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LOK SABHA

Wednesday, March 9, 1866 /Phalguna
18, 1887 (Saka)

—

The Lok’ Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

International Social Security Con-
ference

+

*417. Shrl Yashpal Singh:

Shri Shree Narayan Das:

Shri Balmikl:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Subodh Hansda:

Shri 8. C. Samanta:

Shri Bhagwat Jha Azad:

Shri M. L. Dwivedi:

Shri P. C. Borooah:

Shri Bagri:

Dr. Ram Manohar Lohia;

Shri Kishen Pattnayak:

Shri Ram Sewak Yadaw:

Shri Ram Harkh Yadav:

Will the Minister ¢f Labour, Em-
ployment and Rehabilitation be pleas-
ed to gtate:

{a) the conclusions and recommen-
dations of the Second Regional Con-
ference of Internationa] Social Secu-
rity Associatipn held in Delhi in
December, 1965;

(b) whether they have been consi-
dered by Government; and

(c) if so, the result thereof?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shabmawaz Khan):
(a) Formal minutes of the Conference
containing the conclusions and recom-

4364

mendations have not yet been recelv-
ed from the International Social
Security Association.

(b) and (c). Do not arise.

st aerare g - o wrgen el ¥
qheATe gl & W AT A WK
qarfes §6 faar fear & @1 €@
w4 & F§ w feam @ 7

ot gt Wi a7 AR A
g5 ¥ & fog Tt o | SR @y A oY
gt Hift § I 9T I wA
faare st & W gaedl & wa faare
Lacik

st awrare fery : Afi qTerT #
sz wwifafafeey §, waf & a7
AT Ager § fF arew odg H oo
Heg §E 92 a 79 @A § AR
gar T AT I A At H e M
feqrmm g ?

St NTTER W W : 5 SRR
grafas g dear § wafaw aeraT
# ot g wfafafa wm & & fag
™ ¥ IR grmfas g & wad
HF wr oww A% frare ow el @,
W 4w felr ¥ & firg qeaew I
fac dw ez o 7

it STEAEATE i a7 FTAR G TEY
feeelt 8 13 7 18 femvat aw gf @Y
T 5 FTTHIF T IYWA FHIL OF
wfese, facex €10 #1e @@ @, AT
g @it feoedz & Fe 4 )
aAWTT AES WG9 A T A T ogw
a9 3% 8T wifm § W7 3 Wiz g
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fr ag ooz €1 &% WH g SE |
Ia% ag & et fedew aaar a4m )

Shri Subodh Hansda: May I know
whether this Conference has discuss-
ed the Indian social problems like
untuchability and the economic back-
wardness, particularly, of the Sche-
duled Castes and 50 on—

Mr. Speaker: Let those recommen-
dations come, and then alone we can
say what has been done.

Shri Subodh Hansda: But the Gov-
ernment should have got some  idea,
some knowledge, of the reactions of
those members who attended the con-
ference.

Shri Shahnawaz Khan: Al aspects
of social security were discussed,
Nothing was banned. As for the
details, I would request hon, Members
to wait a little until we have receiv-
ed the recommendations.

Shri 8. C. Samanta: May I know
the amount of expenditure incurred
on it and who bore it?

Shri Shahnawaz Khan: The normal
usage is that for such international
conferences, the host country pro-
vides the accommodation for holding
the meeting, and offers facilities such
as local transport, telephone, secre-
tarial assistance, ete. But all the
other expenses such as DA, TA, and
s0 on are borne by the couniries
themselves.

st Ao wro fradt : & ag srAAT
arear § 15 &5 vies § | ot
sfafafugi &1 o #1§ e v, afg
&, AT F4T GATT AT TCFTC FY AT
IrHY Fgt dw v F fag femr man
qr ?

=it mETTw Wi : W wfa-
fafiat &1 araror grrera w8) qr afew
TETT TIETT 41 | §F FITHLA FT A
YT ur g OF WTET THET 4T,
o1 IH 4 TG FTAGLT £ aArH Friavt
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F mee fear W Y gaTq RO
qr 39 720 Wew w1 fEgr

WA WYY : I F S F e
foan, #rf foitegque T @ ?

ot g @ ;WX AT A
et w9 § ' smwT e
w7 o7 oY & IH 95 wT AT IJTE 0
X OF W< X F47 £77 97 97 A) Afew
forert qx qamar o awar § 0

=t Ro wre fyadt : 7 39 AR
& gETT WA a7 ;@ afea A
W g ¥ gwe fo £ 7 @
% T &, 9% 71 @Y gwar 3 7

sm, Trare aar gt wAr (s
W TR AT are &y
W FTAGLEHT BT § ITHT OF THAeT
THE G § AT A A gew Iw@ A
wifrer g1 & g 99 qare Hwr A §
agt oY FEr SRESER gur a1 I
o caer fat=a a1 | 99 oAE ¥
w1 71 fqug ¥ 77 93 faan o F%an
¢ 1 7g wErAA Faw wrew & Ao d
&t qr @99 7 ofmge s #®
fFg a & sve Sl @ o=
WO 9T qg TAAq FTAGE qATdT
oy Y | gEd faw Faw 21 & S A
Wit faan, g1 2w & St F ot W
forar, FEiw ot qma fad g0 | IEFT
Y gETY 919 WA 9% &9y W
wFaT § f6 wr-wr g ¥ @

ot armlt : T HEY AgEm awen
w51 5 1@ aoieT § 1At § 7o
mfra gu &, o It 77 ofod
1 & w2 ga ¥ § fag wa-
&g ¥ o 9y @t w A feT for
wrey arat a7 fasre fear ommoay
AR Aewl § gurAar /a4 § fog ol
g 9% wifes Taued w1 @ v
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®T AT | w7 5 qv 4% famrs fear
mar, afz fear mav &1 sEET g &
& fou @t famr mar g 7

o WEAE @i 0 I§ AR
® =, weofmn, @@, oo,
sara, &, fefansia, 30 owoe awe
sTe s sfemr & femn famn ar o
o faq a2 & gEmam@ o fEEr
fiaT T & @, §Eww FAC AT FEwT
g F WX W 3w =,

psychological and socio-economic as-
pects, schemes in connection with the
transition from provident fund to
pension, insurance, etc, regional
medical and social committees for
Asja—

BT omTR mErge o< avc far war o
¥ qmy qgE AW ¥ |

o T AT Rfggr : waw
were, & wwwan g fir amnfas goar
T &9 ¥ T2 97 § %4 A forerar a
TEF QEw F 6T 347 | a1 ;T AT
FTFEIT F 2w F qETA F wiwr §
frat 2, Wt wat & Tt &0
= BT FHTE A 70 F AT W
oot # Ferd g & 7 ww @ §
M rmrAEmafam ) & xw
Had ¥ 7g ar g fw g & oo
g faar F @6 §1 F gAAw
SETT AT A FrEy /o

ot g Wt : 3z A1 uF a9
s @ AU 1 foraet g e §
et e wer gE & 1 S AR
werfoma ¥ g Wix ag awrc gy ang
@ 37 & fon sAoeraTgEE s
@ T & fag g fa= &%
T & WX OF AL g e A e
TG

Mo W WA Wifygmr ;. wETT

0o
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wTE ARRT : w9 ¥ §AT, ST
g T

ot feww qzaw © A WAl
gfafafugt  avw & 1| =7 @
T a1 Fw A H, oF f v ¥,
qrfod HaT F1 OF aga T8 WO
g s wtr grmfas gwwran
B 8 T F wrow fowd gu @
S § | SAR I KT AT qg ALY
& w1 g wa fay od afes
s favm wawe gl fawtem
wmrsfadte & st arfem

St g & ;5 FETId 4
s afaudw & qfagw . | |

R ARG gt T FEY q¢
®9 &gy qr ?

oft e o7 gl A @ Awe
o fa=re #df foar mam

o} W gow amEw : gH A1 §e
TR Y o wr i s R §
foaet a=i o% o % foeelt & &
gE dt 1| & s A § g
I ¥ T I T AT dwae o
& art # fod o gt @t ot
srffae 5@ & fag oifeie #
FOOTT W4T A AT G !

o} srTgeTor et gy g gATT &

ot few Aremw @ & gy oA
awEar § fs = @ qew o gu ¥
77 ¥ fawn qT oY fqarc faar qr

f& oF wifadl gorer At wgqroT WY
oy ?

ot wgetEw TW @ T g7 AT
sv gl gear & wmar g 7

Shri M. E. Krishaa: May I know
whether the Government nominees
were represented in the earlier con-
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ference which was held and it any
of the recommendations of that con-
ference have been implemented by
the government?

Shri Shahnawar Ehan: Sir, the ear-
lier conference was held at Tokyo
three years before. The minutes and
also as to what was implemented and
al] that will be known when we re-
ceive the details of the proceedings.

Shri M. R. Krishna: Even after
one year, Sir, they have not imple-
mented any of the recommendations.
It is very strange.

Mr. Speaker: What can I do?

Shri Eapur Singh: Sir, in reply to
part (a) of the question the hon,
Minister sald that the formal minutes
of his Conference had not yet been
received. Therefore, he said, in Te-
ply to parts (b) and (c¢) “Do mot
arise”. Surely, the question does not
want to have the official minutes of
the conference. The only thing asked
was the conclusions and recommenda-
tions which are within the knowledge
of the Government. Why cannot the
Government make us know as to what
substantially the recommendations
and the conclusions of the Conference
are? Why are they being withheld?

Shri Jagjivan Ram: Sir, it is very
simple. It is an internatioal body.
The Conference was held under the
aegis of that international organisa-
tion. Unless we get the proceedings
of the Conference from the source, it
is very difficult to disclose what was
done there and what was not done
there, That will not be an authoris-
ed version of the whole thing. It was
not a Government of India's show,
it was an internationa] conference,

Shri Eapur Singh: The conclusions
and recommendationy cannot be
changed in the official version.

Mr. Speaker: Let us go to the next
Question.

MARCH 9, 1968
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wiwTiedt ot whrer Fafe oy domr &
TTHAT

*418. ¥o TR HAYET wifga :
sft AT
At TrHEEw TRy
ot form qeamas
st dto Fo wHi :
=1 Yo o wewmT :
ot Ho ATe fEAL :
s HTTTE AT W
ot go Fo WA :
st gary g
=t Wy fomy :
et sfast fame
«t g fag -
st sfroao Ty
&t fasrm ware
=t 3fear
=t T g TTE
st Rt /AT
st gte ATe faarAwm™ :

41 sW, T q4r gate A&y
Ig I T T A fF

(%) 71 7z 7¢ & f& g
FHfl @7 wirer fafe & g9 wm

- FY T # ey w1 fE A @

(=) =fz g, o &% a0 *vowr

() & 3 &Y (& wd
L

s, Qe st garete wowrew &
it (feprew at) ¢ (W) W
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wfast ¥ fag A w4wrd frafg frfw
W wrgat ara frafg fafe & aeen &,
FofafajofaEr ¢ Qo e
$T 3G OF FEAFQ A T EGrOAT
woTE R

() WX (). 5w 7EF oA |

=t anqre fag : 3T TEdr w1
wET § AT 1§ ET OF TATT Y
qrrt # T AT Arge & &) wu wEfAy

U T IAW FAAGOF OF 77§ ?

werw Afew ¢ AN F gEE w1
feqraar 2 | w9 WY AT ST FTA

o W AT dAifga : 7g wfasw
fafa 30 af & wETw OF qUET A
YT & &Y F9T AT AIEW qATH F FA
w41 fF w197 & 30 a9 9g+ T 1933
¥ fora wagx & wivew fafe # 1 s
femr g1 IRt Fwa wrw et w®
wg?

st TEAa el g w1 AEE
£ 35 wroe TE fra &

o M AT WNfgar : o= 1w
9T AT HF FT 41T AT 999 7 &Y
17 Fg1 Ay | a8 71 & faw qgi
w3 gu & ? we ag fawgw afamr
= agf arwr f 1w # S Ay
1933 ¥ oY ag e fadt @ of ]
ar ot o far ame s @ & 7
wT WAW WgIRA, ¥ TG a1 w|7
B9 AW & FIT A FOT ST @
FET I & famy & 7

weIW WEEY T Aigd, & v
¥ T AOAT 72T F7A F fag amre
£ 1 T FEE AT AW AT A09 A Q) A
Wi WY 91T ST 1 W 59 X gEre
To QO W e RAAH .
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¥o T wAlgT Sifgw Iy S

TR w9 aoy § 7
WO WET : 5T a9 §4rT

o T AR Sfgar: g @
farage s &, A ¥ A e
T g

W ALY : M W W1 q4TH
@ | ag w7 € ¥ ¥ a9 e
T
Shri Kapur Singh: Sir, the question

is of the highest importance and it
should be answered.

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): Mr. Speaker, Sir, hon. Mem-
bers are to seek information, The hom.
Member has put a question as to
what ig the present value of the rupee.
This he can find in several publica-
tions of the Government of India and
he can enlighten himself on that
point,

To T WA AMfgmr : wemw
AEY, 4 A (6% sa 48 £, afeF ag
a1 zew WX g9 § A f¥ 5 7 g
femrar 7@t =rfeg | & wigew fafw
TR AT GE WE 1| AL H
o1 981 IgA feqr § 9E W9 SEEy
foaar famr wr 8 7 WX 9N Uw
wqaT fear § & That dw owrw fae

WEIH HEEY : ST9ET €8T, W19 A
garer feqn 1 I T8 F g
SraTE AT 9T X9 a9 A8 &0 oww
w9 AT @S w0

Mo A AAEE Wfga : ag &%
21 fw 2fed a1, frw o & oot
wg e § 7

oft ergarw wt ;& AT sew
wY 7av § fis forrem fear v whe @t wew
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¥ mfas 8, o ww & qafew
fawmr | ®g @ feew & fafar
e 79T ¥ 3¢ §AH T W |

Shri Kapur Singh: There should be
a limit to the flippancy of the Gov-
ernment.

weaR WEW : IegiA Ay 91 %
TF TAT AT A9ER FT § WW 99 T
gt A et wad &, s wATw €
&Y EET AT TEY & 9% 919 |
W TE EET F I |
Shri Hem Barma: May I ask for
a clarification from him? The hon.
Minister has stated that the reply to
the supplementary question is avail-
eble in so many Government publica-
tions, If that is available in the Gov-
ernment publications, what is the
harm if the hon. Minister- discloses it
on the floor of the House for the bene-

fit of mentally retarded people like
us?

st g ferel: Farft ol sevmer
¥ A AW T|AH | Tg TEAT FTH
& & & oo wweet F §
Mr. Speaker: They cannot carry in

their memory all the information
contained in Government publications.

T[T WIS, U FATS D> |

WMo T WAET stfgan : forg TomgC
] wodt wiaer fafe % serge & o
5T TF AT gearg ¥ ¥ 5 gy
fam &, o 7 w0 wEw At wEw
Wl T ¥ fgomw ¥ femy ww
fastt 7

I WEIAW : W qF a7 §I9
A NIRRT TR G | L
(wmwaw) . . 4y & &% wF fw
wre AW §few sifed ok fga
Lack oo ol
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¥ro TR AT Wiy : a1 fee &
WY S O T A g ag wod
FTAZE @ & | Al & oiw gWT
T AT H 99 A FIH SIET aT IR
B 1 gMT T AAE | W ABH
wagdl FT 92 4« W § vw wfaw
fafe & amm a7

st wrlY : w7 WA WEIET @
T fF ot adwr gy wfaa fafe
+T & Fa% wa< 48 & fr ot dar frar
AT & I T W o= qan ey sman
 Ia% a9 A A3y &Y F A W
W aT g1 § IO Aaraw gew! 96r
gl faar ot § &t @ g oY o'
4% # wrw fred ¥ worge w W
qEAT § IF W F wery FO w
frere T o § T afe w o &
o wT W few avg ?

st srrefta <™ : ww gg @ nfad
% Gz & fegmw & =w=ar § 1 fow
AgT w1 fowar vt s S § W
TIETAT KT FET g7 § ST & FOT
g frem s & . .

WA WEAE ¢ I %1 FgAT qG
gfw ...

&t ot T : & TE g7 o ot
o1 ST § | @ gEE gy e ¥
foraaT 2w Tqar ar § 3 faan aman
& 1| &few 9g 0¥ ¥ 7Y ares fwan
T g R 8T a9 U &1 waet deg
w1 § a7 Fugez FF 99 fgaw ¥
wog< # fegr a7 | ag w6 A T
@I E T qRi WY A @I w@IE |

ot fyqq enee ;. ag.fx 3@
AW F FO FIET G AT F
qz & X § ;e Quedr s oaf g,
T O WA L OWEA ¥ e
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T fgma wmady e g awgdd 71
faveT AT AT waT & 1w
57 T29 & T Kir 57 qeaf q
gifasz %3 w9 § #AMA FA T
frre woft 7 .

st el TR oA T

it fiem q@maw ;T g 7

WHH WEIAW : HT ag ¥4I RN HT
o g 7

Shri D. C. Sharma: I learn from the
hon, Minister that a Working Group
has been established. Who are the
members of the Working Group, what
are the items of work that have been
entrusted to them and when are they.
supposed to complete their work?

Shri Shahnawaz EKhan: The mem-
bers of the Working Group are Shri
D. C. Das, Seécretary to the Govern-
ment of India, Department of Social
Security, Shri N. N. Chatterjee, Shri
B. N. Datar, Shri Naidu and a num-
ber of other officers. The terms of
reference are: to conduct actuarial
investigations of the financial impli-

cations of the Family pension Fund
covering all members of the Em-=
ployees provident Fund and Coal

Mines Provident Fund; to investigate
whether a fund created out of the
difference between the old rate of 6}
per cent and the enchanced rate of
B per cent. that is, 3% per cent of the
wages, will be adequate for meeting
the requirements of the family pen-
sion as also for ensuring sizable sur-
vival benefits; and & number of
others.

Shri D. C, Sharma: I wanted to
know by what time they are supposed
to complete this enquiry.

Shri Shahnawaz Ehan: We are

hoping to receive the report by the
end of this year.

ot no oo faddt : wiaey firfir w7
19 a1 9w Fu7 ¥ gfewfag fear o,
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Gan w1 W1 gww 41 qfe g av ag
frr ®w & foo g1 f afs 99 9%
farr7 formm a7 & T fa man ?

! SR W T Y | AT
g o form ag w98 . .,

ot wo wro fyadt : Hr g wrAAT
arer a1 fr fema g w1 gue foar
wr gt ?

o g wi ;& wet fean
f& it q@aT T ar 79 B A gl o
oo FarvE & fendg R v ww
0% GU2 qA04 & AL F AWT 0497

Sl AT AT WA &5 iy
%1 wigsy fafa 1 99% Foa § qgay
¥ art ¥ w927 grv i s v
& 417 77 g ¥ dr7 w1 fagia:
2T UF JAWT H A°] w0 AT av
fad v fave ¥ & g & fear
ST ?

st g Wt feewe ToeT
ag & 5 forad ot geficae ast &,
ot f& #1a wge ¥ qET W F
37N 9T L7 T £ A1 FI7 F 5
g, 9% g fax Far 9w e wm

o A wgi wgl owmeT fer oaw
qFar g |

Shri 8. C. Samanta: May I know
whether on the recommendations of
this Committee a final decision will
be taken by this Ministry or it will
be referred to the Finance Ministry
also?

Shri Shahnawaz Ehan: Naturally,
in thig matter which concern more
than one ministry a  co-ordinated
decision wil have to be taken,

Shri Subodh Hansda: May I know
whether the working group will only
go into the question of underground
workers, that is, coalmine workers,
or it will also go into other workers?
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Shri Shahnawaz Ehan: At present

only the workers who will be covered
by this.

it vy fomd : w7 AETC FT A
W T #r A § fF 1947 WX
1957 & &9 ¥ ST AETA wHATY
T gu & W faad fv 9w
TGS AT E, T FT YT T2 F HCT
IT F AMET BT A Gaw g1 @
2 7 3w 93 g wW=lEl &
fao e #H oF T FT e
ATaY ?

ST mEAA™ W . gg §OETd
wAaIfEi &1 44 &, afeF ag TR Em
aid & are ¥ §, afww & qradg aeew
*Y 7= {5 A1 AeT O Ty Y =
B g IS T AMTFT |

Shrimati Savitri Nigam: What are.
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oY ST TR : ag at wg o e
©F A § T w0 #7151
T &, feT agex wgig w1 AAw
g wifen f& e (o) ¥
ST AT § 19 F T F 99 9@
faw dda #x it & a1 sa=y wgak
WO 3FT AT 7Y w91 H T FS wW H
9T F FT oA foar omar g o

sft Tm gTw o ;g A ag
@t W T § THEET W & AR
g #Y 3Y 47 AL TR § w9 7
ae &R 9T W §iT AT g
qarfam &, 37 o EE v F@ §
g A fema G @ 7

=} STEAATE & ;7 s % far
™R

At gware fag : wmema wgiem,
T W qaw w1 Aifew foar g9 9

the aims and objects which have
motivated this Ministry to form this
committee and is any concrete benefit

A q8q & fAw 7 % @z W
gt #fea wd &t gemar

going to be given to the family mem-
bers of workers?

Shri Shahnawaz Khan: Yes Sir;
that is precisely the motive. There
was a conflict of views whether pro-
vident fund is better or whether
family pension is better. The Inter-
national Labour Organisation and
other conferences are of the view that
it will be better to give pensions be-
cause it provides a greater measure
of insurance and secruity,

ot faam wwTe : Fay fF oge
FArza % aaman i w177 & wr§ afedT
A P o g1 & o A i eref ey
a #z1 ¢ fF oF wUg ¥ I W a7
®T 17 T &Y 7% €, Y gAYy @A g
ST R IR Nifade o v ¥
=RV TAMHr FA A1 @ &, afz g, @
e ot &% 7

TEW REET L O g &
oY AT FT ASRET

it oo fag : & oz FE e
gfF g a e mfgradi fan g fa
¥ 95 ¥ 3 e eeqn 9917 & a1y
g o feam faa wfesi 3 aow
amr g |

it g @t g7 AT Sifae
ST At ¥ ow q@ 7 ¥ | AT aga
7% AEY , F AT waT 7
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Rules and conditiong of Detention of
Political Detenus

+
*419, Shri Warior:
Bhri Indrajit Gupta:
Shri Vasudevan Nair:
Bhri Prabhat Kar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether uniform rules and
conditions of detention have Tbeen
made for political detenus detained
under the DIR;

(b) if so, the details thereot; and

(e) if the answer to part (a) above
be in the negative, the reasons there-
for?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) to (c). There is no class
of detenus classified as “political de-
tenus”, It is primarily for the State
Governments to delermine the condi-
tions of detention. However, the Cen-
tral Government have recently made
certain suggestions with a view to en-
suring a measure of uniformity in
the conditions of detention obtaining
in the various States in respect of
those detained for security reasons.
These suggestions relate to the classi-
fication, clothing, interviews and cor-
respondence and other facilities and
amcnities to be given to detenus in
jails.

Shri Warlor: Recently, we under-
stand that the political detenus—
whether there is any classification or
not, everybody knows who is a poli-
tica]l detenu—have classified as Class
A detenus and, if eo, is it the same
in all States?
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Shri Vidya Charan Shakla: The
question of classification of security
detenus wag considered and the Cen-
tral Government advised the State
Governments to classify these into
two classes only, if possible.

Shri Wartor: May 1 know whether
in the case of family allowances paid
to the detenus, the Central Govern-
ment has suggested that there should
be a uniform rate and that the Cen-
tral Government will go to the help
of the Stateg if funds are required by
the States?

Shri Vidya Charan Shuokla: The
Central Government suggested to the
varioug Stateg that as far as possible
there should be uniformity in the rate
of family allowance that is given to
security detenus and we have sug-
gested that, as far as possible, the
minimum family allowance to e
given should be Rs, 50 per month.

Shri Indrajit Gupta: In view of
the very wide discrepancy which
exists from State to State in the
facilities given tp detenus under the
D.IR. and the fact that a large num-
ber of hunger-sirikes have  taken
place inside jails for the redress of
unsatisfactory conditions, may I know
why, in spite of the fact that deten-
tions have been going on for over
three years, the Centra] Government
has never thought it fit tp exercise
its powers under article 353 of the
Constitutlon to give directives so that
uniform conditions are brought about
in all the States?

Shri Vidya Charan Shukla: This
kind of directive was not necessary.
There were some differences in the
conditions but the Central Govern-
ment wrote a letter to the  State
Governments and suggested certain
uniformity.

Shri Indrajit Gupta: When?

Shri Vidya Charay Shukla: That
was done first in 1062 and again it
was done later on, after the Attorney
General brought this matter to the
notice of the Central Governmesh
and again a circular was sent Now
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the conditions of detention or the
facilities given in the jails are, more
or less, the same. But some differ-
ences there may be here and there.

Shri Vasudevan Nair: The hon.
Minister says that there are some
differences still between the different
States and he says that the First in-
struction or the suggestion went from
the Central Government in 1962, Are
we to understand that there are State
Governments who just brush aside
the suggestions and the advice given
by the Central Government, ag for
example, the West Bengal Govern-
ment who are arresting people un-
der the DIR. in spite of the state-
ment by the Home Minister in this
House?

Shri Vidya Charan Shukia: As far
as the conditions of detention are con-
cerned, no State Government has
brushed aside the suggestion of the
Central Government. They have been,
more or less, implemented and some
of them are under implementation.

Dr. L. M. Singhvl: We would like
to know what are the main difficulties
experienced by the State Govern-
ments in implementing what the hon,
Deputy Minister described as sug-
gestions from the Central Govern-
ment in respect of securing uniformi-
ty, particularly in the operation of a
statute for which the Central Gov-
ernment is essentially and basically
responsible.

Shrl Vidya Charan Shuokla: There
is mo difficulty that is experienced.
Some State Governments were prompt
to implement the suggestiong and

some were not so prompt. (Interrup-
tions).

Shri Ranga: Why? What is the rea-
son?

Shri Hem Barua: On more than one
occasion, it was disclosed by the
Government that they have asked the
State Governments to liberalise the
use of the extraordinary weapon in
the armoury of the Executive called
the DIR In that context, may T
know if it iz a fact that some State
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Governments like the State Govern-
ment of Bihar or the State Govern-
ment of West Bengal, have opposed
this decision of the Union Govern-
ment and if so, what steps do Gov-
ernment propose to take?

Shri Vidya Charan Shukla: No
State Government has opposed this
suggestion.

Shri Hem Barua: May I submit,
Sir...

Shri Ranga: Have they implement-
ed it?

Shri Hem Barua: They have not
implemented it. On the other hand,
the Bihar Chief Minister has made
a statement—it was published in the
newspapers—that he is not going to
follow the suggestion of the Union
Government because it affects his
position in certain ways in his own
State.

-
Shri Vidya Charan Shukla: As far
as Bihar is concerned, they have not
opposed any of the suggestions, One
suggestion that they have not yet
implemented and on which they say
that they will implement is about
the minimum allowance, but that is
also being implemented by them.

Bhri Ranga: In view of the fact that
at the Tripartite Labour <Conference
it was decided that the Government
and private employers should
attempt to pay not less than Rs. 100|-
as the minimum wage for all wor-
kers—I think the Railways have,
more or less, implemented it—why is
it that Government have not thought
it fit to think of giving a family
allowance of Rs. 100|- even in the
case of the people who are put into
jail and are kept under detention?

Shri Vidya Charan Shukla: First of
all, thesp femily allowances are not
wages. We have taken various factors
into consideration..

Shri Banga: What are those factors?

Shri Vidya Charan Shuokla: ..and
this is the best that Government
could do in the circumstances.
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Mr. Speaker; Mr. Sham Lal Saraf,

Shri Ranga: He does not even say
that Government will consider this.
There should be a senior Minister
here, The Deputy Minister is not
able to give proper thought to it.
Where is the senior Minister? What
is he doing?

Shri Sham Lal Saraf: Since DIR
has been passed by Parliament and
it is followed by the States, may 1
know whether the Centre is being
informed of the arrests made and of
the people detained under the DLR,,
ie., how many are detained and how
much is being paid to them as family
allowances?

Shri Vidya Charap Shukla: We are
kept informed about them.

Shri D. C. Sharma: May I know
what is the difference in the rate and
conditions of detention between
Sheikh Abdullah, an arch preacher of
treason to this country....

Shri Ranga: It is not proper..
Mr. Speaker: It is not proper.
Shri D. C. Sharma: ....and Shri

A. K. Gopalan, one of the esteemed
members of Lok Sabha?

Shri Vidya Charan Shukla: That
is because of the different conditions
of detention . . . (Interruptions).

An hon. Member: Why this prefer-
ence to Sheikh Abdullah?

Shri Hari Vishnu Kamath:
a royal detenu?

Is he

Mr. Speaker: How much is paid to
one and how much to the other?

Shri Vidya Charan Shukla: The
reagson why the difference has been
made is a question of policy which I
cannot answer during Question Hour.
(Interruptions).

Mr. Speaker: How much is being
paid to Sheikh Abdullah and how
much is paid to Shri A. K. Gopalan?
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Shri Vidya Charan Shokla: If a
separate notice is given, I shall give
the information.

Shri S. M. Banerjee: In his answer
to the original question—if I have
heard the Deputy Minister correctly—
he has said that there are no politi-
cal detenus. I would like to know
whether it is a fact that during the
time of the Britishers when those of
my friends who are mow ruling the
country were detained, they were
treated as political prisoners by the
Britishers. I would like to know the
circumstances as to why this Govern-
ment fails to recognise the political
opponents as political detenus.

Shrl Vidya Charan Shukla: Nobody
has been put in detention in this
country for political reasons or
because they were political opponents,
They were all detained under the
DIR because they were security risks
or risks to the security of the coun-
try. That is why we call them secu=-
rity prisomers.

Shri Hari Vishnu Kamath: He does
not know what ‘political’ means.

Shrl Ranga: His father was also a
detenu; so, he should know this. He
should have the decency to concede
that they are all political detenus.

Shri Bhagwat Jha Azad: Are not
security reasons political reasons?

Shri Hari Vishnu Kamath: He does
not know.

Mr. Speaker: The hon. Member
ghould mot ask that question of me.

Shri Harl Vishnu Kamath: He is
a new Minister, and, therefore, pro-
bably he does not konw  what is
meant by ‘political'?

Shri §. M. Banerjee: Let him clarify
what ‘political’ means.

Mr. Speaker: That can be done im
any other manner and not in this
manner,

Shri Surendranath Dwivedy: Even
during the British times, those who
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were detained under the security Act
were treated as political prisoners
but now our Government even refuse
to say that they are political detenus
though they are detained under the
DIR.

Shri S. M. Banerjee: They are de-
tained because they are political
opponents. Let him clarify the posi-
tion. If he cannot clarify it, let him
resign.

Shri Surendramath Dwivedy: It
the Deputy Minister cannot clarify
the position, let Shri Hathi clarify
the position.

The Minister of State in the Minis~
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): As my col-
league has explained, the persons who
are detained are not detained because
they are members of any political
party as such....

Shri Surendranath Dwivedy: That
is a different thing altogether.

Shri Hathi: They are detained
because of their activities.

Shri Ranga: That is ‘political’; the
reasons are political then. What else

are they?

Shri S. M. Banerjee: They want to
brand everyone as a criminal,

Some hon. Members: Let him clarify
what ‘political’ means?

Mr. Speaker: That can be clarified
by any other method and not in this
manner.

AT AW Qe
+
*420. «ft e feg
st Ty
At fer @A .
To TR FANET Afgan :
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. Shrimati Savitri Nigam: What are
the terms of reference given to this
Committee and how long will the
Committee take to reach a final con-
clusion and give final shape to this
unemployment insurance scheme?

Shri Shahnawaz Khan: A drafte
scheme has been prepared and is to
be .submitted to the Standing Labour
Committee. When that Committee
meets next time, we presume it will
be considered.

Shrimati Savitri Nigam: What are
the terms of reference?

Shri Shahnawaz Khan:
draft scheme?

About the
Mr, Speaker: Shri Dwivedi.
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Shri Linga Reddy: The Minister has
been pleased to say that this scheme
includes only those who are emp-
loyed and who are likely to be

retrenched. Is there a scheme before
the Government for employment of
those who have no employment,

whether educated or illiterate? Is
there any separate scheme for them?

Shri Shahnawaz Khan: There is
the employment exchange to find out
employment for those who are edu-
cated and unemployed.

Shri R. Barua; Does Government
propose to start this insurance scheme
early at least on a limited scale, or
will they go on appointing com-
mittees?

Shri Shahnawaz Khan: In this un-
employment insurance scheme, various
interests are concerned. On the one
side are the employers, and on the
other side are the employees, We
have to take into consideration the
views of each side. The matter has
been considered and a draft scheme
has been prepared. The standing
labour committee will consider it and
thereafter a decision will be taken.

2706 (Ai) LSD—2.
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Shri §. C. Samanta: May I know
when this scheme will be finalised,

whether it will be brought here in
the form of a legislation?

Shri Shahnawaz Khan: That will
all be decided after the scheme has
been examined and scrutinised by
the standing labour committec.

Mr. Speaker: Shri D, C. Sharma,

Shri Hem Barua: Prof. Sharma
should not be allowed to put a sup-
plementary, He cannot be a 420.

Shri D. C, Sharma: I do not know
what he is saying.

Mr. Spcaker: Anyway, it is not

meant for him.

Shri Surendranath Dwivedy: He is
a 420, how can you prevent him?

Shri D, C. Sharma: You are un
840! -

Shri Tyagi: 2X420!

Shri D. C. Sharma: May I know
whether, after covering these 48 lakhs
of workers under the unemployment
insurance scheme by enacting legis-
lation to that effect, the Mimistry is
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going to take up the case of other
unemployed persons, or will they be
left in the lurch for all time to
come?

Shri Jagjivan Ram: Unemployment

insurance of persons who come
under the definition of industrial
workers will be the responsibility

of the Labour Ministry. So far as
the other sections of the society are
concerned, I think that will be for
the Ministry of Social Security to
consider.

Family Pension Scheme for Industrial
Workers
+
*421. Shri Bagri:
Shrimati Renuka Barkataki:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Vishram Prasad:
Shri Utiya:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri D. N. Tiwary:
Shri Ravindra Varma:
Shri R, S. Pandey:
Shri Rajeshwar Patel:
Shri R. Barua:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) whether the family pension
scheme for industrial workers has
been finally prepared;

(b) if so, the broad details there-
of;

(¢) the categories of persons which

will be benefited by this scheme;
and
(d) when it is proposed to Dbe

given effect to?

The Deputy Minister in the Minis-

try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Khan): (a) No.

(b} and (c¢). Details are yet to be
worked out. However, to begin with,
it is proposed to cover members of
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the Employees’ Provident Fund and
the Coal Mines Provident Fund
under the Scheme,

(d) The matter is expected to be
finalised towards the end of 1966.

I may add that this question had
already beep answered.
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v AT & fag qArg ok § v gw
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it gro Ato forardd : frmr Mwforw
deqret ov gwwr W fer g,
Iawt faefrg feafs w1 2R, 1o wri-
Afaaw wedrdbws w&r § 7

st g Wt 0 gg A awer
T A AT |

Shri R. Barua: Has the financial
commitment been calculated and
how much money is going to be con-
tributed?

Shri Shahnawaz Khan: The com-
mittee is going into this matter. The
intention is to make part of the
provident fund payable in this pen-
sion scheme and the quantum would
be 3.5 per cent both for the emp-
loyer and the employees put to-
gether.

Wt AR ¢ WAl AERT A
qamaT § fF 48 #1@ OF =T 9%
ST IO &0 & forgds wvag &
gTLETT @ § i 9w of@r & St
FY qoer &t 9T | AT e aret wqd
e grerT # faed sra ok st T ey
& ai faad ofare & @i &
HTTHRT I AT g2y ¢

ot rrare ot : & gET A9 AT
t fr 48 wme FOwmT ww ¥ 0 AR
AT 7gT & fF 48 wTer wogT OF § A
fir sifade w3 = & agg ¥ & Wi
forr ®Y & wrR ag<T |

St TR © 97T WY qE FErger
T wgd § N STy e A L

WeUH RET : IAET AT g
for It oo ¥ T deaT 48 W
& ag o< fradt g angfr ?
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st gAA &t § g w7
fr FT6Y @ ¥ aoe gh 1 ddE
M wTT Fdw AHAT ¥ AR W
T3 |

ot g wreE.: EFgETTd frew
F1 wrfet &1 a6 & a7= 7 faar
& | Y SR AFT gu & ST A
wifasz BT TaAHE HY R & 41 wiferwi
Fraw & g W I g famar g ¢
& rer wgEn g fr oF ot 7@ §
g1 oY ag Gfaet o frdeft gar ?
IAF! WY xAaeqe faar § @ ?

StagraE ot : AT 7 qwE
o fF g asr wifad wE d @ e

~
|

& BT T&T EAT

Shri Ranga: May we have the
assurance that the Government have
taken a decision or they propose to
take a decision to extend this bene-
fit, in the first instance, at least to
the railway, the posts and telegraphs
and all mine workers including the
mica mines?

Shrl Jagjlvan Ram: I may inform
the hon, Member that so far as the
railway workers are concerne&, a
very large percentage of them are
covered by such benefits and so far
as the P, & T. workers are concerned,
1 think everyone of them is covered
by pension Scheme. They enjoy all
the benefits that are available to the
Government servants, and therefore,
they are covered. So far as the
mica mine workers are concerned,
I think they will be covered.

Shri A. P. Sharma: 1 wanted to
know whether these 48 lakhs of
people who are covered by the provi-
dent fund and pension scheme will
include the casual workers in the
government departments like the
railways, P & T. and Defence, since
the hon. Minister has said that they
will consider the case of the casual
workers also if possible?
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Shri Jagjivan Ram: That scheme
will not apply to those departments,
but if the hon. Member takes up
with those departments, I think some
way can be found out.

Shri Priya Gupta: In view of the
fact that the hon. Labour Minister
has said that this unemployment
insurance scheme is almost the same
as the pension scheme given to the
railwaymen, may I know whether
the Labour Minister would ask the
Railway Ministry to extend the option
of pension to the employees in the
railways in view of the context of
the liberalised pension rules and who
want to opt to pension under this
benefit?

Shri Shahnawaz Khan: It is for the
Railway Minister to reply,

Shri Priya Gupta: The Labour
Minister said that the pension
scheme of the railwaymen covers the
benefit of unemployment insurance
scheme. The question is whether
option would be given to the exist-
ing employees, for pension, in view
of this measure, or not.

Shri Jagjivan Ram: I have not said
what the hom. Member has put in
my mouth. I have not said that.
But what he is saying will be brought
to the notice of the Railway Minis-
try.

Shri 8. M. Banerjee: May 1 know
whether the hon. Minister is aware
that during the recent Pakistani and
Chinese aggressions, many civilian
employees in the defence establish-
ments such as the MES and the
Border Roads Organisation lost their
lives, and, if so, may I know whe-
ther this family pension scheme will
also be made applicable in those
cases like the jawans who lost
their lives?

Shri Jagjivan Ram: I think for the
jawans who were affected, ample
provision is made by the Defence
Ministry.

Shri 5. M. Banerjee: No provision
is made,
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Shri Jagjlvan Ram: This scheme
has not come into force yet. The
question as to how it will cover them
retrospectively can be taken up sepa-
rately and what can be done lor them
can be examined.

Synthetic Drugs Plant, Hyderabad

+

*422. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) when the proposed Synthetic
Drugs plant in Hyderabad is likely
to go into full production and whether
the Soviet Union has supplied techni-
cal and financial assistance;

(b) how the problem of disposal of
the toxic effluent from the factory
has been solved;

(¢) whether it is a fact that a
British firm has offered to set up a
biological treatment plant to make
the effluent harmless through the use
of bacteria; and

(d) if so, whether a pilot plant has
been installed to find out which type
of bacteria would be suitable before
designing the big plant?

The Deputy Minister in the Minls-
try of Petroleum and Chemicals (Shri
Igbal Singh): (a) to (d). A statement
ie laid on the Table of the House.

Statement

(a) Full production at the Synthe-
tic Drugs Plant will be reached after
about 2} to 3 years from the date of
commissioning of the plant which
will be in the Third quarter of this
year. The Soviet Union has supplied
the necessary technical and financial
assistance,

(b) Effiuents from the factory will
be segregated into two parts. One
part from Block No. 8B, will be neu-
tralised by lime treatment and subse-
quently the slurry led to sludge dry-
ing beds. The filtrate will be led into
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the city sewage system. The second
part will be biologically treated in
accordance with a scheme evolved by
the Central Public Health Engineer-
ing Research Institute, Nagpur.

Highly toxic effluents, if at all
met during the actual working of the
plant, will be further segregated and
disposed of by solar evaporation in
pans lined with special and imper-
vious stone.

(¢) The problem of biological treat.
ment of effluents was concurrently
posed to the Central Public Health
Engineering Research Institute, Nag-
pur and M/s. Simon Carves, a British
firm specialising in the biological
treatment of chemical effluents. After
a detailed investigation into the
experiments carried out by both the
aforementioned parties, the Company
has accepted the scheme put forward
by the Central Public Health Engi-
neering Research Institute, Nagpur.

(d) Experiments with simulated
efluents were carried out at the Cen-
tral Public Health Engineering Re-
search Institute and witnessed by a
Committee of Experts appointed by
the Company which went into the
details of the problem relating to the
disposal of these effluents. It is on
the basis of these experiments in bae-
terial action that the scheme has been
accepted by the Company.

Shri P, R. Chakraverti: What will
be the financial involvement of the
plant and the total volume of pro-
duction?

12.00 hrs.

Shri Igbal Singh: The financial
implication will be Rs., 80 lakhs for
one scheme and Rs. 52 lakhs for an-
other. We will examine both the
schemes and see which is acceptable.

Shri P. R. Chakraverti: What is the
volume of production?

Shri.Igbal Singh: Production will
be 850 tonnes per Year.
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Shri P. R. Chakraverti: What are
the conditions entered into with this
British firm?

Shri Igbal Singh: We have asked
them to make some experiments re-
garding these effluents and we have
paid them about Rs. 15,000

Dr. L. M. Singhvi: May I know
whether any synthetic drug patents
have been taken out by India in other
countries and whether there is any
proposal to exploit these patents
abroad and in this country for earn-
ing more foreign exchange for this
country?

The Minisiter of Petrolenm and
Chemicals (Shri Alagesan): We have
not taken out any patents. It is the
Russians who are assisting vs in this
and we shall be making sulpha and
other drugs. We have not taken out
any patents, but the know-how we
take from the Russians and make the
drugs.

SHORT NOTICE QUESTIONS

fatwt & oW w wgrear

4. ST TETIETT SENT - ¥aT
g, yiw, awafar fawe agr wgec

)

wefl 7 aa@ FY v w1 fir

(v) g & gat 3wl & amamw
& folt v s E wfie 17 fadwt
¥ &9 AT BT ;

(&) 71 3® Wi 7 gw Ty §
¢ amae fad €

(7) afz &, &1 o7% qrer &t A
ST AT FEAAT T F T HE AT wa,
TETE EWH ; AT

(w) fow @graar a1 auq fem
ng1 g1, ¥4 THH { W FEAW ¥ AT
s g Tw g 7
The Minister of Food, Agriculture,

Community Development and Co-

operation (Shri C. Subramaniam):
(a) to (d). A stulement is laid on the
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Table of the Sabha. [Placed in Lib-
rary, See No. LT—5714/66].

st swerefiT oot o famww ¥

fow fow 2w & faw A & % agraan
frarft e 1 s femmmm 8 &faw
FLATC A qg 78Y aeenar fx agEe %
w9 # et Ty feaf wregad =1 s
faawt # fafam &7 o1 w@r & o ot
T GHT EHLIT TAT, TRAT § I74T TAT
S forcema<i § 219 w0 1 #4T WTE
T EH 3w FY 3uAy feufy & afdam
Y &, wwar wer fawt #§ forg wor ww
aw #r v w1 fafaw faar o @
I AT T A HT @ § WY g8
e AR § | T S # Oaaw & e
T 97 AW ¥ gy 1 § fy oy Feafy
Tt AR 7

Shri C, Subramaniam: Yes, Sir; it
has been passed on to the ambassa-
dors that the critical situation is not
as it has been painted in some foreign
press and that with all the assistance
which we have already received and
which we hope to receive, there is
no question of any famine, starvation
or starvation deaths.

off e e ¢ faRwi ¥

N TH FETC T AT TH 1T HY
v, fo® 9 § T Ty €
71 of e 3 & o a9 e, § e
et v #31 991 O aga agTAT™
ag ¥t & fir sifdi & aoere fadnd) awae
DGE | FF fE s we ¥ awar
THETE 97 777 fF e 1w o feafa
YT AT g g et § 717 gEereaw
args a1 g ¢ fr 37wl ¥ feafg
9T AT | TH WA & Hat qfieyg
& dfagl ¥ qoroor frdeft arr Y @
& 1| gart Tregaf St T ot 9 gE W
¥ a1 fa gy @ Arfa e 2
T TETE IY HWTHA 1 f2OT F o
W g 1 wmfr Jelr S AW ¥ AW o
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W # A w o & feafa s wmd
7 fard |
Shri C. Subramaniam: Generally

the lean months are April, May, June,
July and August. But even for those
months, we have made sufficient anti-
cipatory preparations to meet the
situation. It is going to be a difficult
period, being the lean period. That
is what the Prime Minister mention-
ed. Simply because it is going to be
critical it does not mean we are not
prepared to meet that.

it SeTITATe el W wgIey,
WYY ¥ W GAT WK SO W OgAT
TR I AT IACAL G |

st e : fafreeT amge st aw
g aifgy f wd, @, qard =W}
serer A% Gaet Wi € 0

=i TRTEOAT ¢ AS, WA, AT
WX W FE AT qEE ey T
€ | werw wEred, w afdfaw € &
FET T WA § | wF W @ wgey
A g o1 T TET | ST FY Aea
Y & fir fomr el & e it @0

Mr. Speaker: Yesterday also it was
observed during the speech by the
hon. Minister that May, June, July
are the lean months.

oY QRFATAT ¢ TR WE &
ol WY T5T 4T )

Mr. Speaker: But so far as Northern
India is concerned that is the time
when there is a glut, when the crops
come up, when the rabi crops are
harvested and when everybody has
got enough.

off TRTCAT ¢ W wERy,
afigor 3 &1 W T ag® "I
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Shri C, Subramaniam: That is only
with reference to wheat and, as hon,
Members know, wheat forms a very
small portion of the total production.
What is important is the rice produc-
tion, which is to the extent of 30 to
35 million tons, and other foodgrains
are the major foodgrains which have
to serve the entire country as a whole.
Therefore, taking that into account,
when the next major rice crop will
only be in September-October when
we will be getting the harvest, from

that context, these are the lean
months.
Shri H. N. Mukerjee: The Minis-

ter, of imports, told us a little earlier
that the foreign press had exaggerat-
ed the conditions here. May I know,
in view of what he says now, why is
it that he had called a meeting of
a very large number of foreign repre-
sentatives in this country where a
very dismal report wag given to them
and there were reports that this meet-
ing had been called without the sanc=
tion of the Cabinet because this
meeting had produced a very bad
impression in foreign minds and
President Johnson told a conference
in America that he was calling a
world conference to assist India, and
all that was a slap in the face of the
Indian administration and the Indian
people? Why did he do it?

Shri C. Subramaniam: I would like
to tell the hon. Member that in that
meeting—I have got the text of my
speech there—I said that though the
gituation is difficult in view of the
anticipated actions we had taken the
situation as under control and we
would be able to avoid starvation and
distress. I have also mentioned the
fact that in ceriain sections of the
foreign press there have been ex-
aggerated publications with regard to
the crisis here, and I made a request
to the Ambassadors that they should
bring to the notice of the respective
governments that these exaggerated
reports should not be taken into
account in assessing the situation
here.
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Shri Hem Barua: Even after the
Tashkent Declaration the U.S. autho-
rities have been insisting that there
should be a solution of the Kashmir
problem through mutual discussions
between India, and Pakistan and it is
on account of that that this has been
made implicitly a condition for U.S.
giving us food and, at the same time,
President Johnson has summoned
meeting of all those countries who
are willing to help us in this erisis
at Washinglon on 23rd March. In
view of all these misunderstandings
on the part of these foreign countries,
may I know whether the hon. Minis-
ter of Food is going to advise the
Prime Minister to clarify our position
when she goes to USA wvery shortly?

Shri C. Subramaniam: I am sure
the Prime Minister is quite aware of
the situation in the country and the
various other things, and whatever is
necessary she will take up and com-
municate to President Johnson. I do
not think she needs my brief for that
purpose, What I would like to tell
the hon. Member is, as far as the
food deliveries are concerned ro con-
dition was attached with regard to
that.

ot s fag fagrit @ wn T
@I T g 5 go RBwE
A1 fa@Te &F Traer & A=l § qraer A
& Faeafaay 7 7 & FTOw TP
dam aw forear @ A1 ifay ag aree
AT g9 W 9T OFEaT & | TE
T TTT & @) gAT FICAE AT AGY
aré fie g% ait s oT W ) e
a7 fogr< ¥ qex ot 1w vy
£

Shri C. Subramaniam; This question
realates to aid which we obtain from
foreign countries, If the hor. Mem-
ber wants to discuss the food situa-
tion once again, proper steps might
be taken for that purpose.
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wit foyrm T @ G wEET #Y
ag &t 7 fF fre wdiw § wost w6 e
CAC -

woaw wERE : 9 99 4w 6g
By ¥ A w1 A Al A
WE, TEIAATT AT ATT FT LR
(Interruption).

=Y ATEY : FAT TH FT A HATH
Fdf g

sy fasymm waE @ wfagT i oy wEr
gframasdtd ar 9t & og v

oo AERAY : 9T I AT Y,

W FTAT AT € |

off e g : # Ag ST
areat § v o o fafeed @0 7@
AT ¢ fF &t @ G 7w
& W e wiwa & g e F a1 qn
FHI FE @ FatHagrar g 7

WeOW WEEY ¢ A dAge,
g, formiry

ECER LR G AR e

+
5. ot vy fawd :
=it farsy gEA.
e T wAET Aifigar :
=t TRETE amad
=Y gonaTe g
T wg, wfw, aeqofos faww
AT WEETC WAl g FATH ®T FAT
w0 fF
(%) #a1 gg @ g fs o< wdw
& qomgrare aur v §9 foei § @
Fari At (e L
(=) afe &, at o= w™T &
L 11
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(7) ¥ qar T9w g A

BT &al ¥ ami F 7 g e F fag
Far g fed & 7

The Minister of Food, Agriculture,

Community Development and Coope-

ration (Shri C. Subramaniam): (a)
No, Sir,

(b) Does not arise.

(¢) Adequate supplies of foodgrains
have been placed by the State Govern-
ment at tne disposal of the Collector
of each district to meet the needs of
the distriets concerned.

it ®#g fawd : gerer wgay, fow

WY F1 wand & g€ wR 2w o w}
g ol #1 T AT AT AT WD
T H OF oFd wOy ¥ faang Ad wr
21 & gft w@ey ¥ s swgang
THAL 1964 ¥ AFTFAN 1965 TF
A FAET 1965 & § WHT wLEU
1966 a% g7 garsi & A< faai &
giwer ar wr 71 fegfar @ 97 faari &
atafrs srgar Ala & wiwS aF FIA F
qA Teg 7 F fow Fare § fomdy
WA T aws g o v el
Mg argTEAr A o g ?

Shri C, Subramaniam: We cannot
on one side plead that the foreign
press is exaggerating with regard to
starvation deaths and, on the other,

plead here that there have been star-
vation deaths. I do not know....

st ag fomd - F3 @ vok Ay A
&rE w1 gAY R & 1 w9 AR
gaTA 5T 7419 & | LA aY awE qw
¥ gl 9 IF @} | W awg aga
wqTET & |

Shri C. Subramaniam: Let me ans-
wer this question, please. Two or
three cases were reported to us as
starvation deaths by cretain gection
of the press. The UP Government
have gone into it, The first case is of
a person who was 70 years old, Natu-
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rally, if a person dies after 70 it can
not be termed as starvation-death....
(Interruptions) .

Shri Hem Barua: The Home Minis-

ter is seventy.

Shri Surendranath Dwivedy: The
Law Minister who is sitting next to
him is seventy years old.

I will not talk of the
Law Minister. 1 will talk of myself.
Cannot a man over seventy dies of
starvation? So, it is not enough to
say that he was seventy.

Shri C. Subramanlam: An enquiry
was made which revealed that he
did not die of starvation.

Shri Ranga: The Minister should
take the House seriously,

Shri C. Subramaniam: I am taking
it seriously, but the hon, Memberg are
not.

Mr. Speaker;

In the other case, when the officials
went into the house where he died,
they found 60 seers of bajra, ID seers
of dal, 20 seers of potato and brinjal
and 2 madkas of wheat. So, we can-
not say that he died of starvation.

ot wq femd : sreqE wgiem, AU
A 9geT weT 97 47 3 97 fF wmr e
qi% 7EH & &1 @1Fl F 64-65 AT
6566 % WIHE THLST FTH 9¢ TEA F
qraa @ ? ¥ qg T8 wer e it g
A | A g qg 91 % a8 g%
HTE 1 gFET F& qIT & A
@t ¥ ?

wsaw wEw : fed winy ?

oft oy forwrd @ whT & 7

weaw "wa . g a1 FEA &
el & g gt

sft we fowll : weqeT WEET, AR
Fifoom, wg & g9y gaw w1 AE
g T o | ¥ qg war v fe g
o feewr sgr wmg o g &
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At firas war o, Ad e ¥ faare
AW WTAT & 0

sar fo 7t wivem 7 wg7 fr 6 4-65
F1 & @dt % fog wear @ ok @
o agF g9 @ oar § 4g S
qrga 9v fr Fa1 AFqET § AFCHE
AF 64-65 ¥ WX 66-66 ¥ ¥ T
A F w1 A gf & o A
far wgat wiwE ag @A F ™Ay
& fau due § oo are faegwr
AT g1 wr fE g AT gk g ar
vmaga gf & 7 ru et g v
HiTE THeaT 7 @A F U § AR
gm oadt ?

Shri C, Subramaniam; According to
to my information, which I have re-
ceived from the UP Government,
there have been no starvation deaths.
There is no need for any inguiry.

Mr. Speaker: Can the Minister fur.
nish particulars of deaths that have
occurred, be they natural or on ac-
count of starvation?

Shri C. Subramaniam: If {there have
been starvation deaths, will it be pos-
sible for them to go unnoticed? The
Opposition would have taken me to
task. ... (Interruption),

weow WEEW : Wa AW dwS
FavaT H1T |

it vy femd : # sypawdr 7 99
a1 @1 g | fraw g At & et
aman g fw 41(1) #1150 (2)
ST T A1E A1 A IARI g W AATE |

weaw wgam : AT aensy fE @
AT TTEA & | TIA A TEI AGT |

st e femd : ) faqr ag F@ad
m adtgmR @ E S a o
1< T %1 A 997 TUT g B/ |
a(1) e g
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“Subject to the provisions of
sub-rule (2), a question may be
asked for the purpose of obtaining
information on a matter of public
importance...."
s gaa fagw 50 (2) S9-ww &
mHY:

“Any member when called by
the Speaker may ask a supplemen-
tary question for the purpose of

further elucidating any matter of
fact...... 2

Tawam st frag
FrTwTer 3 & fong Farx § ar A qAver
qerdr. ...

W WRIA : YW €9 ¥ 4
wrat ? et  fs s ware g e
& v o & gy sow qEw w1
T &7 |

st firsrr e AT W@ F
farg &Y &t et s ?

weawt wgraw : fwT g1 OF FaTe
% JETd IET FEw ar adr faw
FeaT |

it vy fam? : wegw wEEE,
I FFA AT A WO (|

) foma qzamoe @ §OETT #Y
e FL AL L,

ot ATt : TEET AT wAAST & 7
(wragmA) . . .

sMiagfaed: A dfw &
WIHE AT GLHTC FT G & | G 74
Tz @%q § fF oo o o & wiwe
LEE

Shri H. N. Mukerjee: Is the Govern-
ment ready to place on the Table of
the House a comparative statement
about the death rate in scarcity areas
in the Jast two years so that we can
understand whether it was starvation
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death or death owing to malnutrition
over a long period of time which
amounts to starvation? If there is a
distinct difference, then surely it is a
very important question, Will Gov-
ernment do it later?

Shri C. Subramaniam: I do not
know whether those statistics will
be awvailable; but I shall write to the
UP Government. ... (Interruption).

Mr, Speaker: Before listening to the
whole anwer, objection should not be
raised. His answer was, "l do not
know whether the satistics will be
available, but I will be writing to the
UP Government if they can collect
those figures they should do it........
(Interruption).

Shri J. B. Kripalani: May I know
whether the Food Mirister knows that
there can be no death by starvation
—people can keep without meals for
80-70 days and yet live—starvation
brings about some  disease or the
other? How many people have died

on account of the diseases brought
about by starvation?
Shri C. Subramaniam: If the hon.

Member refers to malnutrition, it is a
well known fact that India is largely
an underfed country and malnutrition
is there. All the effects of malnutri-
tion are there; but this cannot be said
to be g starvation death, Famine fol-
lowed by starvation and deaths occur-
ring on account of epidemics spreading
and the other thing can be cured only
by economic development, by agricul-
tural production coming more and
more and benefiting the people to the
optimum extent necessary.

o W WATET Afgar : T
% wff 78 g, ) afw ow sl }
w gfF 150 T wfewg &
wffefedde & ot fis wmeae
Hiw & wies vadl § Wi gEd
AT & g sw awar § vl A
7t & 1w wva wferg s s s,
65 W AT 6. F THTIS F SATAT AW AT
g MIMARTA QMFI AT AT FATH
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w6 § W1 ¥ argar g fe welt wgm
W R L

W KFEG . WIAAG g w0
FATT Y FAT IEA &

e 1w KA A : & garew
O ¥ & g19w ¥ g 7 wfeen
w@Ar Jgm e ¥ o agd= g ¥
ewran frd gU AT wTe § | TR W O
a1 gwifaar &1 & fomwr fie ofy &
LASLARAR LA Col L
frma & 7 ot 9 A9wT ST w
T =Y & ¥ ag dav et g fs
& & Fo agdiw ¥ a@T AT N 0w
fafm et g | a8 o gerfamn oS
Frgmgr A fomrd | sev A
fie 3% afer & v wrs fa g fan
fergmitad ow AT §
" ¥ AT | AR q oY wT E) A
g *f fo7 & 9w T W
FuTH O 1o A a7 &>, w9 4T
qTe WOETT & graet Wi . L

WS AT ¢ A gTe #
AT o F4 7

o TN AAGT Wifgar : ag a1 &
seamafrT or A ww & A W
g FAATT ¥ OE AT wgA ¥ forw v
AT A FOC @I FT R E
HdY AgeT T & {5 s st w0
aft & afwa oot &3 3 Former o
"7 931 #1 e 7 & wa o gro
ot fif et et § S| 9 OF aRara
99 TR T F AT g7 F T g
& | 3w wa Aty Fa & awrfr
gt mar dmr g ar & & W
g1 SuF ol g frwram @ 5 e &
wTEH| a8 § 98T 2 %7 g fawan ay
& fe gt ofq a1 v 7€ wa & wrow
CrAC e iR 8 i Cik k- Leak e
e g | v g7 e wTdand) 81 9
FT T FATH & 1 &) A1 0 wyrafiwgy
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& I AW AT T E A IHF FCFH-
FrEr g =rfzm

o 7 gara 48 § F 7 q@ww
a1 OF sqras qfoarar § 1 3 af-
wrar & B oy & &1t g1 = wER
9z a% o< FFer &1 | amr & wavan
sfafen arst =gt faan § &1 o= wa
¥ I ATt WY qHAT AW | WL HAY
agrag 3y afoaar #1719 1 dav THY
# ot ag woet w18 afoqrar § 1 T o
a% qfoarr a8t W@ A9 9% FH 44
aFaFarg ! ag ¥ ¥ wrowr ?

WEaW WERY ¢ { AT HAE

Shri C. Subramaniam: I alrcady
gave the criteria which we consider
for starvation deaths, that is, large-
scale famine occuring and, therefore,
people not getting food at all there, on
the basis of which there occur deaths.
No doubt, hunger alone may not lead
to a death, But if there is an outbreak
of an epidemic in the famine area and
deaths occur thereby, I would take
them as decaths due to famine. It is on
that basis we take starvation deaths.
If it is & question of merely mal-
nutrition and deaths thereby, perhaps
50 per cent of all deaths may be attri-
buted to mere mal-nutrition ultimate-

1y.
Mr, Speaker: These things may also
be enquired into.

Shri C, Subramaniam: Yes.

Tro TR AANET Fifgar : F W
FOF & wa=i & gifa gnit @@ ar
gt wATe O ¥ FE e qriae g
e

weqw wgiem ¢ % A AR ¥
w7 & fr S ava @ afamg w40

Fre TM WA wifgan : wfwa &
qgi T qEHQ w1 FEE, Tfoarar S IE
ST Wi & 95 a1 g qasrAT =iy
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fie & sae Far ofoqmar 2 & 7 @
ar, 7 9 AW, qET AW, 9 A ar
wF § o Wit §% &1 98 Iwand
% 507 T O ¢ 7 9 qEAd ¥
g& " qwa 7

Shri C. Subramaniam: I do not
accept that criterion for finding out
starvation deaths.

oft vy fog ¢ fagre, I W,
€T, WA, WY Wiz gEel ¥
#1 T faet § frad et aga F9
0 @EFE 25- 30 9fam Tz ey
& a1 fr fasge wiwdm & M fomey
FAt W AL W A fAedt &0
ar & Ad wgreg § s agar g fF
EAFT FFAE F1 gL w7 & g, o
sy Age g srmar @ w0 smaTe fe
WA § w7 I0H § 79 (oA g e
fopgmay  fod, gdara A & fai faar
s ? o aw Sd) 9Eeg A S 59
@ fa g, A i F A H
fegr, oY fe o =Y goeT & JA
i T AN N AT ¢ fx
& ag fagr straem, S ag faan sgm,
frr 25 & 30 wfawe =fwm g W
& o¥ amy & 9 fr qfedm & w&@ara
& Wi qa ¥ fifex § 94 fog wat
HEIT AT F7A AT TG & |

Shri C, Subramaniam: The question
is whether it is a fact that starvation

death has taken place in Allahabad
and some otHer districts of UP. ...

Mr, Speaker:
gestion....

He iz making a sug-

Shri C. Subramaniam: A
tion should not be answered.

sugges-

Mr. Speaker: He says that 25 per
cent, or 30 per cent. of the procured
foodgrains. ...

Shri C, Subramaniam: I have no
facts or figures here with regard to
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what is being procured, whether it is
25 per cent or 30 per cent. Proper

notice should be given. (Interruption).

st wy foml : gETAIW AT A-
ALY WAL GAAT TFEATH & WrIwr 7
¥ ox faadt wear wwgwn g e oAt
wdtg &1 fearn Fowr g ad &, 32
TG TER T A Te & W EH FIO0 A
sHiFrEAa ot AT RE 7

weo WEEY ¢ THT §RAT AIOET
T g 7

st aq femd : § @G & art
Hafiqerar | Hvar.......

wm wgew ¢ i SeRdE ¥
XA IAA FRTAT. . ... ..

ot ag fomlt : ag &% g7 fomr @,
Ffa &7 o qO1 § IEET ag JATT AGN
TwE

oo g ¢ WY I vy 2T
qragfemr g

st wy fomd® 0 o w3W T WY
AT AR 7 W T FAAT AEA IAL
3w F A1 H § A & s f v awe
wRuF ay Hageigfaen 1 25-30
wfama Feret & W7 I wdw & o
G @ § ot faege g & faasy
worgdr WY 7t foer <t &, 9T AT
T Sitfam wad F fag Wt wgg w0
sar AT § 7

=t sifeTT sTw ATAT ¢ AT AIWMAT
& T Fr A § 7

WA WEAW : Ag S w@_ Agr
¥, St FgAr av wg faur

sft wa fow® ;&1 www, ag frowt
¥ favd €, wafeog o smom ?
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wens wErey : §% &Y awg fifaw )

st we femd : Fa1 7y WO A
& 5 3oy s frged & e 8 7

W wERT ¢ A R qEAgE

=t femA gz o wifs g
TR ¥ TEGETR A Al §
& IATAT AV Ig qg T FL T@AT
|rzAr g 5 fgrgeara 4 agoat & fog
TaraT wgrE gerrl HATCT FT AE@
T & | T govC 4T &Y gATT % o
st § oY IEET wo T gy Al v
TEr E v gew sl A &, Sfew
Y CTAT OF FATC AT W15 AT
AR & A w1 omr &7
T A 7 qF o g W1 9E A
qTAT§ AT ASAAT 100 WIH AT 80
am F AN ar $7dF qET aw Sar
£ 9% f6T ;wr € a1 Fr Iae
WAL FgH & Ay daw A8 &, wdr
HEIET T I & §HEGT AT & 7

Shri C. Subramaniam: If the hon.

member wants my opinion, I may tell
him that I am not an expert: 1 shall
refer it to the experts and then give.
(Interruption).

it frmy e ¢ @ A A
afFamsTra @ RIE | § WA
NAfr@wErg | 394 Mo &
U 1 wawT T4 & | WEA g £
f =t gagewm # 1% faww 7§
¥ s A g B awwr & s e
& ar wgt ?

Mr. Speaker: Mr. Kishen Pattnayak

should withdraw these words,

ot e qzce : § omwq weg
T AT | qF g FAC |
®E A =y w7 Fm@ A IEE!
waw{r ¥ aw ®/Ya F wiAr 90y,
oy farn 1 & G Adt mAAT E

Mr. Speaker: Then hc shall with-
draw himself. Either he should with~
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draw his words or he should withdraw
himself.

1 faes qEamms : % g9d A fag—
§1FT AT ZTIW &, Al W 37 v
F1 & amom 7d qm |

Mr. Speaker: I have just told Mr.
Kishen Pattnayak.

=it femr qamw : & ST oA T
g aai qawndt & w9 fawEre @ @
g

(Shri Kishen Pattnayak then left the
House.)

Mr Speaker: Shri Krishnapal Singh.

st arrdt @ WO sTEEMT ®T e
& | FAEH FT W AQ § AW P
T 9T AL | YT qAT fat wrar
g a1 A4T AERT B HET AR FAT
wrfgn 1| g &1 F1¢ A1 & i warw gr
T A A A E A sew
A FATH FIA O HEAT AZIET K
waTe g1 A& oo a1 e agt wew v
AT {1 74T Tg AT 7 AGT 9 q_H
T FT AT AT AW FIA T A
ar ot 2 & 7 qare A1 g8 o I
e fair @19 &1 gEr wEEw  wfET
HITF FT FGTT T A} 20 HI AL
T afeamar & #41 781 9 7

wenw W ¢ # 9gH ATAAIG
wTER ®1 AT FZT & AT K AT H
W FFAT g 5 9 T A ¥ FHAny
H wFTae 9 39 |

ot armdY meay AR, &
wFTHE TG T FT § 1 A A -
Z7 | Aifag | T A et e R E
M7 wd wgRT W ¥ T oW
T F FF F w @A w7 gform
Farar Arfge | T ATt § A wave fear
AAT §, AAT AFET TEFT TATE H A
Z, W9 Zr 3w AL | heaAr FL0
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WeIH RGN : AT q97ET 45
T | T AT B A AT AT @ o
o

oft armdt ;e frRE g Ao

St MW ¢ HAT AEIRT, HATA FT
T IaT A W E, T faw mewE
g‘ﬁﬁ 3 | (Interruptions),

N wgEw AT g g fag
=t TRATEOAT : mas wRey, ..

(Interruptions).

ot avrdY @ @R &1 afomar
gra | (nterruptions).

oft TRTEoeT . & weg fadaw

AT q1gAT 3. fF | (Unterruptions).

weay AgEy ;&Y 4 g fag

Fr AT §
Shri Ranga: The hon. Minister nas
already said thet he is not an expert

and that he would consult the expert
and then give the opinion.

Mr. Speaker: The hon. Minister has
said that he is not an expert and, there-
fore, he cannot say,

fafees grea & g1 ¥ fw &
uFewd 7d% g W17 = fao & ag @Y
F7 aFar {6 s S99 o1 T WA
& Y A ZH, 39 1 qEad Frak
T Y a7 TEY |

Shri Priya Gupta: On a point of
order....

Mr. Speaker: Is he raising g point of
order that I am standing?
Shri Priya Gupta: I am torry: I
thought you had finished.
Mo TR RAT gy wew
TERT, qE TRATE FT WTHAT TEY 8-
ag goETCr AifT s ameT
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ot TRTETAT ¢ ORI R &1
Ragdrqrasr g ?

Shri Hem Barua:
Leader of the House wants to
something.

I think the non.
may

The Minister of Parliamentary Aff-
airs and Communications (Shri Satya
Narayan Sinha): Is it possible to
carry on the proceedings of the House
in this manner? This is the only
simple question that I am putting to
all the people concerned. We have
some experience of this House, and
you, Sir, also have some experience
of this House. One Member can put
the guestion at a time, and if the ans-
wer is not satisfactory....

=Y ST o ATV ¢ HAT BT AATT
A& WaT @ A 9E & A ogEeat #
EECEN]

Shri Satya Narayan Sinba: I say
that my hon. friends have every right,
but if so many people sland together
simultaneously and speak, then what
is the remedy? ‘That is what I would
like to submit to the House

N
%3 dag 7 fAd,

«t arTe

AT FAT FL |

Shri Salya Narayan Sinha: Any-
way, this is not the way tc proceed.
We are reaching the limit.

Shri Hem Barua: If the Leader of
the House himself feels like that, then
there is no remedy,

=t 7wq fomd : Wy AEEw,
frmm 376 91 355 % wawa W
SUAFYT T W ¢ | (Interruptions).

Mr. Speaker: If a dozen Members
stand up at one the same time and
start speaking then I cannot call any-
body.

PHALGUNA 18, 1887 (SAKA)
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ot T oW oW I
e faw, T grIw § wEEr A8
RIT AdT ¥geq & & fx ag 77 Fa%
& | (Interruptions).

ot TRTECRT  wEn WET,

(Interruptions),

Weast RET @ ®T ATAAIT qEEL
dz 918 |

ot RO ¢ eI WERA,
W F7A ¥ gw 4z W &, few A
g fdes arga & |

oW W ;. wq a5 § faar
FIFAE TTEA Fi A LAIH, d9 qAE
FTE HTAHT TS A T AS A FL |
AT G559 &% g1 "aa §, AfeA
w4 a & A T, a4 aF S
AAAM AR dEAT ME T §1 |
W #1§ AT wREw G wom, A
# gwRa f ag THTaE BT @I |

Shri Priya Gupta: On a point of
order....

Mr. Speaker: I shall call him after-

wards. Let him resume his seat now.
]

Shri Krishnapal Singh: One MLA
from the UP Assembly has rent tele-
gramg to the Prime Minister and the
Chief Minister of UP drawing .hei: at-
tention to these starvation deaths, The
hon. Minister has said that enquiries
have been made and they showed that
three was some bajra and other grain
in the house of the man who died. I
want to know who made those erqui-
ries, whether the men who made those
enfuiries were more responsibie than
the Member who made that statement
in the Assembly and whether any en-
quiry was made from the Member of
the Legislative Assembly wh-ther he
had taken pains to veryify the reports,

Shri C. Subramaniam: It is true that
not only did he send a commuaication
to the Prime Minister, but he also
made this statement on the floor of
the UP Legislative Assembly, 1t is
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not as if he was present at the Jeath
and he diagnosed the cases as starva-
tion deaths, He had also repoarted that
he had received report about the two
deaths; and the UP Government made
an enquiry and they have cume to the
conclusion that these were not starvs-
tion deaths. I do not know what more
¢an be done in this case

Shri Priya Gupta: What I wanted
to place before you was. this. ...

Mr. Speaker: Is he asking a supple-
mentary question or is he raising a
point of order?

Shri Priya Gupta: I am rising on a
point of order.

Mr. Speaker: Under what rule?

Shri Priya Gupta: Under rule 41,

Mr. Speaker: I have already told
hon. Members that rule 41 is not the
rule under which a point of order can
be raised. That is a different thing
altogether, and it should not be relied
upon in this manner,

Shri Priya Gupta: You may kindly
hear me.

Mr. Speaker: Let him state his
point of order and the rule under
which he is raising it.

Shri Priya Gupta: My point of order
is this. Until this Government decides
the definition of ‘death by starvation’,
how could Government answer this
short notice question and say ‘yes'
or ‘no’ to the allegation that somebody
die dof staravation at Allahabad? I
want your ruling on that.

Shri Surendranath Dwivedy: This
may be clarified in a reply by  the
Minister.

Shri C. Subramaniam: It is a point
of order for the Speaker to decide.

Mr, Speaker: All right, If it is for
the Speaker, he would reply to it
Everyone knows what death by star-
vation is.
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=t qrh : ¥fes w= ST Ay
T |
Mr. Speaker: If therefore, the Minis-
ter replies that there has been no
death by starvation, there ought not

to be any wonder, and there is  no
point of order on that account.

st 5y fomd 1 3T sgaEaT ¥ A
T wifad )

Shri Priya Gupta: He has not said
what he means by ‘death by starva-
tion’.

Mr. Speaker: He has raised a point
of order and 1 have answered it. Will
he now resume his seat?

Shri Priya Gupta; He denies that
he has any definition of ‘death by
starvation'.

oft v fomd : & e w&4T 376,
WY i sqegT ¥ 999 F gFey 7 ¢, W
fraw s=q1 355, A1 9vg AET & grEW
# § €7 21 ¥ wwadta sgEeqn &7 A9

WM |t § | fAw 355 ¥ wAT

g
“When, for the purposes of ex-
planation during discussion or for
any other sufficient reason, any

member has  occasion to ask a

question of another member of

any matter than under the consi-
deration of the House, he shall ask
the question through the Speaker.”
WETH REIET : THAT  GAFACAATA
=T agT F47 qaArT 7

wtng fand ;. wwe  wERw, &
fram 357 Wi 92 wi g, fawass @@
W E | & o7 FY wrka wEw F AAv
¥ 997 quAT AT E | 9= T8 A H
a1 & d1 a9 @y &) T qr 7 &
SqATAT KT TI7 ISTET 47 |

SR REWY : 9IT F AT 67 94X
w1 g § 7
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: st vy femlt ;. w1 97 weem Wl
?

wery wgEw ¢ ag g A,
fafaet & | aiAlg gTer & 1 &
W far &, ag o= fog A1 3, o
fe fafree £

ot 7Y fand : 3¢ €9 92T ¥ aEw
a1 &, afeF g & AT F FTOT I
LiRE ik R AT E TR L S

wEIN WEITY AT wEE AR
Y TEH T FL )

ot w ol « & aww T w @
£ 1 99 qE oF @ oq1 e qed
g

W REIAY : JTAAT GG A AT
w3 §, T ¥ A e A g
i@l e Fraw ¥
fow FaT & ggE #1¢ @ w1 fear
T & WX 98 IH FIH F1 A 3
@ &, W afeww gETIEE FRE FT
Yot g, et W w1 Amac AT
[T 1, 99 ¥ F1E A qer o
AT &, FIF IES Go § A1 gE T
XY & 1§ AR R € A G
2

st vy femd : w9 ¥@ fom &
Afmaian ®E? wAra g1
wrmifrwmas & @ g9
Fr FrdaTE Tgr 9= g% § | F Frawa
o wgan § froww 5@ w{Em
Sw %1 HiET waTa &, a1 Sad ¥
TTaE AE TR | WY WY AgRY w1
A |

it o Wto WO : WAI WG ¥
T ¥ wrew g fF A §9 W 99T
S # qATEE § HET T, AR
& At w1 garen R far g
2706 (Ai) LSD—3.
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FATH ® b7 W W% ag & 1§ &1 9a1
2w & {ff f4@l &, a1 qRAww ¥
W &, o a faed & wrov o
w7 Wi faas & woo,

st Wi T AT 99T WEW
Fa A o @ e F
i ERE)

ot qo WYo AT : T F1 FW &Y
AR aw g g e g v g

T Ao 9 faes & s ar
W 7 faea F Frow it gy gd,
at Iu% AT F %@ a9 fF IS 2E
H &1 4T | gTE A1 HA g Y | Fore w7
7% ¢, ag S & grm @ ) qa
T 77 2@ & e gt e A '@
i aw avet & diow & war
a1 &% Wi frae &, a7 930 WeT &
wagHramgl?

Shri C. Subramaniam: No, Sir.

There have been no such reports, and
there is no need to send a tcam for a
survey.

ot T weww  wERE, g
g ®A F1 Av6T g e, gw vk
TGr @€ Zu, 3@ R § frome gH
- !.\t

WRITTEN ANSWERS TO
QUESTIONS

Grants to the Family of Late Prime
Minister Lal Bahadur Shastri

*313. Shri Karni Singhji:
Shri Hukam Chand
Kachhavalya:
Shri Bade:

Will the Minister of Home Affairs
be pleased o state:

(a) whether Government propose to
increase the pension and educational
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grant already announced in favour of
Shrimati Lalita Devi, widow of the
Late Prime Minister, Lal Bahadur
Shastri and her minor children,

(b) if so, whether it will be ensured
that these grants will be commensu-
rate with the prevailing high cost of
living; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
iry of Home Affairs and Minister of
Delence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). A
life pension of Rs. 15,000 per annum
has been sanctioned for Shrimati Lal
Bahadur Shastri. No  educational
grant as such has been given Yor her
minor children,

Further, she is to be allotted 5 sui-
table residence for which rent charg-
ed would not exceed 10 per cent of the
pension, and she and her family will
have medical treatment facilities under
the Central Government Health Sche-
me as for pensioner, These pension
elc. have been fixed after taking into
consideration all the relevant factors.

Nylon Yarn Plant at Baroda

*423. Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to sct up a Nylon
Yarn Plant ut Baroda;

(b) if so, whether this plant will
be in the public or private sector;

(¢) whether il is being set up with
foreign collaboration; and

~
(d) what will be the total expendi-
ture involved?

The Minister of Petroleum and Che-
micals (Shri 0. V. Alagesan): (a) and
(b)- Government do not propose to set
up aany plant for the manufacture of
Nylon yarn at Baroda, either in the
public or in the private sector. A pri-
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vate party has however been given
an industrial licence on the 16th
February, 1960 for setting up a plant
for the manufacture of Nylon yarn
with a capicity of 1°80 million Kgs.
per annum and coprolactam with a
capacity of 500 million Kgs. per
annum, at Bulsar, Surat District.

(e) Yes, Sir.

(d) About Rs. 6 crores with a fore-
ign exchange component of Rs. 3.17
crores.

Gandhi Murder Case

Shri Madhu Limaye:

Shri §. C. Samanta:

Shri Subodh Hansda:

Shri P. C. Borooah:

Shri M. L. Dwivedi:

Shri Bhagwat Jha Azad;

Shri Prakash Vir Shastri:

Shri Jagdev Singh Siddhanti:

Shri Hukam Chand
Kachhavaliya:

Shri Shree Narayan Das:

Shri Karni Singhji:

Shri Vishwa Nath Pandey:

Shri Hem Barua:

Shri Ramachandra Ulaka:

Shri Dhuleshwar Meeng:

Dr. L. M. Singhvi:

Shri M. L. Jadhav:

Shri Jedhe:

Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

424,

(a) whether the Pathak Commission
has submitted its report regarding the
prior intimation to Government about
the plot 1o assassinate Mahatma
Gandhi;

(b) if so, its main findings and Gov-
ernment’s reaction thereto: and

(c) whether some of those implicat-
ed in this plot have now been releas-
ed?

The Minister of Staie in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.
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(c) The persons who were convicted
and sentenced to terms of imprison-
ment in the murgder trial have been
released after serving out their sen-
tences,

All-India Judicial Service

*425 Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri Vishwa Nafft Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of IHome Affairs
be pleased to refer tp the reply given
to Unstarred Question No. 349 on the
10th November, 1965 and state:

(a) whether Government have fina-
lised the scheme for setting up  an
All-India  Judicial Service in the
country; N

(b) if =0, the broad features thereof;
and

(c) if the reply to part (a) above
be in the negative, the reasons for the
delay?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi). (a) to (c)* The
matter is still under consideration. It
involves many  difficult questions
which need to be sorted out first,

Accounts of Delhi Administration

*42¢  Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shri P. C. Borooah:
Shri 8. C. Samanta:
Shri Subodh Hansda;
Shrimati Savitri Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have con-
sidered the observation made in the
42nd Report of the Public Accounts
Committee (1965-68) regarding the
unsatisfactory condition of the Ae-
counts of the Delhi  Administration;
and

(b) it so, the reaction of Govern-
ment thereto?
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The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla: (a) Yes.

(b) The Comptroller and Auditor
Genera] of India was requested to
suggest the name of g suitable officer
to look into the state of accounts of
the Delhi Administration and suggest
ways and means of setting them right
as recommended by the Public Acco-
unts Committee, Further action is
being taken in the light of the reply
of the C. and A. G. which has recent-
ly been received.

et ® AmTww

*427. St TETTEIC TEAY ¢
Y JOH I wOAT
!ﬁﬂhﬁqw
it &o Wio Tt
oY farrerara qwoy
=t Tt feg :

T foen A&t o7 w@mr w1 owar

w4 e 1

(%) am foet & Fa7-%7 @A
L g T ST grear §
afwfoa 7 T &;

(w) afr zi, a1 g7 oA ¥
Fr-wY @ R & frwwi w7 qw
grm; A

(7) g& gamtar & fog v
qaEdia grwar § Fa1 wfafom sqaear
Frafg?

farerr sioft (oft Wo wo wmen) :
(%) =, /g

(&) sz () v i woam &

Maps of Anthropelogical Survey of
India
*428. Shri Vishwa Nath Pandey:
Bhri Yashpal Singh:

Will the Minister of Education be
pleased to refer to the reply given to
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Starred Question No. 435 on the 24th
November, 1986 and state:

(a) whether the investigation into
the maps missing from the library of
the Anthropological Survey of India
have been concluded;

(b) if so, the findings thereof; and

(e) the steps taken against the per-
sons concerned?

The Minister of Education (Shri M.
C. Chagla:) (a) No, Sir.

(b) and (c). Do not arise.

Central Grants Commission for Seocon-
dary Schools

*429. Shri B. 8. Pandey:
Shri Ravindra Varma:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Govern-
ment have under consideration some
proposal to establish a Central Grants
Commission for schools in order to en-
sure a uniform pattern of secondary
education in the country;

(b) it so, the main outlines of the
proposal; and

(¢) whether Government have con-
sulted the State Governments in the
matter?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) and (c). Questions do not arise.

Oode of Conduct for Ministers

*430. Shri R. Barua:
Shri R. 5. Pandey:
Shri Linga Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) the names of the State Govern-
ments who have agreed to implement
the provisions of the Code of Conduct
for Ministers; and

(b) the progress so far achieved to-
wards its implementation?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The fol-
lowing 19 States/Union  Territories,
which have Ministers, have adopted
the Code ol Conduct for Ministers:—

1. Andhra Pradesh, 2  Assam.
3. Bihar. (4) Gujarat, &
Madras, 6. Madhya Pradesh.
7. Maharashtra. 8. Mysore
9. Nagaland. 10. Orissa.
11.  Punjab. 12. Rajasthan.
13, Uttar Pradesh. 14. West
Bengal. 15. Jammu ang Kash-
mir. 16, Goa, Daman and Diu

17. Himachal Pradesh.
18. Manipur, 19. Pondicherry.
20, Tripura.

The following State[Union Territo-
ries have no Ministers:—
1. Kerala
Delhi
Dadra and Nagar Haveli
Andaman and Nicobar Islands
5. Laceadive and Minicoy Islands.

(b) Implementation of the Code in
the respective States is primarily the
responsibility of the State Govern-
ments/Union Territories concerned.
Squatters’ Colonies in West Bengal

*431. Shrimatl Renu Chakravarity:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

> e

(a) whether it is a fact that mig-
rants from East Pakistan in squatters”
colonies to be  regularised in West
Bengal are being offered titles on
payment of value termed ‘tentatively
assessed’;

(b) whether this has any legal vali-
dity;

(¢) whether Government propose to
treat this as the full payment; and

(d) whether the migrants have re-
quested this amount to be spread over
for payment in-twenty instalments?
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The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): (a) Yes Sir; this is done in
cases where the squatters want title
to be given to them for lands on which
they huave been squatting, if valuation
thereof by Land Acquisition Collector
is under appeal.

(b) Yes, Sir.

(¢) No. The final cost of land and
development is reguired to be paid in
tull.

(d) Yes, Sir.

Arrest of Kanpur Businessman

*432. Shri Hari Vishnou Kamath:
Shri D. C. Sharma:

Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No, 122 on the 10th
November, 1865 and state:

(@) whether the investigation against
the Kanpur businessman on the charge
of supplying corrugated sheets to
Pakistan has since been completed;
and

(b) if so, with what results?

The Deputy Minister in the Ministry
of Home Affairs (Shrl P. 5. Naskar):
{(a) and (b). The investigation is still
in Progress.

Fair Price Shops

*433. Shri P, C, Borooah: Will the
Minister of llome Affairs be pleased to
state:

(a) whether Government has under
consideration a scheme for opening
. fair price shops to supply essential
commodities to the Government ser-
wants at subsidised rates in place of
allowing an increase in the Dearness
Allowance payable to them again and
again; and

(b) it so, the decision taken in the
matter?
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The Deputy Minister in the Ministry
of Home Afairs (Shri P. S. Naskar):

(a) and (b). No proposal to open
fair price shups is under consideration,
However, a scheme for opening Con-
sumer Cooperative Stores in  seven
metropolitan towns with a population
of over 10 lakhs (in addition to Delhi)
for the supply of essential commaodities
and articles of daily necessities and to
both Central and Stale Government
employves has been formulated, The
details of the scheme are being work-
ed out in censultation with the State
Governments concerned,

Enquiry into Alleged Police Excesses

in Kerala

*434. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Kerala Government have appointed an
Enquiry Committee to inquire into
alleged Police excesses against stu-
dents who participated in the food
demonstrations in Quilon town and in
Koitayam on the 1st February, 1866;

(b) if so, when the Committee is
likely lo submit its report; and

(cy the findings thereof?

The Minister of State In the Minis-
try of Home Affajrs and Minister of
Defence Supplies in the Ministry of
Defence (Shrli Hathi): (a) Yes Sir.

(b) As soon as it completes ils in-
quiry.

(c) Does not arise.

Day-Light Robbery in Delhi

*435. .Shri Guishan:
Shri Krishnapal Singh:
Shri Mohammed Koya:
Shrimatl Savirl Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that =
daring day-light robbery with murder
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in Delhi University area has recently
occurred;

{b) whether in view of the above,
Government propose to compel com-
mercial organisations by legislation,
if necessary, to send armed guard
with their Cashiers and other staff
who carry large sums of money with
them; and

(c) whether Government also pro-
pose to suitably reward those non-

officials who apprehend culprits at

personal risk and to compensate
them for any loss which they may
suffer while doing so0?

The Deputy Minister jn the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) No, Sir.

(e) Suitable schemes already exist
for the grant of awards/rewards to
non-officials (civilians) for acts of
gallantry.

Presence of Shri Biju Patmaik at
Chief Ministers’ Conference
Chaudhuri:

“436. Shri Talib Kumar Chaudhuri:
Shrimati Renu Chakravartty:
Shri Yashpa] Singh:

Shri Hem Barua:

Shri P. K, Deo:

Shri Madhu Limaye:
Shri Shinkre:

Shri U. M. Trivedi:

Shri Hari Vishnn Kamath:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Shri
Biju Patnaik, M.L.A. (Orissa) attend-
ed the Chief Ministers' Conference in
New Delhi on the 13th February, 1966
as a special invitee of the TUnion
Home Ministry; and

(b) if so, in what capacity he was
invited to attend the Conference ol
the State Chief Ministers?

The Minister of State in the Minis-
try of Home Affairs and Minister of

MARCH 9, 1966

Written Answers

4434

Defence Supplies in the Minisiry of
Defence (Shri Hathi): (a) There was
no formal Conference of Chief Minis-
ters in Delhi on that day. Taking
advantage of the presence of Chief
Ministers who had come to attend the
Congress Working Committee meet-
ing, there wag an informal and gene-
ral exchange of views on wvarious
matters. Shri Biju Patnaik did pot
attend any such meeting as a special
invitee of the Union Home Ministry.

(b) Does not arise,
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Travancore-Cochin Chemicals Ltd.

*438 Shri Vasudevan Nair:
Shri Warior:
Shri Dajl:
Dr. U. Misra:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether the Travancore-
Cochin Chemicals Ltd., is proposed
to be closed down from the 1st
March, 1966;

(b) if so, the reasons therefor; and

(c) whether it is also a fact that
many other industries like the Ferti-
lizers and Chemicals Travancore Ltd.,
will have to cut down production in
case the Travancore-Cochin Chemi-
cals js closed down?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) It is
reported that the Travancore-Cochin
Chemicals Ltd., would close down its
factory from the 5th March, 1966,

(b) Acute power shortage due to
failure of monsoon.

(¢) Yes, Sir.
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Private Educational Ingtitutions

*440. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Bhagwat Jha Azad:
Shri 5. C. Samanta:
8hri Subodh Hansda:
Shri M. L. Dwivedi:
Shri P. €. Borooah:
Shrimatl Savitri Nigam:

Will the Minister of Educatiom be
pleased to state:

(a) whether the Union Govern-
ment have asked the State Govern-
ments to enact legislation to control
and regulate the working of private
educational institutions in the coun-
try;

(b} whether a model Bill has been
sent to the State Governments {for
thig purpose;

(c) whether the new measure is
likely to cover non-recognised, tuto-
rial, commercial and technical insti-
tutions; and
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(d) how Government propose Lo
contro] the growth of ‘Educational

Shops' in Delhi?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). A model Bill
to provide for the regulation and
control of private (unrecognised)
educational institutions has been sent
to the State Governments for neces-
sary action and comments thereon,
if any,

(d) The queslion of introducing
similar legislation for the Union
Territories, including that of Delhi,
is under consideration.

Pak. Arms Dump Unearthed in
Kashmir .

*441, Shrimatj Renuka Barkataki:,

Shri S. M. Banerjee:
Shri Yashpal Singh:
Shri D, N. Tiwary:
Shri Rameshwar Tantia:
Bhri Himatsingka:
Shri P. C. Borooah:
Shri M. L, Dwivedl:
Shri Bhagwat Jha Aszad:
Shri Subodh Hanpsda:
Shri 8. C. Samanta:
Shri Hukam Chand

i Kachhavaiya:

. Shri Shinkre:
Shri Bade:

! Shri Krishnapal Singh:

: Shri Ram Harkh Yadav:
Sbri Kimdar Lal:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Ravindra Varma:
Shri R. Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a
number of arms dumps with Pakis-
tani Ordnance Factory markings have
been unearthed in Jammu and
Kashmir after the cease-fire; and

(b) if so, the places where such
dumps have been unearthed and the
nature of the materials found?

‘The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Mimistry of
Defence (Shri Hathl): (a) Yes, Skr.
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(b) It will be against the public
interest to disclose the details,

Accident at Saunda Colliery

*442 Shri P. C. Borooah: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that 5 per
sons were killed on or about the 17th
February, 1966 due to an accident at
Saunda No. 4 pit, colliery of the
National Coal Development Corpora-
lion in Ramgarh;

(b) if so, the circumstances in
which the accident took place; and

(c) the compensation, if any, paid
to the bereaved families?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) Yes, on 17th Febru-
ary, 1966.

(b) While extracting coal in Sirka
Seam with the help of explosives a
connection was established with a
void containing noxious gas. A Tim-
ber Mazdoor entered the void and
was overcome by the gas. While at-
tempting to recover him, six other
persons were similarly affected. Of
the seven persons affected five died.

(e) The amount of compensation
paid under the Workmen's Compen-
sation Act is not yet known. The ma-
nagement has, however, paid Rs. 200
ex-gratia per family and Rs. 50 for
funeral expenses.

Renewed Hostile Drive by Nagas

*443. Shri Madhu Limaye: Will the
Minister of Home Affairs be pleased
lu state:

(a) whether there has becn of late,
an Increase in Naga hostile activity
in the areas bordering Nagaland;

(b) whether it is a fact that the
recen! attacks in Mikir and Cachar
areas were part of this renewed hos-
tile drive; and

(e} if so, the action taken to curb
these hetivities?
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The Minister of State in the Min-
istry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
There has been of late some increase
in the activities of the Naga hostiles
in the areas bordering on Nagaland,
including the Mikir and North Ca-
<char Hills District of Assam,

{¢) The State Governments of
Assam and Manipur have taken all
possible measures to guard against
these activities. Patrolling in these
areas has been intensified and other
security arrangements tightened up.

Industrial Licences

*444. Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda;

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Starred Question No. 15 on the
Sird November, 1965 and slate:

(a) whether Government have pre-
pared a Study of the system prevail-
ing in Britain, US.A. and some other
countries as to how industrial licen-
ces, quotas and permits are issued;

ib) whether the question of codi-
fying the system of issuing industrial
licences, quotas and permits and for-
mation of a quasi-judicial body for
the purpose has also been referred to
the Administrative Reforms Commis-
sion;

(c) whether the State
ments have also expressed
wiews in the matter; and

td) if so, the nature thereof?

The Minisier of Home Affairs (Shri
G. L. Nanda): (a) No, Sir,

{b) No, Sir. But the Commission
will review the mechanism and pro-
«cedures of economic controls.

(c¢) No, Sir.

(d) Does not arise.

Govern-
their

Eviction of Peasants

1764. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

fa) whether the Kerala Consulta-
tive Committee has appointed a Sub-
Committee to enquire about the evie-
tion of peasants from the project
areas of high ranges;

(b) whether the Committee has
submitted any report;

(c) it so, the main recommenda-
tions made Ly them; and

(d) whether the Commitiee visited
those areas; und if so, when?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes.

(b) Yes.

(¢) A copy of the report is placed
on the table of the House. [Placed
in the Library, See No. LT-5718/68].

(d) Yes. From 20th December,
1965 to 5th January, 1966.

Satyagraha by Kerala N.G.Os.

1765. Shrl A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that 500
N.G.Os. offered Satyagraha before
the Quilon Collectorate on the 19th
December, 1965;

(b} if so, what were their grievan-
ces; and

(e} the action taken by
ment thereon?

Govern-

The Minister of State in the Min-
istry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) No, Sir,

(b) and (c¢). Does not arise.
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Kottayam Muonicipal Stadium

1766. Shri A. K. Gopalan: Will the
Minister of Edoeation be pleased to
stale:

(a) the amount proposed to be
sanctioned by Government for the
Municipal Stadium at Kottayam;

(b) the portion of the expenditure
to be borne by the Municipality; and

(¢) when the work will begin?

The Deputy Minister in the Minis-
try of Eduocation (Shri Bhakt Dar-
shan): (a) Rupees One Lakh.

(b) The Municipality has to bear
the entire cost of comstruction i.e.
about Hs. 2 lakhs less the grant given
by Government.

(c) Proceedings for acquisition of
land are in progress and the actual
construction of the work will be tuken
up thereafter. '

0il Companies

1767. Shri Madhu Limaye: Will the
Minister of Petroleum and Chemicals
be pleased {o state:

(a) the total capital invested in the
Burmah Shell, Caltex and Esso Refl-
neries, separately at the time they
went into production;

(b) the gross and net profits per
year earned by these companies up-
to-date as also by the Distributing
Companies in the private sector dur-
ing the period from 1954 to 1964; and

(¢) the total annual remittances by
these Companies from India during
the above period?

The Minister of Petroleum and
Chemicals (Shri Alagesamn): (a) The
total capital invested/employed in the
Burmah Shell, Caltex and Esso Refi-
neries as indicated by the Companies,
at the time they went into production
was Rupees 2941, 1594 and 1412 lakhs,
respectively.

(b) Information furnished by the

Companies, for the relevant periods
is given in the Statement laid on the
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Table of the House, [Placed in Libr-
ary. See No. LT-5T17/66].

Rock Phosphate

1768. Shri Karni Singhjl: Will the
Minister of Petrol and Chemical
be pleased to state:

(a) the period for which depend-
ence of rock phosphate from U.AR.
for the manufacture of fertilizers will
continue;

(b) the measures taken to discover
the sources in India; and

(¢) the results thereof?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Nn
deposits of rock phosphate worth
commercial exploitation have so far
been discovered in India. The coun-
iry has, therefore, to depend on im-
ports of rock phosphate from U.A.R.
and other countries to feed the ferti-
lizer industry. Unless and until such
deposits are discovered within the
country, the dependence on imports
will continue, )

(b) and (c). Investigations have
been carried out by the Geological
Survey of India for rock phosphate in
Madras, Uttar Pradesh and Himachal
Pradesh. The reserves of rockphos-
phate in Tiruehirapalli District, Mad-
ras have been estimated at 0.127 mil-
lion tonnes. No workable deposits of
rock phosphate have so far been lo-
cated in Himachal Pradesh & Uttar
Pradesh,

Grants for Schools in Tribal Areas

1769. Shri Matcharaju: Will the
Minister of Education be pleased to
state:

(a) whether the Cemtral Govern-
ment propose to grant increased finan-
cial aids and grants on a national
scale to the schools which are situat-
ed in Tribal Areas; and

(b) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) There is no pro-
vision with the Ministry of Education
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for giving special grants to schools

situated in Triba]l Areas.

(b) Does not arise.

Compulsory Relirement of
Government Servants

1770. Shri Maheswar Naik: Will the
Minister of Home Affairs be pleased
to state:

{a) the number of employees, both
gazetted and non-gazetted, who were
compulsorily retired from Govern-
ment service as a result of the disci=

plinary proceedings against them
during the last three years; and
(b) the nature of offences under

which these employees have been so
retired?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) In so far
as cases investigated by the Central
Bureau of Investigation are concern-
ed, 38 public servants (10 of gazetted
statug and 28 of non-gazetted status)
were compulsorily retired during the
last three years.

(b) Misappropriation, causing of
loss to Government, obtaining pay-
ment on false representation, under-
taking private work, employment or
business; acceptance of illegal gratifi-
cation, possession of disproportionate

assets, lending or borrowing of
money, etc.
Sclentific Research
1771. Shri Umanath:

Shri Shree Narayan Das:

Will the Minister of Education be
pleased to state:

(a) whether the Scientific Advisory
Committee has made certain recom-
mendations to Government for spee-
ding up scientific research, egpecially
for Defence;
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(b) if so, the main recommenda-
tions made and whether Government
have accepted them; and

(c) the action taken to implement
those recommendations?

The DPeputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in Libr-
ary. See No. LT-5718/66].

(c) The recommendations have
been brought to the notice of the
authorities concerned for appropriate
action.

Grants to Universities in U.P.

1772, Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri Hukam OChand
Kachhavaiya:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 12 on the 3rd
November, 1965 and state:

(a) whether the grants given to the
Universities in U.P. have been much
less than those given to the Univer-
sities of all other States; and

(h) if so, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). While it
is not a fact that grants to U.P. Uni-
versities have been much less than
those paid to Universities in  other
States (there are Universities in
other States which have received
smaller grants than Universities in
UP.), it may be mentioned that the
release of granis to Universities by
the University Grants Commission
depends on the progress achieved by
them in the implementation of the
approved projects and on the avail-
ability of matching contribution from
the State Governments or other sour-
ces.
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Sabarigiri Project

1774. Shri Vasudevan Nair:

Shri Warlor:

Will the Minister of Home Affairs
‘be pleased to state:

(ax whether the workers in the
Sabarigiri Heavy Electrical Project,
Kerala State, were lathi-charged by
the polike on tha 12th  December,
1965;

{b) # so, the numbar of persons
injured and taken to the hospital; and

(c) the number of workers arrested
im connection with the strike of the
«<onstruction workers?
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The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supply in the Ministry of
Defence (Shri Hathl): (a) No, Sir.

(b) Does not arise.

{e) 17 workers were arrested under
rule 8 of the Defence of India Rules
and 58 workers were removed umrder
the Kerala Police Act.

Members of U.PS.C.

Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Kajrolkar:

Shri Rameshwar Tantia:
Shri Himatsingka:

1775,

Wil the Minister of Home Affairs
be pleased to state:

(a) whether the Union Public Ser-
vice Commission has differed with the
Home Ministry on the question of
pay for Members drawn from the pub-
lic as idicated in the draft Regula-
tions prepared by the Home Ministry;

(b) whether the Union Public Ser-
vice Commission has pointed out that

this would introduce disparity bet-
ween official and non-official Mem-
bers:

(c) whether the Commission  has

also differed with the draft Regula-
tions regarding pension; and

(d) whether Government
to place these Regulations
Parliament for consideration?

propose
before

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supply in the Ministry of
Defence (Shri Hathi): (a) to (c).
The draft regulations were referred
to the Union Public Service Commis-
sion 'for their comments. These are
under examination by the Govern-
ment,

(d) No, Sir.
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Co-operative Stores for Centra] Gov-
ernment Employees

1776. Shri Bagri:
Dr. Ram Manohar Lohia:
5hri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to refer Lo the reply given
to Unstarred Question No, 620 on the
25th August, 1985 and state the fur-
ther progress made for setting up
Co-operative Stores for the benefit of
Central Government employees at
Bombay, Calcutta, Madras, Nagpur
and other places?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8. Nas-
kar): A Consumer Co-operative Store
for the benefit of Central  Covern-
ment employees has since been set
up in Madras. As a result of further
consideration, a scheme has been
formulated for setting up consumer
co-operative stores in  metropolitan
towns with a population of over 10
lakhs for the benefit of Central as
well as State Government employees.
The details of the scheme are being
worked out in consultation with the
State Governments concerned,

Ghost Transmitter in Delhi.

1777. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware
of the existence of ghost transmitter
in the Union Territory of Delhi;

(b) if so, whether it has since been
detected; and

(¢) if not, the reasons for the fai-
lure to detect jt?

The Depuy Minister In the Minis-
try of Home Affaire (Shri Vidya
Charan Shukla): (a) Inquiries show
that np such transmitter is in exist-
ence in the Union Territory of Delhi

(b) and (c). Do not arise,
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Institute of Indian Studies

17%78. Shri Shree - Narayan Das:
Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 352 on the lst
September, 1965 and state:

(a) whether it is a fact that the
Oxford University authorities have
decided to demolish the building
which housed the Institute of Indian
Studies;

(by if so, the circumslances in
which this is being done; and

(¢) the result of the protest lodged
against this move by Government?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b} In 1955 the Universily of Ox-
ford decided that it would be more
advantageous if Indian Studies were
to be grouped with other  Oriental
Studies in a new Oriental Institute.
In 1956, approval of the Chancery
Division of the High Court of Justice
was obtained for the University to
acquire the ownership of the Indian
Institute as the property of the Ox-
ford University and in return the
University set aside £ 20,000 as a per-
manent endowment for the promotion
of Indian Studies in the University.

(¢) The Oxford University have
decided to continue with their plans

despite protest from the Govern-
ment of India,
Petro-Chemical Complex at Barauni

1779. Shrl Shree Narayan Das:
Will the Minister of Petroleum and
Chemicals be p‘le_-aaed to state:

(a) whether negotiations with any
foreign collaborators for setting up &
petro-chemical complex at Baraum
have started;

(b) if so, the names thercof; and
(c) the stage at which the matte.
stands at present?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No,

(b) and (c). Do not arise.
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Allotment of Land in Dandakaranya

1780. Shri Subodh Hansda;
Shri S. C. Samanta:
Shri Bhagwat Jha Axad:
Shri M. L, Dwivedi:
Shri P. C. Borooah:

Will the Minister of Labour, Em-
‘ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that there
is a proposal 1o reduce the allotment
of land from seven acres to five acres
in Dandakaranya; and

(b) if so, the reasons therelor?

The Minister of Labour, Employ-
ment and Rehabilitation (Sbri Jag:
jivan Ram): (a) and (b). Originally,
8.7 acres of agricultural land and 0.2
acre of homestead plot were allotted
to settlers, This land had been -on-
tourbunded but field bunds were to
be constructed by the settlers. Whet
the programme for the working sea-
son 1964-65 was drawn up, it was
decided that leve! terracing of 2 to 3
acres in each plot may be undertaken
by the Dandakaranya Project Adminis-
tration in respect of existing hcld-
ings where the settlers agree tu give
up 1 acre of their holdings and oa
the basis of such a voluntary scheme,
the overall area allotted for agricul-
tural land in areas with no iirga-
tion facilitics may be reduced from
8.7 acreg to 5.7 acres and in  areas
with irrigation facilities to 4.7 acres.
The leve] terracing scheme hag made
good progress and it is  antieci-
pated that as a result of
this scheme the yields from the re-
vized holdings will be higher than
those of the original holdings.

With the limited availability of
n-ricultural land and the large pre-
dominanc: of agricultural families
among the migrants, it is difficult to
give a very large holding per family,
Moreover, there is only one or two
male werkerg in a family. They can-
not manige the cultivation of bigger
holdings

In the new villages, the pattern en-
‘visaged Is of group cultivation, land
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being earmarked at the rate ot 5.5
acres in areas with no irrigation
facilitics and 4'5 acres in areas with
irrigation facilities,

Soil Survey in Dandakaranya

1781. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedl:
Shri P, C. Borooah:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether any soil survey has
been made in Dandakaranya to see
the suitability of land for agriculture;

(b) if so, the result thereof;

(c) whether Government have given
any guarantee tp convert all the lands
given to the refugees into best paddy
land; and

(d) the percentage of land conver-
ted to Aman Paddy lands and the per-
centage yet to be developed?

The Minister of Labour, Employ-
ment and Rehabilitation (Shrl Jag-
jivan Ram): (a) Except for Pharas-
gaon Zone which was taken up in
1959, reclamation of land for agricul-
ture in Dandakuranya has been done
after soil survey.

(b) Out of 2,35318 acres surveved
in the Umerkote, Paralkote and Mal-
kangiri Zones, 1,22990 acres  were
found suitable,

(c) A scheme of leve] terracing has
been taken up, Under this scheme 2
to 3 acres out of each holding, are
level terraced by the Project Adminis-
tration to make it more suitable for
paddy cultivation. So far, 7,372 acres
have been terrace bunded and level-
ling has been done in 326 acres.

(d) The information is being collec-
ted and will be laid on the Table of
the Sabha.
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Pak. Spy ring in Amritsar

1782. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri Subodh Hansda:
Skrl 8. C. Samanta:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a
Pakistani spy ring has been recently
unearthed in Amritsar;

(b) if so, the details of the findings
in this regard; and

(c) the action taken by Govern-
ment in the matter?

The Deputy Minister in the Minis-
try of Home Affalrs (Bhri Vidyu
Charan Shukla): (a) Some persons
suspected to be indulging in anti-
national activitigs were recently
arrested at Amritsar and  other
places,

(b) and (c). It is not in the public
interest to disclose any details in
this respect.
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Horror Comics

1785. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that horror
comi:s are openly on sale in the Union
Territories of Delhi, Andamans and
Manipur; and

(b) if so, whether any enquiry has
been made by any authority to see
whether the Young Persons Harmful
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Publications Act, 1956 has made any
impact on the sale and circulation of
horror comies?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No case of sale
of “harmful publications” (popluarly
known as horror comics) as defined in
section 2 of the Young Persons (Harm-
ful Publications) Act, 1956, has come
to notice in the three Union Territori-
[0

(b) Docs not arise.

1954 Hague Convention of UNESCO

" 1786. Shri Karni Singhfi: Will the
Minister of Education be pleascd to
state:

(a) the reasons for the delay in im-
plementing the requirements of  the
1954 Hague Convention of UNESCO
with regard to immunities enjoyed by
buildings, monuments, libraries and
museums; and

(b) when the requirements would be
complied with in the context of the
present Emergency?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) The Convention was ratified by the
Government of India on 23rd May,
1958. In actordance with the provi-
sion of-Article 33, para 2, the Conven-
tion and Protocol came into force with
effect from 16th September, 1958. For
implementing the requirements of the
Huage Convention, various Ministeries
Departments and State Governments
had to be consulted, This has been
done. The Selection and catagoriza-
tion of both movable and immovable
cultural property was of an all-India
nature and involved considerable time,
Steps have already been taken for the
registration ¢f monuments, shelters
ete. with the UNESCO.

(b) Efforts are being made to com-
ply with the requirements of the
Hague Convention as early as possible,
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Fertillzer Project at Alwaye
1791. Shri Eolla Venkaiah:
Shri M, N, Swamy;

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Fertilisers and
Chemicals Travancore Ltd., Alwaye
has prepared a report for a Fertilizer
Project; and

(b) the action taken by Government
thereon?

The Minister of Petrol
Chemicals (Shri Alagesan):

(b) The report is under examina-
tion,

and
(a) Yes,

Death in S.J.T.B. Hospital

1792, Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 1611 on  the
1st December, 1965 regarding the
death of o paticnt in the S.J.T.B. Hos-
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pital, Delhi and state:

(a) whether the matter has since
been fully investigated by Govern-
ment;

(b) it so, the details thereof; and

(c) if the reply to part (a) be In
the negative, when the investigation is
likely to be completed?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes, Sir.

(b) The case has been filed as un-
traced on 10th February 1966 as no
clue of the offender or offenders could
be found despite the best efforts made
by the Police.

(c) Does not arise?

Sainik Co-operative House-Bullding
Soclety

1793. Bhri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 1638 on  the
1st December, 1965 and state:

(a) whether Government have con-
sidered the request ot Sainik Co-opera=-
tive House-building Society for the
allotment of land in Delhi;

(b) it so, the decision taken in the
matter; and

(c) if the reply to part (b) above be
in the negative the reasons for the
delay?

The Deputy Minister in the Minisiry
of Home Affairg (Shri Vidya Charan
Shukla): (a) to (c). The request of the
Sainik Co-operative House-building
Society for allotment of land in Delhi
ig still under consideration, The pro-
posal is being examined with some
other concessions proposed to be given
to widows of defence personnel killed
in action in regard to allotment of plots
on g specil basis at pre-determined
rates.

Gun Factory In U. P.

1794. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to refer to the reply given to



4459 Written Answers PHALGUNA 18, 1887 (SAKA) Written Answers 4460

Unstarred Question No. 1639 on the
1st December, 1965 regarding Gun
Factory in U.P, and state:

—

(a) whether the Central Govern-
ment have approved the proposal of
Uttar Pradesh Government to set up a
gun factory in the Public Sector in
UP,; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shrl Vidya Charan
Shukla): (a) The Government of
Uttar Pradesh have not yet drawn up
any scheme for setting up a gun fac-
tory in the Public Sector.

(b) Does not arise,
Strikes by Students

1795, Shri D, D. Puri;
Shri Vishwa Nath Pandey:
Shri Rajdeo Singh:
Shrimati Ramdulari Sinha:

Will the Minister of Education be
pleased to state:

(a) whether any survey of strike by
students in 1965 has been made by
Government;

(b) if so, the salient features there-
of: and

(¢) the conclusions arrived at as a
result thereof?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(b) and (c). Do not arise.

(Shri

Educational Activitles

1796. Shri Ramachandra Ulaka:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No, 21 on the 3rd
November, 1865 regarding educational
activities and state:

(a) whether Government have final-
ly considered the proposal of bringing
all educational activities in the fleld

of higher education, including agricul-
tural and medica] education, under
one unberella; and

(b) it o, the decision taken in the
matter?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The mat-
ter is still under consideration,
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Arms to Border People

1788. Shri Daljit Singh:
Bhri Krishnapa]l Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
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to Starred Question No. 268 on the
17th November, 1965 and state the
number of persons who have been
given licences for arms in the border
areas of Punjab and Rajasthan?

The Deputy Minister in the Minis-
try of Home Affairs Shri Vidya Charan
Shukla): The information is belng
collected from the State Governments
and will be laid on the table of the
House.

Written Answers

Consumption of Petroleum and
Petroleum Products In Punjab

1799. Shri Daljit Singh: Will the
Minister of Petroleum and Chemi-
cals be pleased to state the total
consumption of petroleum and pet-
roleurn products in Punjab during
1965 and 1966, so far separately?

The Minister of Petroleum and
Chemicals (Shri Alagesan): The
total consumption of petroleum and
petroleum products in the Punjab
during 1865 is estimated at about
425,000 Metric Tonnes, The consum-
ption of petroleum and petroleum
products during January and Feb-
ruary, 1966 is estimated at about
80,000 Metric Tonnes.

Polytechnics in Punjab

1800. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the number of Polytechnics in
hill and border districts of Punjab
at present;

(b) whether Government propose
to open a few more polytechnics in
Punjab; and

(c) if so, the locations thereof?

The Minister of Education
M. C. Chagla): (a) Six.

(8hri

(b) and (c). Number of new poly-
technics to be started in various
States including Punjab during the
Fourth Five Year Plan period has
not yet been finalised.
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Mis. National Company Ltd. Calcutta

1801, Shri C. K. Bhattacharyya:
Will the Minister Home Affairs be
pleased to state:

(a) whether the Central Bureau
of investigation searched the office
premises of the National Company
Limited in Calcutta in December,
1965;

(b) whether there were allegations
of misappropriation of funds against
the Company’s management;

(c) whether simultaneous searches
were also conducted in the Com-
pany's rice mills and in the houses
of some of its top officers; and

(d) if so, the
searches?

results of the

The Minister of State in the Min-
istry of Home Affalrs and Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) Yes,
Sir.

(b) The allegations of mis-appro-
priation of funds are against the
officials of the Karimpur Purchasing
Centre of the Company and others.

(c) Apart from the office premises
of National Co. Ltd, simultaneous
searches were conducted in the
Company's jute mill and residences
of some of the officials of the Com-
pany.

(d) The documents recovered as
a result of these searches are under
scrutiny and investigations are still
in progress.
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Manual on Enquiries by Central
Vigilance C

1803. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 437 on the 24th Novem-
ber, 1965 and state:

-

(a) whether the work connected
with the proposed compilation of the
Manual by the Central Vigilance
Commission for facilities of enquiring
officers and for reference purposes,
has been completed; and

(b) it so, when the Manual is like-
ly to be published?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b).
The work relating to drafting of Vigi-
lance Manual has been started by the
Central Vigilance Commission and is
expected to be completed in about
six months,

Four-Year Degree Course in Delhi
University

1804, Shri Yashpal Singh: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 425 on the 24th Novem-
ber, 1965 and state:

(a) whether the Committee to
examine the proposal to introduce u
{four-year degree course to improve
the educational standards has since
submitted its report; and
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(b) it 80, the details thereof?

The Minister of Education
M, C. Chagla): (a) No, Sir.

(b) Does not arise,
Talent Banks

1805, Shri Bade:
Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Education be
pleased to state;

(a) whether Government propose to
start Talent Banks as started by the
Employment Information gnd Assis-
tance Bureau of Delhi Univerity, at
other places also; and

(8hri

(b) if not, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
Talent Banks scheme started by the
University of Delhi recently is in an
experimental stage. There is no pro-
posal at present to extend it to other
Universities,

Occupation of Assam Villages by
Infiltrators

1806, Shrimati Renuka Barkataki:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Pakis-
tani infiltrators backed by armed irre-
gulars occupied some wvillages in
Goalpara District (Assam) in Decem-
ber, 1965; and

(b) it so, whether all such areas
have now been cleared of Pakistani
infiltrators?

The Deputy Minister in the Minis-
try of Home Afairs (Shri Vidya
Charan Shukla);: (a) Yes. Conse-
quent on indiscriminate firing from
Pakistan towards our villages in
Goalpara district and border outposts
at satrasal inhabitants of villages,
Faskarkuti and Bhogdanga numbering
35 families evacuated to safer areas in
the gsecond week of December 1§85,
Taking advantage of this, 80 Pak.
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natiofials, most of whom were de-
ported infiltrators, occupied the vacant
houses in these two villages,

(b) These two villages were how-
ever cleared of these Pak nationals
who were sgent back on 3031st
December, 1965 to Pakistan,

University for Himachal Pradesh
1807. Shri D, C. Sharma;
Shrimati Savitri Nigam;

Will the Minister of Education be
pleased to state:

(a) whether there is a proposal to
start a separate University for Hima-
chal Pradesh during the Fourth Five
Year Plan period;

(b) if so, the details thereof; and

(c) whether any help has been
sought by the State Government from
the Centre for the purpose?

The Minister of Education (Shri
M. C, Chagla): (a) Yes, Sir. Such s
proposal hasg been received from the
Himachal Pradesh Administration,

(b) It envisages the establishment
of a multi-faculty University of an
affiliating-cum-teaching type, in which
Horticulture and Agriculture in its
various forms and gspects, including
Animal Husbandry, should form a
prominent section of its academic
activities. The proposal includes the
setting up of teaching Departments in
the Humanities, Sciences and Techno-
logy.

(c) No help ag such for the setting
up of the University has been sought
by th Himachal Pradesh Administra-
tion. The Administration has only
asked for the concurrence of the Uni-
versity Grants Commission and the
Cenrtal Government to the proposal.

Arrests in Bihar
1808. Shri Kolly Venkalah:
Shri M. N. Swamy:
Shri Laxmi Dass:
‘Will the Minister of Home Affairs
be pleased to state:
(a) the number of persons arrested
during the food agitation in Bihar
State last year;
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(b) the number of persons detained
among those arrested under the
DIR,;

(¢} the number of persons against
whom eriminal cases were launched
from among those arrested;

(d) the number of detenus released
out of those detained under the D.LR.;
and

(e) the number of persons released
among those arrested?

The Minister of State in the Minis-
try of Home Affairs and Minister of

Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (e). The
information is being collected and will
be laid on the Table of the House in
due course.
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Youth Hostels in Orissa

1810. Shri Ramachandra Ulaka;
Shri Dhuleshway Meena:

Will the Minister of Education be
pleased to state:

(a) the amount allotted to Orissa
State for the construction of Youth
Hostels in the State during 1965-86;

(b) the places where such hostels
have been constructed during the
above period; and

(¢) the amount proposed to be given
to the State during 1868-67 for the
purpose?

The Deputy Minister in the Minis-
try of Edocatlon (Shri Bhakt
Darshan): (a) Nil

(b) Does not arise,

(c) Rs. 20,000 for the completion of
a project previously approved.
Central Grants to Utkal University

1811, Shrl Dhuleshwar Meena;
Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) whether any Central grants
were given to the Utkal University
(Orissa) for organising cultural festi-
vals during 1965-66; and

(b) if so, the details thereof?

The Minister of Education (Shri

M. C. Chagla): (a) No, Sir.
(b) Does not arise,

Production of Terylene Fibre

1812, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) the present production of tery-
lene fibre in lndia;

(b) the present requirement of the
country; and

(c) the manner and extent to which
the requirement is being met?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (2) 2 mil-
lion Kgs. per annum.

(b) The requirement of this fibre in
the country is flexible depending upon
its price and availability. This is
50 because the requirement can be met
alternatively by natural or man-made
fibres.

(c) There is one unit already in
production with a capacity of 2 mil-
lion Kgs. per annum, Two more letters
of intent for a total capacity of 450
million Kgs. have been issued. The
question of licensing two more units
each with a capacity of 45 million
Kgs. per annum is under consideration
of Government.

Coal Mines Provident Fund

1813. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour, Em-
ployment and Rehabllitation be pleas-
ed to state:

(a) the amount credited to the ac-
count of the Coal Mines Provident
Fund during 1865;

(b) the number of employees subs-
cribing to the Fund; and

(c) the manner in which the Fund
has been invested?

The Minister of Labour, Employment
and Rehabllitation (Shri Jagjivan
Bam): (a) Rs. 7,86,89,588.82P,

(b) 4,33,565.

(¢) In Centra] Government Securiti-
es according to the following set pat-
tern:-

National Defence Certificate and
Defence Deposits (including
holdings of Natiopa] Plan
Savings Certificates and Trea.
sury Saving Deposit Certifi-

cates).. .20 per cent,

Other Government of India
Securities (including Na-
tional Defence Bonds) ..80
per cent,
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Manufacture of Polyester Fibre

1814. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the number of applications for
the manufacture of Polyester Fibre in
India pending for consideration at pre-
sent with  Government; and

(b) the action taken thereon?

The Minister of Petrolenm and Che-
micals (Shri Alagesan): (a) Nineteen,

(b) These are being examined in
detail.

Youth Hostels in Rajasthan
1815. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Will the Minister of Education be
pleased to state:

(a) whether any assistance was given
by the Central Government to Rajas-
than for the construction of Yyouth
hostels in the State during 1865-66 so
far; and

(b) it so, the details thereof?

The Depuly Minister in the Minis-
try of Education (Shri  Bhakt
Darshan): (a) No, Sir. No request was
received from the State Government.

(b) Does not arise,
Development of Sanskrit in Rajasthan

1816. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) whether any Central assistance
was given to Rajasthan for the deve-
lopment of Sanskrit in the State during
1965-66; and

(b) if so, the details thereof?
The Deputy Minister in the Minis-

try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-5720/68].
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Cultural Festivals

1817. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether any central grants were
given to the University of Rajasthan
for organising cultural festivals: dur-
ing 1965-66 so far; and

(b) if s0, the details thereof?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) Does not arise,

Research in non-Ferrous Metallurgy

1818. Shri D, D, Purl: Will the
Minister of Education be pleased to
state:

(a) whether the two British Experts
invited to study the waysqf strengthe.
ning research in non-ferrous metallu-
rgy have completed their work;

(b) if so, the recommendations made
by them; and

(c) the extent to which the recom-
mendations have been accepted?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) A report is under preparation.
(c) Does not arise.

Maintenance of Attendance and Bonus
Registers by Collleries

1819, Shri Mohammad Elias: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) the names of the collieries
which are being prosecuted for im-
proper maintenance of attendance
registers and bonus registers; and

(b) the names of the collieries
which are being prosecuted for non-
payment of Quarterly-Bonus, over-
time wages, non-payment of annual
leave wages and railway fares?
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The Minister of Labour,
ment and Rehabilitation  (Bhri
Jagjivan Ram): (a) and (b). The
names of collieries prosecuted for:—

Employ-

(i) improper non-maintenance of
bonug registers and non-pay-
ment of quarterly bonus;

(ii) improper maintenance of gtten-
dance registers; and

(iii) non-payment of railway fares.
are given in Annexures ‘A’, ‘B' and
‘C' laid on the Table of the House,
[Placed in Library. See No. LT-5721/
66].

According to the available informa-
tion, no prosecutions were launched
under the Mines Act for non-payment
of over-time and annual leave wages.
A remedy is, however, available to
the workers under the Payment of
Wages Act also for the recovery of
such dues.

Investigations for Oll in Punjab
Himachal Pradesh and J. & K.

1821, Shri Gopal Datt Mengi: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) the areas in Himachal Pradesh,
Hoshiarpur, Kangra and Jammu and
Kashmir where preliminary investiga-
tions have been carried out for locat-
ing oil;

(b) the places where oil is expected;
and

(¢) the places
started?

where drilling has

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a)
Geological and geophysical investi-
gations have been carried out in the
plains of Punjab and the foot-hills of
the Punjab, Himachal Pradesh and
Jammu and Kashmir. Investigations
in parts of the foothill area are in
progress.

(b) This cannot be indicated at
present, as investigations are still in
progress,
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(c) Drilling has been undertaken in
Jwalamukhi, Janauri, Bahl, Bathula
and Adampur,

Library Legislation

1822, Shri Gopal Datt Mengl: Will
the Minister of Education be pleased
to state;

(a) the names of States which have
enacted or are taking steps to enact
library legislation; and

(b) the reasons advanced by the
States who have not introduced such
a legislation in the State Legislatures?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) and (b). As far as
this Ministry is aware, Madras,
Andhra Pradesh and Mysore States
adopted library legislation in 1048,
1960 and 1965 respectively. Madhya
Pradesh, Bihar and Kerala Govern-
ments have under consideration enact-
ment of llbrary legislation. The main
reason for non-introduction of such a
legislation by other States, is stated
to be the paucity of finances for this
purpose,

Deportation of Pakistanis

1823, Shri Basumatari: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Pakistani forces on East Pakistan
border area resisted the re-entry of
77 East Pakistani nationals deported
from Assam on the 18th December,
1965; and

(b) it so, the Government's reaction
thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathi): (a) and (b).
On 16th December, 1965, 77 Pakistani
nationals who had been deported to
East Pakistan two or three days
earlier were pushed back by Pakistan
forces. All these persons were, how-
ever, sent back to East Pakistan the
next day.
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Petro-Chemical Industrial Complexes

1824. Shri P, C. Borooah:
Shri Jashvant Mehta;

Will the Minister of Petroleum and
Chemicals be pleased to state;

(a) the progress made in the estab-
lishment of petro-chemical industrial
complexes near different oil projects|
refineries;

(b) whether it is a fact that no
scheme for raising of a petro-chemieal
complex around Gauhati refinery has
been drawn out so far and if so, the
reasons therefor; and

(c) the amount of petroleum gas
burnt out so far every year since the
commissioning of the Gauhati refiy-
ner?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) A
petrochemical complex is being set up
in the private sector near the coastal
refineries at Bombay. Negotiations
are in progress for setting up another
complex near the refinery at Koyali,
near Baroda. Feasibility studies have
been made for the establishment of
some petrochemical industries near
Barauni refinery and these are being
examined. Petrochemical complexes
are planned to be set up near the
refinerles at Madrag and Haldia
during the early years of the Fifth
Plan,

(b) Yes, As the quantity of refinery
cuts and the off-gas available from
the Gauhati refinery will not be
adequate to justify an economically
viable unit, no gcheme for a petro-
chemical complex near Gauhati
refinery has been drawn up.

(¢) The quantities of gas that were

burnt in flare every year are given
below:—
19682 — 4315 tonnes
1963 _ 8161 tones
1964 — 16628 tonnes
1985 — 15454 tonnes
1966 — 1400 tonnes

(Jauuary only).
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)efeam Castes and Scheduled
Tribes in Gevernment Service

1825. Shri Gulshan:
Shri Lahri Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Gazetted and
non-Gazetted employees recruited in
each Ministry in the years 1064, 1965
and 1966, so far; and

(b) the number of employees be-
longing to the Scheduled Castes and
Scheduled Tribes among them?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) and (b). The informa-
tion is being collected and will be
palced on the Table of the House as
soon as possible.

Judicial Commissioner in Tripura

1826, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any representation has
been received by Government on the
demand that the Union Territory of
Tripura should be provided with one
full time Judicial Commissioner for
the expeditious disposal of cases; and

(b) if so, the decision taken in this
regard?

The Minister of State in the Minix-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b).
No such representation was received
by Government, There was a sugges-
tion from the Judicial Commissioner
of Manipur and Tripura himself for
the appointment of a full time Judi-
cial Commissioner for Tripura. As
the volume of work did not justify
creation of g separate post for Tripura,
the suggestion was not accepted by
Government.
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Pak. Firing in Tripura

1827, Shrl Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of persons who died
in Tripura due to Pakistani firing on
the border during the year 1866-66;

(b) whether any grant-in-aid was
given by Government to the families
of the deceased; and

(¢) It so, the amount given to each
family?

The Deputy Mipister in the Minls-
try of Home Affalrs (Shri Vidya
Charan Shakla): (a) None as a result
of Pakistani firing on the border.
However, one person—the aerodrome
operator on duty—wag killed in the
air attack made by Pak Air Force
planes on 14th September 1965.

(b) and (¢). A sum of Rs 200 was
given to the wife of the deceased from
Chief Commissioner Tripura'g fund.
A proposal for giving a suitable plot
of land for homestead purpose to the
wife of the deceased free of premium
is also under their consideration.

Kerosene Oll

1828. Shrl Hem Raj: Will the Minis-
ter of Petrol and Chemicals be
pleased to state:

(a) whether it is g fact that kero-
sene oil which ig being sold to the
consumers in Gurdaspur and Kangra
of Punjab State is mixed with water
and does not burn properly and also
does not give proper light; and

(b) i so, the steps taken in the
matter?

The Minister of Petroleum and
Chemicals (Shrl Alagesan): (a) No
such complaint has been received by
the State or the Central Government.

(b) Does not arise,
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Shastrl’s Demise

1831, Shri Indrajit Gupta:
BShri Yashpal Singh:

Will the Minister of Labour, Em-
ployment and Rehabllitation be pleas-
ed to state:

(a) whether Government are gware
that a number of company manage-
ments in West Bengal refused to grant
a holiday in their respective concerns
on the 11th January, 1066 the day of
Lal Bahadur Shastri's demise;

(b) whether it is a fact that the
American-owned Ludlow Jute Mill
has served charge-sheets and warning
notices on those workers who abstain-
ed from work on that day; and

(c) if so, the reaction of Govern-
ment thereto?

The Minist , Employ
ment and Rehabilitation (Shri
Jagjivan Ram): (a) to (c). A report
has been called for from the Govern-
ment of West Bengal and is still
awaited. Necessary information will
be laid on the Table of the House,

Aoquisition of Land for Fertilizer
Factory, Nangal

1832. Shri Daljit Singh: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
land acquired by the fertilizer factory,
Nangal (Punjab) is lying unused for
years;

of Lab

(b) whether there is a proposal to
allot this land to the cultivators under
the II Grow More Food Campaign;
and

(¢) I not, the reasons therefor?
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The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Area
kept for the future expansion of the
factory remained wunused for some
time,

(b) and (¢). Part of the land which
was unused has been placed at the
disposal of the Punjab Government
for allotment under the Land Utilisa-
tion Act and part of it has been
brought under cultivation by the
Fertilizer Corporation. Efforts are
being made to bring the rest under
cultivation during kharif season.

Post.Mitric Schalarabps to Backward

Written Iﬁnmers

1838, Shri R. Ramanathan Cheitlar:
Will the Minister of Education be
pleased to state:

(a) whether Government have for-
mulated any scheme for the grant of
post-matric scholarships to the back-
ward classes;

(b) if so, the salient features there-
of; and

(c) the number and value of
scholarships granted during the year
1965-667

The Deputy Minister in the Minis-
try of Education (Shrimatl Sounda-
ram Ramachandran): (a) to (e).
Information is given in the statement
laid on the Table of the House, [Placed
in Library. See No. LT-5722/66].

Grants to Political Sufferers in Orissa

1834. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

‘Will the Minister of Home Affalrs
be pleased to state:

(a) the number of applications
received from the political sufferers
in Orissa for grants by the Central
Government during 1065-66; and

(b) the amount of financial assist-
ance provided to them during the
above period?

The Deputy Minister in the Minis-
try of Home Affairs (Bhri Vidya
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Charan Shokla): (a) and (b). 21
applications were received during the
period from 1st April, 1965 to date.
Ad hoc financial assistance to the
extent of Rs. 2,450 was granted to
six persons, Fourteen applications
have been referred to the State Gov-
ernment and one has been rejected.

Supply of Oil in Punjab

1835. Shri Daljit Singh: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the merchants, Indus-
trialists and transport unions in Punjab
have raised their voice about the in-
adequate supply of oil in Punjab; and

(b) if so, the steps taken to meet
their demands?

The " Wynister of Petroleum and
Chemicali (Shri Alagesan): (a) Some
complaints of shortages of kerosene
0il were received from the Punjab.

(b) Attention is invited to the state-
ment made by me in Lok Sabha on
21st February, 1966, In pursuance
thereof, company-wise quotas for the
State of Punjab have been fixed and
the State Government has been asked
(i) to consider fixing District-wise
quotas in consultation with the oil
companies, (ii) to regulate distribu-
tion of supplies equitably in large
towns and (iii) to exercise suitable
control on  kerosene agents aond
dealers ete. by licensing their trading
activities,
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Territorial Council in Andamans

1837. Shri Madhu Limaye:
Shri Kolla Venkalah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the representatives of
Andamans-Nicobar Islands have
demanded a Territorial Council for
the area; and

(b) if so,
thereto?

Government's reaction

The Minister of State in the Minis-
try of Home Affalrs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Some re-
presentations were made demanding
establishment of Territorial Council
in the Islands.

(b) Government have carefully
considered the demand but have not
found it feasible.

Settlement of Migrants in Indravatl
Basin

1838. Dr. Chandrabhan Singh: Will
the Minister o® Labour, Employment
and Rehabilitation be pleased to state:

(a) whether the Government of
Madhya Pradesh had offered to settle
new migrants from East Pakistan in
the Indravati Basin on industrial
schemes and on other works, specially
on the construction of dams on Indra-
vatl river;

(b) if so, what was the offer made;
(¢) whether the resettlement pro-
gramme is awaiting completion of the

techno-economic survey of the Basin;
and

(d) whether Gorernment propose
to implement one of the projects
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immediately and engage the new mig-
rants on such work?

The Minister of Labour, Employ-
ment and Rehabllitation (Shri
Jagjivan Ram): (a) and (b). As
indicated in the answer to Unstarred
Question No, 263 on the 18th August,
1965 and Unstarred Question No. 617
on the 25th August, 1985, in pursu-
ance of the offer of Madhya Pradesh
Government to resettle 25,000 families
of new migrants, apart from the agri-
cultural schemes, the State Govern-
ment had forwarded certain schemes
for setting up industrial units. The
proposed location of two of these
schemes, namely, & spinning mill and
a pulp and paper plant, was the Indra-
vati Basin in Dandakaranya. The
State Government had also asked for
accelerated assistance o the
Third Plan for the Chitra “iydro-
electric Project with a view to pro-
viding employment to new migrants
in the construction work of the dam.

(e) and (d). Independently, in pur-
suance of the decision to take up the
intensive development of the Indra-
vati-Sabri Basin, Government had
appointed two Expert Teams, one for
an appraisal of the irrigation and
power potential and the other for a
techno-economic survey. Following
the recommendations of the Teams,
the Madhya Pradesh Government have
been requested to arrange for detail-
ed investigations in respect of the
Chitrakut Project on certain specific
points indicated by the Team.

The overall programme for setting
up industrial units in Dandakaranya
has been indicated in the statement
laid on the Table of the Lok Sabha
in reply to Starred Question No. 304
on 2nd March, 1066.

The sgetting up of the spinning mill
with 25,000 spindles and an employ-
ment potential of 1,000 persons, has
been entrusted to the Rehabilitation
Industries Corporation. Industrial
licence has already been obtained and
levelling and development of the site
have been taken in hand. Tenders
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for machinery have also been con-
sidered and clearance from the indi-
genous angle is being obtained for
the items of machinery proposed to be
imported.

As regards the Pulp and Paper
Plant, the question of setting up a
Pulp and Peper Plant is under the
consideration of the Ministry of
Industry, It is expected that the
detailed investigations required for
preparing a project report would be
undertaken shortly by the proposed
Paper Corporation of India.

Manufscture of Vitamin C

1839, Shri Jashvant Mehta: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that the
Director General, Council of Scienti-
fic and Industrial Research has
opposed the granting of a licence to
a forelgn firm for the manufacture
of Vitamin ‘C’' in India; and

(b} it so, the reaction of Govern-
ment thereto?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) A
fully owned subsidiary of a foreign
firm which is registered here as an
Indian company and is taking steps
for equity participation by Indians
has applied for the manufacture of
Vitamin C with the aid of foreign
exchange to be brought over from ‘the
principals for the purchase of plant
and equipment. The Council of
Scientific and Industrial Research
have observed that no foreign colla-
boration should be agreed to in the
case in view of indigenous knowhow
being available with them and the
fact that there is already some indi-
genous production.

(b) The matter is still under con-
sideration.

Central Universities

1840. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of Education be
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pleased to state:

(a) whether it is a fact that his
Ministry hag referred to the Educa-
tion Commission the question of estab-
lishing Central Universities;

(b) whether the Commission has
examined the question; and

(e) if so, its recommendations
thereon?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) and (¢). The Education Com-
mission has not yet formulated its
final recommendations.

Literacy in India

1841, Shri Lakhmu Bhawanl: Will
the Minister of Education be pleased
to state:

(a) the percentage of literacy in
India before Independence and the
percentage of literacy at present;

(b) whether it is a fact that even
after 18 years we have not been able
to achieve the required goal in this
regard; and

(c) it so, the reasom thereof?

The Minister of Education (8Shri
M. C. Chagla): (a) The literacy per-
centage in India was 16.8 in 1851 and
23.7 in 1961,

(b) It is necessary that illiteracy
should be eradicated faster,

(c) The slow progress of adult lite-
racy programmes, and relapse of neo-
literates into illiteracy.

Payment of Bonus by Private
Companies

1842, Shrimati Akkamma Devi:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased
to state:

(a) whether the Private Companies
have implemented the Payment of
Bonus Act, 1965;

(b) whether it is a fact that a
serious situation has developed in the
country because of the Companies’
refusal to pay Bonus for the year 1965
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under the terms of collective agree-
ments signed in conciliation under
the Industrial Disputes Act;

(¢) whether it is also a fact that
Government signed long term settle-
ments in conciliation covering the
demand for Bonus for the years 1063,
1964 and 1965 with the Companies;
and

(d) if so, the action taken by Gov-
ernment in the matter?

The Minister of Labour, Employ-
ment and Rehabilitation (8hri
Jagjivan Ram): (a) Some complaints
have been received about the non-
observance of the Payment of Bonus
Act, Petitions challenging the vali-
dity of the Act and certain of its
important provisions have also been
filed in some High Courts and in the
Supreme Court.

(b) A few such
also been received.

(e) No.

(d) Efforts are being made by the
appropriate Governments to settle
such disputes.

complaints have

Sanskrit University near Madras

1843, Shri Kajrolkar: '
Shri Parashar:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a San-
skrit University for Madras is likely
to be located pnear Madras in March,
1967;

(b) it so, whether
have asked for funds;

the spomsors

(c) the reaction of the Central
Government towards this venture; and

(d) whether it is also a fact that
the University is to be set up 1o
commemorate the 86th anniversary of
the ascension of the present Pontiff
of the Kanchi Kamakoti Peetha?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
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Darshan): (a) to (d). This Ministry is
not aware of any such proposal

Audio-Visual Institutes

1844. Shri P, C. Borooah: Will the
Minister of Education be pleased to
state:

(a) whether there is a proposal to
open Audio-Visual Institutes in the
varioug States under the Fourth Five
Year Plan;

(b) if so, the number of such Insti-
tutes and their location; and

(c) the estimated cost and the pre-
cise pattern of the Institutes?

The Minister of Education (Shri

M. C. Chagla): (a) No, Sir.

(b) and (c). Do not arise.
Repatriates from Burma in Kerala

1845, Bhri Mohammed Koya: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) the amount set apart for the
rehabilitation of repatriates from
Burma in Kerala in 1985-66;

(b) the amount spent so far and
the number of repatriates benefited
by the scheme; and

(c) the total number of repatriates
from Burma in the State?

The Minister of Labour,
ment and Rehabilitation
Jagjivan Ram): (a) Rs. 2,28,050.

(b) Rs. 1,90,870 have been spent and
632 families benefited.

Employ-
(Shri

(c) Approximately 3050 persons
have arrived from Burma in Kerala.

Land for Working Journalists at
Ernakulam

1846, Shri Mohammed Koya: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the working journa-
lists in Kerala asked for a small plot
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near Rest House at Ernakulam for
. the construction of an office; and

(b) it so, the decision taken there-
on?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Iese{\}uon for Backward Classes in
Kerala

1847. Shri Mohammed Koya: Will
the Minister of Ilome Affairs be
pleased to state:

(a) whether a Commitlee was ap-
pointed by the Kerala Government to
look into the question of reservation
for backward comimunities in services;

(b) if s0, who were the non-official
members of the Committee;s

(c) whether the Committee has
submitted anv report; and

(d) if so, the salient features there-
of and the action taken by the State
Government on the recommendations
thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplles in the Ministry of
Defence (Shri Hathi): (a) No such
committee was appointed. A Commis-
sion was, however, appointed to look
into the question of reservation of
seats in Educativnal Institutions.

{b) S/8hri P. 5. Georage Thiruvalla,
L. M. Pylee and V. K. Krishnan Kutty
were its non-official members.

(c) Yes.

(d) The Commission has recom-
mended that in Technical Institu-
tions:

(i) 25 per cent of the seats may
be reserved for educationally
and soclally backward classes
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ie. families with income
below Rs. 4,200.00 per annum.

(ii) 5 per cent of the seats be
reserved for Scheduled Castes
and Scheduled Tribes.

(iii) 20 per cent of the seats be
allocated between Malabar
and Travancore-Cochin in the
ratio of 5:8 and the remain-
ing seats be filled up through
open competition.

(iv) No reservation be given in
Arts and Science Colleges
excepting for Post Graduate
Classes.

(v) the above mentioned reserva-
tions may be continued for
10 years.

(vi) the minimum marks of eligi-
bility for admission to the
Technical Institutions will be
the same for the reservation
groups and non reservation
groups.

This Report is being examined by
the State Government.

Fertiliser Factory, Cochin

1848. Shri Mohammed Ko¥a: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether a final decision has
been taken to set up fertilizer factory
at Cochin;

(b) when this factory will go into
production; and

(c) whether it will be an indepen-
dent factory or it will be under the
Fertilizers and Chemicals Travancore
Ltd,?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) Sometime in 1968-89.
(e) It will be executed by the Fer-

tilizers and Chemicals Travancore
Limited.
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Scholarships to Muslim Students In
Malabar

1849. Shrl Mohammed Koya: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Muslim
students in Malabar area in Kerala
were given scholarships;

(b) whether this practice has now
been stopped on the recommenda-
tions of a committee;

(¢) whether the committee's report
was unanimous; and

(d) whether Government propose
to reconsider the decision in view of
the protests from the Muslim com-
munity?

The Deputy Minister in the Minis-
try of Education (Shrimatl Sounda-
ram Ramachandran): (a) to (d).
The requisite information has been
called for from the State Govern-
ment of Kerala.

Mangalore Fertilizer Factory

1850, Shri Linga Reddy: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) the stage at which the proposal
for the establishment of the Manga-
lore Fertilizer Factory stands at pre-
sent;

(b) how the shortage of Fertilizers
‘n Mysore is proposed to be met at
present;

(c) the requirements of Fertilizers
of Mysore State at present;

(d) the quantity produced in the
state unit of the Fertilisers Factory;
and

(e) the quantity of Fertiliser sup-
plied by the Central Government this
year?

The Minister of Petroleum and
Chemlicals (S8hri Alagesan): (a) The
proposal is still under consideration,
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(b) Allotment of different kinds of
fertilisers is made on quarterly basis
in favour of the State Government.
However, the requirements of Mysore
State like those of other States could
not be met in full due to (1) inade-
quacy of internal production, (2)
restricted availability of foreign ex-
change needed to import fertilisers
and (3) shortage of fertilisers in the
World market.

(e}
Type of fertiliser Require=
ment
- ~ :965-66_
(Tonncs)

Sulphate of ammonia 129,752
Urea 46,131
Ammonium sulphate nitrate 17,365
Calcium ammonium nitrate 38,550
Ammnniurr; chloride 1,000
Ammonium phosphate 6,000

(d) During the year 1965, the factory pro-
duced the following :

(Tonnes)
(i) Ammonfum sulphate 229
(ii} Superphosphate 17,488

{¢) The allotment and actual supply made
during the year 1965-66 are given below:

Allot- Supply
Type of Fertilizer ment upto
1965-66  31-1-1966
Sulphate of ammo-
na . 78,495 72,352
Urca 23,096 16,060
Ammonium sulph:m:
nitrate . 3,112 2,485
Calcium amm. nitrate 22,790 16,073
Amm. chloride 1,000 603
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12.40 hrs.
RE: QUESTION OF PRIVILEGE

Shri Kapur Singh (Ludhiana): 1
want to make a submission with re-
gard to the privilege motion notice
which I and 8 or 9 other Members of
this hon. House gave yesterday.

I have, a short while ago, received
an oral message from you saying that
I should not press it. Something else
has also been said which has no bear-
ing on its merits.

I want to submit that you and the
whole House knows how much respect
1 have for your wishes. They have
the status of commands for me, but
my further submission is that that is
not conclusive, and that the Tules
contemplate that such matters should
be brought before the House for ascer-
taining the pleasure of the House,
And, if what you intended to convey

to me was your decision that you do

not agree to consent to the moving of
this privilege motion, then I wish to
submit that as many as 10 Members
representing almost al] the sections of
the House have supported it.

Mr. Speaker: For the pleasure of
the House, he might put his view. As
he says, it iz only for the pleasure
of the House,

Shri Kapur Singh: My request for
this privilege motion arises out of the
fact that in the Times of India dated
Tth March, in the Pratap dated Bth
March and in the other newspapers
also, proceedings have been flashed of
a certain conference held at Delhi,
which was presided over by an hon.
Member of this House, and photographs
have also appeared.

That conference relates to the Sarva
Hind Maha Moorkh Mandal, and the
proceedings of this Maha Moorkh
Mandal were guided and presided
over by the hon. Member of the
House who has just entered. Her
photograph appears on the front pages
of these papers donning fool's cap

PHALGUNA 18, 1887 (SAKA)

of Privilege 4492
and other insignia of those whi are not
ashamed of openly conceding that
dignity and decorum and rational
conduct no longer binds them. She
and her companions have been de-
scribed in the newspapers as the exe-
cutive of this Maha Moorkh Mandal.

I am not an expert jn the linguistics
of Hindi, but the word moorkh is a
common word in almost all the ver-
naculars of our country. Moorakh
means a person who is not excessively
endowed with normal rational facul-
ties, but maha moorakh is one who Is
utterly devoid of rational faculties
altogether, that is, who js an imbecile.
It means, by implication, that the hon.
Member who conducted the proceed-
ings of this Maha Moorkh Mandal,
and who openly associated with the
proceedings of this Mandal and
described herself as such, tried, by
clear implicatior, to make out that
the other Members of this House, she
being herseM a distingused Member
of this House, belong to the same cate-
gory. (Interruptions).

T have heard an hon. Member say-
ing that the implication is far-fetched.
I am conversant with the subject of
logic and slso as to what ‘implication’
means. With all the seriousness at
my command, I say that this impli-
cation logically follows. I, therefore,
say that the hon. Member, by her
conduct, has publicly asserted that
the generality of Members of this hon.
House are what they are proclaimed
to be, what the hon. Member proclaimg
herseM to be, if not even something
worse,

In all corporations and human so-
cities at a civilised level.... (Inter-
ruptions),

An hen. Member: In what category
are you?

Shri Kapur Singh: I am most ser-
ious; if some hon. Members do not
agree with me that is a different mat-
ter. I am making a most serious sub-
mission. ... (Interruptions.)
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Mr. Speaker: Will he kindly con-
clude now?

Question

Shri Kapur Singh: I am now com-
ing to the argument. Ewvery civilised
society, corporation or human associa-
tion has an admitted postulate that
the memberg of the society or cor-
poration or association must never
conduct themselves in a manner which
brings the society or corporation into
ridicule or disrepute. . .(Interruptions)

Shri J. B. Kripalani (Amroha): Sir,
may 1 say....

Shri Eapur Singh: May 1 finish? I
am on my legs and if hon. Mr, Kri-
palani thinks he has a right to inter-
vene in this manner, then it is .or
you to decide.

Mr. Speaker: Would he
now?

Shri Kapur Singh: In case : Mem-
ber of a society or corporation does
not come up to the standard expected
of him, that society or corporation has
a right to censure him and in the
present case the business of the House
is precisely this. Therefore, I submit
thay in the present case the privileges
of this House have been encroached
upon and I submit that this i; a fit
case for being referred to the Privi-
leges Committee.

Shri J. B. Kripalani: 1 think, sir,
you have been very indulgent to the
hon. Member, He does not unde:stand
the very meaning of the Holi festival.

conclude

Shri Eapur Singh: Holi festival has
nothing to do with this,

Shri J. B. Kripalani: During Holi
festival it is customary for people who
are quite sane to do acts which .p-
pear a little insane. ... (Interruptions.)
Not only in this country bul in many
other countries such festivuls are ob-
served and there i nothing for this
House to consider in this matter. It
should have been stopped as soon as
it was known what subject the hon.
Member was talking about..(Initer-
ruptions.)
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Mr. Speaker: I am not allowing a
a discussion on that. It is very un-
fortunate that the hon. Member should
have insisted that he must speik

Shri Kapur Singh: I have ton Mem-
bers at my back.

Mr. Speaker: Even then it do2s not
make much differcnce. I had cisal-
lowed it. Perhaps now the hon.
Members wou!d appreciate the neces-
sity of my exercising dizeretion in
my chamber hefore anything is
brought inside the Honse. 1 allowed
it simply to demonstrate what thin..
can be brought her= and why I should
decide what should be brought or not,
I seek the co-operation of the hon.
Members that the discretion must be
exercised by me and if the Members
have any objection to my decision
they might bring it to my notice so
that I could explain to them. By this
illustration it has become clear and I
should be more strict and should not
allow such things to be brought be-
fore the House ....(Interruptions)

Shri A. C. Guha (Barasat): I sug-
gest that this should be expunged
from the proceedings of the House. . .
(Interruptions.)

Shri Bhagwat Jha Azad (Bhagal-
pur): I submit that this may be
allowed to remain in the proceedings
to show how wise the Member has
been and how he has spoilt the time
of the House,

M, Speaker: No comments are
needed; I dp not think I should ex-
punge it,

$towg fowd () g
FTLATE TE 44 & g 355 7T qqeqm
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TTFG & | WY AT AT W FY A

g
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Privilege
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Shri G. N, Dixit (Etawaha): I raise
a point of order against this point of
order. Under rule 376, “A point of
order may be raised in relation to the
business before the House at the
moment.” That business hag gone
over; so many points have been rais-

ed. Hence, it is not a point of order
and it cannot be raised now.
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CALLING ATTENTION NOTICE TO
MATTER OF URGENT PUBLIC
IMPORTANCE

Hunger Strike in Indiap Audit De-
partment

Mr. Speaker: Shri Sachindra Chau-
dhuri,

Shri 8, M. Banerjee (Kanpur): Sir,
before it is taken up, I want to make
a submission. When the Calling At-
tention Notice was given by Shri
Kachhavaiya, I requested you to see
that the hon. Home Minister also is
present, because this matter concern-
ing the strike is equally concerned
with the Home Minister, and my in-
formation is that the Home Minister
may reconsider it. So, I want to know
whether the Home Minister will sup-
plement the statement to be made by
the Finance Minister and give his
views.

Mr. Speaker: Let the Finance
Minister make his statement first.

The Minister of Finance (Shri
Sachindra Chaudhuri): As hon. Mem-
bers may be aware, some employees
of the Indiant Audit and Accountg De-
partment went on a token fast on 3rd
and 4th March last. From the reports
received by the Comptroller and Au-
ditor General, it appears that on both
days his offices functioned normally.
The posters issued by the Association
also required the staff to wear black
badges, but actually such badges were
worn by a small fraction of the staft.
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On one or both of these days meelings
were organised outside the office pre-
mises and after offive hours. Such
meetings were not largely attended
and some of those who atlended did
not belong to the Indian Audit and
Accounts Department.

2. From the representations recei-
ved from the All India Non-gazetted
Audit and Accounts Association and
a number of other local gassociations
ol the employees of the Department,
it appears that the fast had been or-
gamised mainly tg press the Associa-
uons' demand for restoration of its
recognition which was withdrawn in
1959, The facts are that this Associa-
tion was recognised by the Govern-
meni of India in December 1956.
Shortly thereafter, the Association
was found indulging in activities in-
vonsistent with their constitution as
approved by Government. These se-
rously affected the relations between
lhe administration and the affiliated
associations in the Audit and Accounts
Department. The Associalion was,
therefore, gerved with a show cause
notice on 3rd April, 1959, and was al-
lowed time uplp 30th April 1859 1o
submil jts explanation. As no expla-
nation was forthcoming by the pres-
cribed date, the Government after
careful consideration and in consul-
tation with Comptroller and Awm-
ditor General, decided in May 1950 to
withdraw the recognition accorded to
the Association. Subsequent to the
order regarding its “derecognition”,
the Association submitied g detailed
reply to the show cause notice. This
reply was carefully considered but as
it was not found satisfactory the order
withdrawing the recognition was
maintained.

8. In July 1980, the Association and
it office bearer took g prominent
part in the illegal strike of certain
sections of Central Government em-
ployees. Subsequently, the Govern-
ment issued instructions for restora-
tion of the recognition of Associations
where such recognition had been
withdrawn for participation in  the
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Deptt. (C.A.)
strike. These instructions were not
applicable in this case as the  with-
arawal of recognition of thig Associa-
lion had taken place long before the
July 1860 strike gnd had nothing to
do with it. Since then, the Associa-
tron had been asking for the resto=-
ration of its recognition. At pg time
however, has it expressed regret for
viola.ing ils own approved constitu-
tion.

4500

4. Meanwhile the ]egal position with
regard lo the recognition of Staff As-
socialions of Government has under-
gune an important change. In October
1962, Rule 4(B) of the Central Civil
Serviceg (Conduct) Rules, 1056 was
declared void by the Supreme Court
as being repugnant to the provisiona
of Article 18(1) (c¢) of the Constitu-
tion. As the Central Civil Services
(Recognition of Service Association)
Rules, 1958, were framed with refer-
ence to Rule 4(B) of the Conduct
Rules, which was struck down they
became automatically void and un-
enforceable. There is, therefore, at
present no power left with the Gov-
ernmenl for grant of recognition to
service associations,

5. However, in May 1865 Govern-
ment decided that, pending formula-
tion of fresh Rules, associations which
conform {o the existing rules should be
allowed opportunities of presenting
their grievances and discussing them
with the administrative authorities,
irrespective of  whether they were
formally recognised or not. This pro-
cedure is actually being followed with
regard io three other Associationsg of
the Indian Audit and Accounts Depart-
ment which had been derecognised on
account of participation in the strike
but whose recognition could not be re-
stored before the relevant Rules be-
came inoperative,

6. As regards the Al] India Non-
gazetled Audit and Accounts Associa-
tion, its request for similar de facto
recognition hag also been under consi-
deration. The Comptroller and Audi-
tor General had asked the Association
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in January last to furnish information
regarding the date gf the last election
as wel] as the names of the present
office bearerg and of its affiliated as-
sociaions gnd their memberg represen-
ted on the Working Committee. The
reply of the Association was received
by the Comptroller and Auditor Gene-
ral only on the 2nd March 1966 and is
now under his consideration.

7. The constitution of the Associi-
tion as previously recognised by Gov-
ernment envisaged annual elections of
the Working Committee and  office
bearers. The reply furnished by the
Association shows that its Working
Committee was elected at the Annual
Conferonce in 19680, i.e about 8 years
ago. The Working Committee had
elec.ed the present office bearers in
1963 and they appear to be continu-
ing without any fresh election. These
and other relevant facts are being
duly taken in.o account by the Com=
ptroller & Auditor Genera] in reach-
ing a decision.

&t gem I wsgmm  (TAW)
Wl WEEw A o qemer fom osw o ®
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Shri Sachindra Chaudhuri: As [
have already said, certain questions
had been asked by the Auditor Gene-
ra] ambout the office bearers, etc. and
lhe reply was received. The Auditor
General is taking that into account
and g decision will be given soon. If
I may make a suggestion. without jn
any way embarassing the gentlemen
on the other side, perhaps it will be
better to await the decision of the
Auditor General and if they wish to
be helpful, they should suggest to the
association to elect soon their working
committee and the office bearers.

ot gvR WX wGT@ : qF A
T fear uet wEdET ¥ 9@ & T
H I oA @ qT A & g ar fE
st wifeer S 7 F@eEr 9w &
e 2 faar &

Mr. Speaker: He wants to know
whe'her it is information received
from the Auditor Genera] or any in-
dependent enquiry has been made,

Shri Sachindra Chaudbu'1: This
information was received from the Au-
ditor General by enquiries made with
his office.

Shri 8. M. Banerjee: This question
was raised many times with the
Home Minister, because the Auditor
General has made it a question of
persona] prestige not to recognise this
association. He hag made g statement
to that effect. He has challenged in
a court of law, regarding the state-
ment made by the late lamented Shri
G. B. Pant about the strike, that ut-
ferances in Lok Sabha have no bind-
ing on him. 1 would like to know
whether the decision about recogni-
tion of a particular association which
was derecongnised in 1859 will be left
solely in the hands of the  Auditor
General, who has repeatedly refused
to recognise it or whether the Home
Minister and Finance Minister will
decide this issue once and for all.

Shri Sachindra Chaudhuri: As the
House knows, the Auditor General has
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got g peculiar position under the Con-
situation and therefore there is no
quesiion that the mater must be left
to him. So far as the influence of his
decision is concerned, certainly any
reasonable decision he takes will b2
supported. If it js not reasonable,
naturally there will be persuasion on
him not to come to an unreasonable
decision.

Shri S. M. Banerjee: The decisions
about recognition are taken solely by
the Home Minisiry. All the trade
unions, whether associations or unions
are recognised under the instructions
of the Home Ministry. May I know
why in this particular case, it will be
left to the Auditor General?

Shri Sachindra Chaudhuri: 1 have
already stated that there are no
rules at the present moment in exis-
tence because of the decision of the
Supreme Court. But my information
is that the Home Ministry is going in-
1o the matter to work out rules which
might be comprehensive. When the
rules have been made, pndouhledly
the question will arise whe her re-
cognition can be given under those
rules or not. When the rules are
framed, the Auditor General has to
make up his mind whether the ruies
are gpplicable or not. Apart from
the rules, at the moment the Auditor
Genera] is in fact giving praciical re-
cognition to certain unions on cerlain
conditions, one condition being that the
Associlion has got a properly elected
working committee and properly ele=-
cted office bearers. All that is asked

for is whether these office bearers
und the working committee have
been properly elected or not. Once

that has been done, it will be for the
Auditor General to decide. He is
still considering the matter, even
without there being this election of
the working committee and the office
bearers. In consequence of that, can
he not be given a little time? I assure
the House that glthough the powers
of the Auditor General may be pres-
cribed under the Constitution, he is
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not completely free to ignore the ad-
vice given {o him.
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Shri Sachindra Chaudhuri: As far
as my information goes—subject to
thecking up—all the associations which
have been given practical recognition
where there are negotiations and so
on, are those which have carried oul
their elections properly. I cannot say
whether every association has hnd
the electiong last year or once in two
years. I can enquire into that.

ot Ay fem@ ;@@ @ WO oA
a1 | WX 9 | 59 F fau da
gnat " ¥ ag ey f& o= N
amar feafr 7 mfer o gfw
T W A AT ;T ST A wvae
faenfy ?

Shri Vasudevan Naly (Ambala-
puzha): The Minister is again and

again harping on annual elections to
the working commitiee and office

450
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bearers. We all know from 1959 this
union was not recognised. Hag he
enquired into the fact whether some
obstructions were there on the part
of the authorities in the way of the
employees participating in the meet-
ings of this association and partici-
pating in the elections of office bear-
ers? If not, will he enquire and see
that g proper atmosphere also is crea-
ted for this association to function
properly and elect the office bearers?

Shri Sachindra Chaudhuri: As far
as 1 know, no obstruction has been
placed on the election of the working
committee and office bearers. But 1
have not directed my attention to
make an enquiry about it. It has not
been brought to my notice at all that
there has been any obstruction of any
description in the matter of electinns.
I am certainly prepared to enguire i1n-
to that.

Shri Warior (Trichur): Is it not a
fact that the derecognition of tne
union itself was an impediment in
the functioning of the association in
a proper way according to their con-
stitution and once government re-
moves that impediment, the other con-
stitutional provisions will be adhered
to by the association and new office
bearers will also be elected?

Shri Sachindra Chaudhuri: If I
may say so, this is not a question, this
is a suggestion or an argument, and 1
am afraid I do not accept this argu-
ment,

Shrimati Tarkeshwari Sinha
(Barh): May [ know, Sir, whether
the rules applicable to  the other
unions ag formulated by the Home

Ministry will be entirely applicable to
this association in case it js  being
given recognition or the  Auditor-
Genera] has his own right to impose
his own rules on the working of this
association; and secondly, may I
know how this association is  being
associated in the Consultative Com-
mittee. . .

Shri S. M. Banerjee: JCL.
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Shrimat] Tarkeshwari Sinha: Yes,
that js right. May I know how this
association is being associated in the
consullative commitlee sponsureg by
the Home Ministry and hLow their
grievances are being met al the pre-
sent moment?

Shri Sachindra Chaudhuri: This is
really a question which should be dir-
ected to the Home Ministry and not
to me. It is for the Home Ministry
and not to me. It is for the Home
Ministry to say whether the consulta-
tive commilles are giving them recog-
nition or whether they are taking them
in for consultations or not. So far as
the other part of the guestion is eon-
cerned, as I said, these rules are
general rules, Within the iframewcrk
of those rules there is certainly some
discretion with the Auditos-General
ind one expects, having rege:d to Lhe
office of the Auditor-General. him to
excercise this discretion properly. Un-
less there is anything really material to
prevent him from giving recognition,
he should not refuse ‘recognition.

Some hon, Members rose—
Mr. Speaker: Let us proceed now.

Shrl Priya Gupta (Katihar): Sir, on
a point of clarification.

Mr. Speaker: No, Sir.

Shrimati Tarkeshwari Sinha: Sir,
the Home Minister is sitting here.
He can reply to the other part of my
question which is very important.

Shri S. M. Banerjee: Sir, the Home
Minister is here. Shri Hathi is also
here. An assurance has been given
to this association that they will be
recognised for the purpose of J.C.L.

The Minister of Home Affairs (Shri
Nanda): For the question of recognmi-
tion, a new machinery, going to be
known as the Joint Councils is on the
point of being finalised. I hope the
hon. Member would facilitate that
coming into being. We do not object
to their coming in there.
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Shri 8. M, Banerjee: The point is
whether thig association is being re-
cognised?

Shri Priya Gupta: Sir, I rise to a
point of order.

Mr. Speaker: Order, order. Un-
necessary obstructions should not be
placed and I should be allowed to
proceed now.

Shri Priya Gupta: Sir, this is a
very important question.

Mr. Speaker: Let us proceed now—
Papers to be laid on the Table,

13.15 hrs,
PAPERS LAID ON THE TABLE

COMPENSATION FOR INCREASE IN COST
OF LIVING FOR SALARY GROUPS BET-

weeN Rs. 10000-2250.
The Minister of Finance (Shri
Sachindra Chaudhuri): Sir, I beg to

lay on the Table a copy of Ministry
of Finance Office Memorandum
No. F.1(12)EII(B)/66 dated the 9th
March, 1866 regarding compensation
for increase in cost of living for salary
groups between Rs, 1000—2250.
[Placed in Library. See No. LT-5710/
66.]

Shri S, M. Banerjee (Kanpur): Sir,
on this I have something to say.

Shri Priva Gupta (Katihar): Sir,
the Government decided

Mir. Speaker: Order, order. Unless
I call the hon. Member he should not
begin to speak. Shri Banerjee—

Shri S. M. Banerjee: Sir, today the
hon. Finance Minister is laying a copy
of the Finance Ministry's Office
Memorandum No. F.1(12)E1I(B) |66
dated the 8th March, 1966 regarding
compensation for increase in cost of
living for salary groups between
Rs. 1000—2250. Sir, wn 17th February
a Qquestion was asked here and we
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were told that the matter was under
consideration. On 4th March, 1866 I
ead in the newspapers: “More DA
tor central officials—The Union Gov-
ernment on Thursday approved a pro-
posal to grant dearness allowance from
this month at the flat rate of Rs. 100
to central officials drawing pay Dbet-
ween Rs. 1000-2250, PTI learns. The
Finance Ministry is expected to make
an announcement after working out
the details.” My submission is only
this, Here, even the day has been
mentioned—Thursday. If it is a scoop
of the Press, I congratulate them for
it. If that is not the case, when the
Parliament is in session, I would like
to know whether it was given from
the office of the Finance Ministry.

Shri Sachindra Chaudhuri: It was
not issued from the Finance Minis-
try.

Shri Priya Gupta: Sir, in this august
House the hon. Finance Minister said
that the Government has given in-
crease jn dearness allowance five
times or six times within the last five
years and increase in dearness allow-
ance is no solution for this spiralling
rise in cost of living index. This he
said in regard to class I1I and class
IV staff, and he said that he has not
finalised their case as yet. I want to
know how he makes this discrimina-
tion now in the case of the higher
salaried groups. I do not grudge his
giving dearness allowance to the high-
er salaried people. I only want to
know why there js this discrimination.

Shri Sachindra Chaudhuri: How
is it, Sir, a point of order, and how
does jt arise out of this?

Mr, Speaker: So far as the other
employees are concerned .
Shri Sachindra Chaudhuri: So far

as the other employees are concerned,
they are treated in 3 way which #s
different to the terms that are being
given now to these people, They are
being given something in connection
with their demands, on g percentage
basis, there ig the first stage second
stage and so on. Here we are giving
a flat in~=case of Rs. 100 3 month,
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Some hon. Members rose—

Mr. Speaker: We shall go to the

next item now.

Shri Daji (Indore): Sir, 1 stand
quietly and I do not shout. Is that
the reason why I am not being called?
I have been standing ever since the
paper was laid by the hon. Minister,

Mr. Speaker: 1 will give him credit
for that. He may put his question
now.

Shri Daji: In view of the fact that
the Finance Minister has laid a state-
ment about the higher salaried em-
ployees, I would like to draw his at-
tention to the fact that the case ot
D.A. for the lower categories of emp-
ployees, is still pending consideration
and he had promised to convene a
conference of the people concerned.
Has he taken steps to convene the
conference early so that their fears
may be allayed?

Shri Sachindra Chaudhuri: We are
taking steps to do that. Very soon
that conference will be held. We are
conscious of that and I am grateful to
the hon. Member for reminding me
about that,

Shri A. P. Sharma (Buxar): The
hon. Finance Minister said that no
statement was issued by his Ministry.
May I know whether he would ensure
that in future no such news leaks out
when the Parliament is in session?

Shri Sachindra Chaudhuri: I have
already said that it has not leaked
out from my Ministry. It is the lab-
our of every Minister to see that noth-
ing leaks out when the Parliament
is in session before the Parliament is
informed about jt. That is our duty
and endeavour always, not only now
but also in the past and it will also
be so in the future.

STATEMENT ON RHODESIA

The Minister of External Affairs
(Shri Swaran Singh): Sir, I beg to
lay on the Table a statement on Rho-
desia. [Placed in Library. see No.
LT-5711/66].
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Shri Harj Vishnu Kamath (Hoshan-
gabad): Sir, I rise on a point of clari-
fication. We have got a copy of the
statement from the Notice Office,
under the directions issued by you.
Now, the statement laid on the Table

As very elaborate ag regards the Com-

monwealth heads of governments con-
ference at Lagos held in January, but
it divmisses the OAU States proceed-
ings and the action taken by them,
after briefly stating what had hap-
pened. The Siatement says that the
then Prime Minister Lal Bahadur
Shastri could not attend because he
was busy with the Tashkent confer-
ence and our representative Shri A.
K. Sen stressed at the conference that
if sanctions do not produce the de-
sired effect, use of force should not
be ruled out, It goes on to say that
use of force was, ¥ necessary, the
key to the problem because that ulti-
mate sanction alone could undermine
the confidence of the rebels and hasten
the end of the illegal regime in
Rhodesia. The statement winds up
with the observation that the Govern-
ment are closely watching the situa-
tion and will continue to take such
measures as may be called for, in colla-
boration with the other friendly Pow-
ers, especially those in Africa. May
I know whether the Government has
been in touch with all the States com-
prising the OAU (Organisation of Af-
rican Unity) and also with the coun-
tries of the Commonwealth, and have
they mgreed to the Government's view
that the use of force alone will ulti=
mately solve this problem?

Shri Swaran Singh: Sir. it is not
quite correct when the hon. Member
says that OAU is not pointed out. I
have mentioned clearly in the state-
ment the proceedings of the OAU and
the action taken by the OAU. The
operative part of the question is whe-
ther we have been in touch with other
member countries of OAU and other
Commonwealth countries. We have
been in touch with the OAU mem-
bers and also with the other Com-
monwealth countries. For the inlfor-
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mation of the hon. Member I might
add that there has been a subsequent
meeting of the OAU where, if I may
use that expression, even the earlier
somewhat stronger stand has, to
a cerlain extent, been whittled down,

unfortunately,

Shri Hari Vishnu Kamath: Do they
agree to the use of force?

Shri Swaran Singh: On the question
of use of force, there is a feeling in
favour among the members of the
OAU but there is no unanimity.
They are waiting for the outcome of
the economic sanctions that have al-
ready been enforced. The Security
Council, as the House is no doubt
aware, is also seized of the matler.

Shri Warlor (Trichur): Besides the
step taken by the United Kingdom,
may I know whether this Govern-
ment has taken any step which is
farther than that of the United King-
dom?

Shri Swaran Singh: I hope the hon.
Member knows that we were the first
country to wind up our office in
Rhodesia. Secondly, immediately
after the unilateral declaration of
independence by Rhodesia we imposed
a complete ban on economic rela-
tions and trade with Rhodesia. This
is much farther them the step taken
by the United Kingdom.

Shri Hem Barua (Gauhati): Since
Britain, whose interests are directly
involved in Rhodesia, has ruled out
the use of force may 1 know what
our ex-Law Minister, Shri A, K. Sen
meant when he made a submission
about the use of force? Does he mean
use of force by India, or by the
African countries or by Britain?

Shri Swaran Singh: The hon. Mem-
ber is right that it is the direet con-
cern of United Kingdom. The OAU
have also taken the view that UK
cannot escape responsibility for putt-
ing to an end the illegal regime
which is there in power as a result
of unilateral declaration of indepen-
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dence by Rhodesia. Essentially, the
other countries of OAU have also
been suggesting to UK that they
should end the illegal regime there
and that, if that end is not brought
about by the economic sanctions, they
should not exclude the use of force.
The other member-countries of the
QAU also, some of them at any rate,
strongly held the view that force
will have to be used.

Shri N. Sreekantan Nair (Quilon):
In view of the complete failure of
economic sanctions, may I know whe-
ther our Government intends to
approach the United Nations or other
countries in order to see that some
other measures are adopted to bring
Rhodesia to senses?

Shri Swaran Singh: That is too
vague a question, We ware greatly
concerned with this problem. That Is

why we participated in  the
Commonwealth Prime Ministers’
Conference. In the United Nations

we made very clear and very cate-
gorical statements on this issue, We
would certainly like to do our best
to bring this illegal racist regime to
an end as soon as possible.

Shri P, K. Deo (Kalahandi): In
spite of the economic sanctions we
find that Rhodesia has been gettling
petrol jolly well from Mozambigue.
So, instead ofl dealing with this ques-
tion piece-meal, may I know if the
Government is considering how to
arouse public opinion throughout the
world in this matter and get the In-
tervention of the United Nations to
deal with the question of Rhodesia,

Mozambigue,' Angola and South
Africa?
Shri Swaran Singh: The world

public opinion on this issue is, I think,
almost unanimous. It is somewhat
unfortunate and, if I may use that
expression, tragic that in spite of the
almost unanimous public opinion on
this issue in the international com-
munity, the illegal racist regime is
still continuing. The United Nations
is already seized of this issue. It is
before the Security Council and the
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[Shri Swaran Singh]
Security Council has called upon all
the member countries to make the
economic blockade effective.

Shri Daji: The much-boasted eco-
nomic sanction which Wilson boasted
would bring the illegal regime to the
knees within weeks, that sanction has
been going on for months and yet the
regime has been jolly well going on
because these sanctions are being set
at nought because South Africa and
other countries have been supplying
oil and other necessary things to
Rhodesia. Therefore, is the Govern-
ment of India going to tell the United
Nations that if you want to make the
sanctions effective, the sanction must
also be exerbised against South Africa
and some other countries which sup-
ply things to Rhodesia so that they
can really throttle Rhodesia? Other-
wise, it will be meaningless.

Shri Swaran Singh: On this issue
also we have made our position clear
in the United Nations, that apart from
the South African Government help-
ing the illegal regime in Rhodesia,
independently, on account of the
policy of apartheid which is being
followed by the Government of the
Union of South Africa, the inter-
national community should impose all
sanctions, including embargo on oil
and supply of armaments. We have
already taken that stand in the United
Nations.
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Shri P, Venkatasubbaiah (Adoni):
In the statement laid on the Table of
the House by the Minister of External
Affairs it has been stated that the late
Prime Minister has been in constant
correspondence with the Prime Minis-
ter of Great Britain, pointing out the
responsibility of Britain towards
Rhodesia, and also about using force
to remove the illegal white minority
Government in Rhodesia, They have
also been making some efforts to get
reaction and support from the Com-
monwealth countries. Apart from the
action taken in the Security Council
level, may I know whether further
efforts will be made by the Prime
Minister of Great Britain and also by
the Commonwealth countries to imple-
ment the use of force to oust the
illegal white minority Government in
Rhodesia?

Shri Swaran Singh: This matter
did come up for discussion at the
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Lagos Conference, as I have mention-
ed in the statement. The general
consensus of opinion amongst most of
the member-countries of the Con

monwealth was that some more tim-
should be given to the United King-
dom to see the effect of ecomomir
sanctions in bringing down the illegal
regime in Rhodesia. We ourselves
are not fully in agreement with this
decision of the Commonwealth Prime
Ministers' Conference. We thought
that it is much too mild, but there it
is. The position is that we have to
function within these limitations.

Rerort oF Enguiry COMMITTEE ON
SmaLL NEWSPAPERS

The Minister of Information and
Broadcasting (Shri Raj Bahadur): Sir,
I beg to lay on the Table a copy of
the Report of the Enquiry Committec
on Small Newspapers .[Placed in Lib-
rary. See No. LT-5712/66.]

NOTIFICATIONS UNDER PERSONAL INJUR-
165 (COMPENSATION INSURANCE) Act

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation {Shri Shahnawnz
Khan): Sir, I beg to lay on the Table
a copy each of the following Notifica=
tions under section 24 of the Personal
Injuries (Compensation Insurance)
Act, 1963:

(1) The Personal Injuries (Com-
pensation Insurance) Amend-
ment Scheme, 1866 published
in Notification No. 5.0, 477 in
Gazette of India dated the
9th February, 1966,

(2) The Personal Injuries (Com-
pensation Insurance) Amend-
ment Rules, 19686 published in
Notification No. S.0. 478 in
Gazette of India, dated the
9th February, 1966.

[Placed in Library. See No. LT-
5713/66).

Mr. Speaker: The Home Minister.
13.29 hrs.

ESTIMATES COMMITTEE

EiGHTY-NINTH AND NINETIETH RePoRTs

Shri A. C. Guha (Barasat): Sir, 1
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heg to present the following Reports
nf the Estimates Committee:

(1) Eighty-ninth Reporty on the
Ministry of Irrigation and

Power relating to action
taken by Government on the
recommendations  contained

in the Thirtieth Report of
the Estimates Committee,

(2

Ninetieth Report on the Min-
istry of Commerce, relating
to action taken by Govern-
ment on the recommendations
contained in the Forty-sixih
Report of the Estimates Com-
mittee on the erstwhile Min-
istry of International trade—
Tea Board, Calcutta.

Shri Hari Vishnu Kamath
(Hoshangabad): Sir, how is he hav-
ing precedence over the Home Min-
ister?

Mr. Speaker: Since this item was
not in the printed agenda, perhaps he
took it that he has been called. Now
the Home Minister.

STATEMENT RE: PAROLE OF
SHRI UMANATH

13.03 hrs.

The Minister of Home Affairs (Shri
Nanda): Mr. Speaker, Sir, question
has been raised whether Shri R. Uma-
nath, MP, a detenu on parole could
attend the sessions of Parliament. A
detenu, while on parole can normally
carry on legal activity if it does not
involve any breach of the conditions
on which the detenu was released an
parole and which he had accepted. In
view of this the detenu can attend
Parliament provided in doing so he
does not violate the {erms and condi-
tions on which he was released on

parole.

In this particular case, Shri R. Uma-
nath was detained pursuant to an
ovrder made by the Government of
Madras under clause (b) of sub-rule
(1) of rule 30 of the DIR. Some time
ago his wife applied to the Chief
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Minister of Madras requesting him to
release her husband on parole as she
was ailing and required proper medi-
cal treatment The Chief Minister on
consideration of this request ordered
release of Shri Umanath on parole
for a period of one month to enable
him to attend to his ailing wife in
Tiruchirapalli subject to 'the condi-
tions which have already been read
out in the House.

As the Members will appreciate,
under rule 30 B of the DIR it is for
the detaining authority to specify such
conditions as it considers necessary
while granting parole. All the con-
ditions specified by the Madras Gowv-
ernment were accepted by Shri Uma-
nath. He had given a written under-
taking to report daily before the
Police in Tiruchirapalli. So far as the
alleged fresh order having  been
served on Shri Umanath, I have ascer-
tained from the Chief Minister,
Madras, that no fresh order of any
kind was served on him. Only an
elucidation of the existing conditions
of parole was coveyed to him by the
Collector, on the 2nd of March.

Shri Hari Vishna Kamath (Hoshan-
gabad): Mr, Speaker, Sir, the Home
Minister has tried to put some gloss
over the outrageous order—notice or
order, call # what you will—
served on a Member of the House,
Shri R. Umanath, by the Sub-Inspector
of Woraiyur, Tiruchirapalli District.
It is from an authentic source that I
have got the information., It reads as
follows.

Mr, Speaker: If the Home Minister
says that he has ascertained from the
Chief Minister . . .

Shri P. Venkatasubbaiah (Adoni):
Still his information is correct!

Shri Hari Vishnu Kamath: You need
not interfere.

Mr. Speaker: It is his information
that no fresh notice has been served
on him,

Shri Harl Vishnu Kamath: He has
admitted that by of elucidation some-
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thing was conveyed to him. Please
judge what it amounts to, elucidation
or a fresh order. 1 wish he had read
what the elucidation notice or order
was. I have got it with me. It is ad-
dressed to the Member. It reads:—
Sir, this is to inform you as per
message received  from SB
Office. ."—
must be, Special Branch

An hon. Member: Superintendent
of Police.

Shri Hari Vishnu Kamath:
SP.
“....today a copy of message..."—
the number is given, 42743—
“....from the Deputy Secre-
tary, Government of Madras...."—
he says, it is not an order; anyway—
*....Public (General) Depart-
ment, dated 22nd February,
1966...."—
they have antedated the order served
on him on the 2nd March—
*....regarding parole to detenu
Shri R. Umanath, MP".

Now, the order comes, which is the
relevant part of the notice or order.

SB, not

“Inform immediately Shri R.
Umanath that he should not..."—

what is this? Is this not an order?

“, ...that he should not go to
Delhi under present conditions of
parole.”

He is entitled to his own view as to
what an order means, what an order
does not mean, what is a notice, order,
elucidation—I do not know how he
will put it. May 1 submit in all
humility because it is a vital matter
concerning the rights and privileges
of Members of the House that in this
notice served on him he has been
prohibiteq from going to Delhi? He
is not prohibited from going any-
where else It is not that he is con-
fined to that area; I could understand
that. He is prohibited from coming to
Delhi under your aegis; he is not al-
lowed to come under this luminous
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“*“Dharmchakra pravartanaya” angd sit
here. I do not know whether
according to the terms and
wonditions served on him earlier—you
will recollect, namely, subversive,
Jpolitical, kisan, labour—Delhi is re-
garded a dapgerious or subversive
place ] do not know that is for the
"Chief Minister of Madras to judge!

Yesterday the Minister did not ans-
wer this point; he took time and today
‘without telling us what the order or
relucidation is about he just said *by
way of elucidation something was
set to him”. I just now read out what
“the exact notice was and it is for the
House and for you to judge whether
it was only elucidation or something
<lse, 1

Now, may T crave your indulgence
and invite the attention of the House
1o what the famous May says on this
matter which is relevant to-theissue
in debate. Before I come to that, I
dake it that under rule 368 the origi-
nal order of the Madras Government
served on Shri R. Umanath on the
22nd February, which was read out at
that time by the Law Minister and not
‘the Home Minister, was a document
within the'meaning or ambmit of rule
368. 1 take it, though it wag not for-
mally laid, that it became a part of the
proceedings because the Law Minister
read the full text of it, if T remember

aright, and no part ¢f it was con-
«cealed from the House, I suppose,
Therefore, presuming or assuming

that the full text of the order was be-
fore the House, the order became the
property of the House; it 'became a
part of the proceedings, off the record.

Now, good old Erskine May says on
page 114:—

“to falsify or improperly alter
any records of or documents pre-
sented to either House or com-
mittees thereof will constitute a
contempt.”

T would gladly eoncede that the
Minister, neither the Law Minister
mor the Home Minister altered the
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document 1 do not charge them with
that heinous offence.

Shri C, K. Bhattacharaya (Raijang):
Very kind of you.

Shrl Harl Vishnu Kamath: But Ido
say with all the force at my command
that jn a vital issue of this nature
where the rights, privileges and, I
might even say, the fundamental
rights of a citizen of this country
who is a detenu on parcle are con-
cerned, the Madras Government by an
egregious error, may I say, if not a
foolish blunder has altereq the con-
ditions of parole and thereby altered
the contents of the document which
was laid on the Table of the House
on the 2nd ‘March. The same even-
ing a sub-inspector, a minion of the
law—of course, in his own place he is
an important minion of the law—goes
to the deteny and serves on him this
order of the Madras Government.
When the House was seized of this
important matter, when the Home
Minister was to make a statement to
the House conveying the decision of the
Government to the House, within a
week, in between, dquring this inter-
regnum the Madras Government
shows indecent haste, perhaps seized
by a guilty conscience and with a
view to preventing the House from
taking a decision on the merits of the
order passed earlier on the 22nd Feb-
ruary and with a view to preventing
the Central Government from taking
a right decision also served a fresh
order on this detenu. The Madras
Government has deliberately, wilfully,
mala fide altered the conditions of the
order served on the detenu on the
22nd February.

Now, before I conclude, may I also
point out another aspect, another
rather unsavoury aspect of this mat-
ter, I am glad that the Minister has
gone to the extent of saying that the
detenu can attend Parliament provid-
ed that it does not violate the condi=-
tions of parole that have been Impos-
ed on him I would have wished—I
am sure, my colleagues on both sides
of 'the ‘House would have wished—
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that such a paragon, an exemplar of
sadachar, a patron saint of sadhu
Samaj....

Mr. Speaker: That has nothing to
do with it ... (Interruption).

Shri Hari Vishnu Kamath: He is.
Am 1 departing from the main issue?

Mr, Speaker: You should confine
yourself to the main issue,

Shri Hari Vishnu Kamath: Is it
wrong to say that he is a paragon,
an examplar of Sadachar—it is not
disparaging—and the patron saint of
Sadhu Samaj I would have wished
he was more clear, more unambiguous
and more uncguivocal then he has
been. He has laft it to the detenu to
decide whether he can come to
Delhi or not. It is not provided in
the conditions of parole. He should

* have been very clear on that. I do
not know whether his hands are
bound or whether there have been
nocturnal confabulations betweens the
two, the Home Minister here and the
Home Minister there, in  Madras,

about this matter—iher might have
been some minister confabula-
tions last night. Is the
House not  entitled 1o know

from the Government a clear enunci-
ation of the proposition, of their view
in this matter as to whether under
the present conditions of parole, that
is under the release order served on
him on the 22nd February which was
before the House, which is still before
the House—we are not bothered with
the foolish order, foolish notice, served
on him on the 2nd March—he can
come to Delhi? Woe are still concerned
with the first order. The second
order, the notice, only tries to prevent
him from coming to Delhi. It does
not say he should not attend Parlia-
ment, because that woulg have been
a far greater blunder,

Before I close, I would only sub-
mit this: Yesterday, I gave notice of
@ motion of privilege also on this mat-
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ter. I submit that these two issues
should be kept distinet. The issue
No.l is whether a detenue on parole is
or is not entitled, is or ig not within
his rights, is or is not at liberty, to
attend the House, The second issue is,
when the order was being considered
by the House, when the House was
seized of the matter, whether a fresh
order served by the Madras Govern=
ment is not tentamount to contempt
of the House and a breach of privilege
of the House, I do submit that who-
ever ig responsible for this should be
put in his place, cut to size and
brought before the bar of the House
and reprimanded.

Shri H. N. Mukerjee: (Calcutta
Central): Sir, this is a very serious
matter and even though I am tempied,
I would not like to hurl the adjee-
tives at the Home Minisicy., I would
like to make only two submissions,

In the first place, it is quite clear
that on the plea of elucidation, the
Madras Government, very  probably
on instructions from the Centre, have
put Shri Umanath in a position where
he is disabled from exercising a right
which he know and the House knew
we were trying to agitate here so that
he can come and attend the proceed-
ings of the House. There is no doubt
that the mention of the word ‘Delhi’—
the order says, “You shall not travel
to Delhi"—is a most suspicious item
and it was put in obviously, deliber-
ately, because the matter was being
discussed in Delhi, at that point of
time, on the floor of Parliament and
attempts were being made to enable
him to exercise a right which is a
fundamentsl right which we have to
uphold, because otherwise Parliamen-
tary propriety in the country would
go by the board. Therefore, it is most
undesirable, and it is tantamount, I
submit, to contempt of the House,
when & Government agency, Central
or provincial or whatever else it might
be, acts in order to prevent Parlia-
ment from acting in a way that Parlia-
ment thinks fit. From that point of
view, I believe, you can have further
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investigation in regard to this matter
and refer this matter to the Committee
of Privileges because I do submit that
contempt of Parliament has been com-
mitted. That is my first submission,

My second submission is that quite
apart from the first matter of con-
tempt of Parliament, on the facts of
the case, I submit that Parliament,
through you, Sir, be enabled to secure
the gttendance of Shri Umanath in
Parliament I say this because in
spite of certain conditions being in-
corporated in the parole or release
order, in spite of those conditions
being presumably accepted by the
detenu concerned, there have been
cases whereby on an intervention at
the Centre a detenu has been enabled
to have those conditions altered.

I had referred last time to the case
of a person who was released on
parole and was confined under the con-
ditions of that relecase grder to a parti-
cular area in Punjab, and it was on
your very gracious intervention that
the Home Ministry perhaps coope-
rated in the matter and he was
enabled to come before a Parlia-
mentary Committee to give evidence.

We know also another case of a
former Member of Rajya Sabha, Mr.
Sundarayya, who is Member of the
Andhra Lagislative Assembly, who
was given a release order so
that he could go to the Soviet
Union for medical treatment and come
back by a specified period. He did
come beck but he was held up in
Dclhi and his parole period was going
to expire. Even so, certain influences
were brought to bear on the matter
and the Prime Minister hereself re-
ceived Mr. Sundarayya at a point of
time which was beyond the point of
expiry of the period envisaged in the
parole release order.

There are these cases for us to refer
back to. Therefore, it is conceivable
that Parliament, if it wishes to do so,
can in this particular case secure the
expansion of the ambit of the release
order, the conditions therein. We can
easily do it if the Home Ministry 1s
willing to abide by the wishes of
Parliament when a matter of grave
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Parliamentary propriety is involved.
If the Home Ministry offers slight co-
operation, this whole matter can easily
be put at a level where we can func-
tion in a dignified manner as Members
of Parliament.

Sir, I am not going to repeat what
Mr. Kamath has said. It is a matter of
serious import. There are my two
submissions for your consideration. 1
do believe that the Home Minister also
would take a grave view of the situa-
tion because it involves not merely a
person who happens to be in the bad
books of the Home Ministry but it in-
volves all Members of Parliament, If
the right of any one of us is put in
jeopardy for wrong reasons, it would
some day recoil on the whole House
and Posterity.

Shri Nanda: There is a reflection
on the Home Ministry, the Govern=
ment of India, that we sent some ing-
tructions to the Government of Madras
to arrange for this order, etc. In the
first place, I categorically repudiate
all that. Secondly, this discussion was
going on on the 2nd and that order,
that intimation, was given also on the
2nd...... (Interruptions).

Shri Hari Vishnu Kamath: The
very same evening.

Shri Nanda: 1 do not know the
exact time...... (Interruption).

Shri Harl Vishnu Kamath: I know
it. You find it out.

Shri Vasudevan Nair (Ambala
Puzha): Let us know the time at
which the order was served.

Shri Harl Vishnu Kamath: They

have gol a better machinery than I
have. But I have got th. information,

Shri Nanda: The Chicf Minister
told me on the tclephone that no
fresh order had been issued. Tt was
only an elucidation. It was only ex-

-plained that, in view of the conditions

laid down, it would not be possible
for him to go to Delhi. The condi-
tions have already been recad out.
Therefore, it is really the terms of the
old order and he can say, “No; the
conditions which are accepted permit
me to go to Delhi” Nobody can
preveht him from coming to Delhi.
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Shri Harl Vishnu Kamath: How?

Shrl Vasudevan Nair: Then, you
will put him in jail again.

Shri Nanda: As I read the papers,

that is what I understand...... (In-
terruptions).

Mr, Speaker: Order, order.

Shri Vasudevan Nair: Let him

clarify when the order was served.
It is a very pertinent point.

Shri Nanda: I do not know
the exact hour, I know it was on
the 2nd. I do not know the precise
hour...... (Interruption).

Shri Hem Barua (Gauhati): At
what time wag it served? He can
make enquiries.

Mr. Speaker: This information  is
also very pertinent.

Shri Nanda: We shall do  that.
Apart from that information, what-
ever it may be, the facts of the case
are that it does not, even if it were
an earlier hour or a later hour, make
any kind of difference. That is my
submission. Of course, the Speaker
will decide and give a ruling on this.
There was no question of doing some-
thing or evading some kind of obli-
gation on the part of the State be-
cause of the discussion in Parliament.
I do not see, I do not read, in the
order that there was anything special-
ly done. It was only an elucidation
of the existing conditions (Interrup-
tions),

about

sit vy femg (9T ) @ 77 famx
w1 watH AE &1 W A A g
wifed

W wgEw ;& fsqe  wATS
TET T E
Shri Hari Vishnu Kamath: By your

leave, we want to have a clarifica~
tion about this wording:—

“Information immediately Shri
R. Umanath that he should not
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go to Dethi under the

present
cenditions of parole.”

Mr. Speaker: I will look into the
whole matter and see if I can inter-
fere in that. I am not sure. But I
shall look into the matter,

ot 7y ford : & faarg @Y wor
STEAT 1§ oF qET WIOR HIRA AT
WA § | A5 wgd wEAqw e
4

woR wgRw g gz
e o

Shri Hem Barua:
vant thing.

Shri Nanda: I want to tell the
members for their information that
the Chief Minister himself has said
that he had no intention of altering
the conditions of the parole order.

Shri Vasudevan Nair; Do you be-
lieve that the conditions are not alert-
ed by this fresh order?

ot Wy fomrg :  dfame &7 105
o F wera ¥ fawarfawr et
UF STAEqT FT OWT § | §H A q5 FeT
T & 5 e 937 & o T et
¥ =@ frorhwe @ W fF erew
T FTHY ¥ & | gEE a1 A oW
oTR FHT ¥ a7 arz-faarz A frara
Wow gl IWHE T oF SET AT
aFer K WOE grEA @ SiE
£ aE & werw WERT A TWE AR
¥ fom frar @ fow 1 drar @
™ I X E | W7 FUOAT WS
TAF T ¥ AT 2 | A% 9%
@ A & Fgm WX ds arET
g W and T F T @ £

It is a very rele-

“The origin of the doctrine of
freedom from arrest which atta-
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ches to all Members of Parlia-
ment during a Session of Parlia-
ment lies in the fact that this
House is entitled to have a first
claim upon their services and
that any person who, by any
action of arrest or hindrance....”

“fegw” % wartfad som wmzar g

“....prevents a Member from
attending in his place to do his
duty is guilty of contempt of the
whole House,” (H.C. Debates,
1958-59, 601).

o fAamifs @R o
wer ¢ % o 9gen gaw 91 22 S
WIAZ A 91 | 1A FY g FATH
FEAT TAT QT 2 HIT §T ST
fomr mm % W frazAefe -
EE IAH wOsdl  # g
#ok 9% w e A gifaw g
¥ amr Tremr §, wEEE STeR 8,
fe¥a da1 wwar &1 wafaw s A
gy w1 ¥ W@ wwdA
wAT g1 A srdTH@rg froag
favparfasTe &1 ar s@E afqfa ¥
wAA T@T Wy |

wew Wi -t g8 wg fed
wga a¥g fad 99 g A% Wt
Far smu At w1§ Frvafasr #1 g
ft G2 gRr ¥ WS R
T FIER CF I B TEATEW
tfs afew dwx Fraer g
Ffrr = fiedt dwa< w1 el &
¥ o fZa frar e orand =g
qd ¥ T awE ao—

sit ae fomd : 31T w1 & fr e
vy ¥, TUT AT F Araga W Awd
g witufr sgr 2 | qg @ I
W R AT TEE AL,
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WOW RERT W S aigw
arafEl, #r W s,
wE, ¥ ¥R oeifees, s g

A g s wow 6
aiferarde @t 7 & awdt 24
=t frg oo

Shri Harl Vishom Kamath: When
shall we have your directive or rul-
ing or order?

Mr. Speaker; In a day or two,

The Minister of Law (Shri G. 8,
Pathak) rose—

Shri 8. M. Banerjee: The Law
Minister wants to say something.

Mr. Speaker: Yes,

Shri G. S. Pathak rose—

Shri Kapur Singh (Ludhiana): I
rise on a point of order.

Mr, Speaker;  Another point of
order has arisen; on the Minister's
rising?

Shri Kapur Singh: It is not on his
rising; it arose before he rose.

My point of order is under Rule
225(2) which contemplates that, when
a matter for a privilege has been dis-
cussed or talked about in the House
and then if an objection is taken to
its being referred to the Privileges
Committee, then there is only one
course open to the Speaker.

“If objection to leave being
granted ls taken, the Speaker shall
request those members who are
in favour of leave being granted
to rise in their places, and if not
less than twenty-five members
rise accordingly, the Speaker shall
declare that leave is granted.”
This provision of the rules has been

contravened by you,

Mr, Speaker: No; first, my consent

Shri Eapur Singh: Your consent is
presumed,

Mr, Speaker: Before giving 1/
consent, 1 can allow the matter....
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Shri Hari Vishnu Kamath: To  as-
certain the facts.

Mr. Speaker: Yes; to ascertain the
facts.

Shri G. 8. Pathak: As you have
been pleased to indicate that you will
reconsider this matter, I wish to point
out one thing, just to assist the Chair.
I wish to point out that the Supreme
Court recently in the case of Mr.
Umanath himself has decided that
the privilege under Article 105 does
not avail against detention under
D. 1. R. and the Supreme Court re-
ferred to the British practice also,
both in the case of criminal laws as
wel] as in the case of detention laws.
That is all T wish to point out. (In-
terruptions).

Shri Hari Vishnu Eamath: You do
not need this kind of light from him,
Sir. Let the Home Minister give the
date and time of the Madras Govern-
ment order.

Mr. Speaker: 1 always need light

from all qguarters.
Shri Hari Vishnu Kamath: But not
this kind of obscure light.

Mr. Speaker: Mr. Sheo Narain.

13.57 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

w) fra Arcgw (a@idr):  mam
wgYaa, & W a9 ST § oA
T I qe O A A7 wEa fe
§ 1 & 9% oo 7 A g o e i
qr ¥ & g s g A feamr
g § fF s w A ¥ & e
Fgm w1 @ g 5 v ¥ fashEr
oF A AT A WA AN A
F g, N faaarw § 1 oW o
Y gAY ITH BT AL F ATAT
seniTaA A Fd 1o fec ¥
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u ¥ it 7@ § fr gw A W
AT TAT ATEA FL & | UL Hromei
¥ qr g ¥ WA o5 oA g § ifea
feor ¥ o T A @ & 1w EwT
#T o% Tgfadw ST A@ g ar
gum fere ey afemeat da g1 ST
T o ¥ aferE § ¥ gw T @
S| ga /Tt g7 i afg &Y o
Aarer & faame 9 g ST A §
A gt wfert AR gu € 1w
TRy AT T WA T & A7 AT AR
wef 4 % age WS € e |
EATY X WAt AT T AIEHT & | Ay
& fowmer e o & 1 & e a
gfran @ awag twamA F At
TN T | TAT AT & 9 IW & HrEavA
¥ HYAT ET9 AT AR | EW AT WRAWA
% fag 78 Tg e &

Shri Priya Gupta (Katihar): When
will the Railway Minister reply?

Mr. Speaker: I would request the
Railway Minister to reply at 2.45 p.m.

sit fara wroaw ¢ g ow Tl
Fz gz & wg wol A ureg § fr
HEAVHT, HEETaw, AT g g ieT aw
¥ g B W9 wee F fren &, wgt
o e farer & &1 e ¥ oamdv ¥
ot TrEFw fire ST | gt I e
WO ATRHT § 1w e §, mAe
STEAT § | WO 99 & grgi & ¥ fawmr
¥ gare 7€ gom @ gat fe & qnat
TS HTAT G | A T FH aga AT E
T aT Ay WY T E it g F
faferedt ¥ fa aga wwer g™ faar §
¢ o T fawmr A o g Y o
agg wvet F frr 1 @ ¥ fag
¥ = fawmr wy qurf [0 g )
| g qra & 1o Tow guwifog ot #Y
¥ ¥ frree AT Tt £ o ame
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13.59 hrs.
[Mr. DxruTY-SPEARER in the Chair]

Railway

{1 fawmr T AT X AEECAGIAS & |
# g7 ¥ wiw waa g fa ag a9 -
Fz T | AT AT TN
[T o8 W W fefast # &% w)-
v g1 ag & fec a1 & wwan
g 5 @@ & fae wT a0 F% |iite
TS I HTF AT AT § WK
waTS; g #1 O Iwfa g TfiEr

14 hrs.

o a6t frrag & fr Y fawmr
¥ aow §, fra & e Tw e
®Y aaeer A fr rrm et
FETT 994 THAIET F1 77 F=ATY
T g fog fawm #1 q¥ ="
FIC T IR T T 100 TUT
e #F wweAr gy g vl ag
Ig # mafEw T wmw 9Ew
AT TN @Y T 4 W 8 AT
10 FOE TIX &< 4T X | AT AT
W AAm A EIT R AT 2 97 4
w0 T i A 2% § g vy e
¥ § fr o1 TR 1 6 dw Y
T O e S B & fa
IaF1 Ga v frmwar & 1 g¥ owmaTw
T 72t At =rfed | g aw A
=®} Jmar arfelr | & weat § fr 39F
fafme? swaemeaad 4

o7 A1 4% 4T AFECE § T4 &
I & forr T w7 P g
2, afew ot /i twa w A @ E o
FATE 3 WIT FI9 4 & @R ofaw &
Il arfedr i amw A A
oy fray &% e ¥ 99 0y ¥
< &1 §00 @Y T i § fom
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w qrre fa gg § Afew Tt o
uTIT AmeET { |

ot prelR wWw A (S
YT FIWHIT ) : W HYAT T FEH T
7

it forr ATew ;- & ®eE &Y O
g W E | WY A FE FAE W
wy 7@ § SRt AF wifad 1 W
gy fr agf o TEadr & WX foawy
FEAATH T TR Y ITCE |

¥ wars w1 frviw w7 & agi 9%
forwrrg #o AR E | W AT TS
forer fam o & w1 7 A 7wt ¥ 23 9Tl
w1 & § oo a7 | 25 aria
¥ F T W T W AR awenar
a1 fr 6% AerA T AT AT & 1 o
AT FT FRT 1 ZIFT 591 A 41 |
aq & { Al #1 &1 ag T AH ¥
7% Tgr ™ fr Wy e uHe ¥ aiw
Fifad | Atz ® a1g 7 et avg & 79
FFg Fom ¥ fazemar | AT AT
T AT IF A AF TE AferH & 777 00
fafer die € % 1 &fes qan 4t a5 o7
o s AT 3w q o fr &
TrTEHe ¥ uF W @ g fiw
Hieg TTO0T | T TS TGS H A
g 1 frr vw T amr #fad mifearie
H¥dg #07 soad & F9¢ ¥ &

Fre g & 1 Afew gw T52 Awi w1

T T 3 § W 12 I F A
dwT ot faadt & 1 T 7 A g
HT T AAET | W TETT A
feqrdiz o fefafien & ot a7, g &
T[T FAOT A Y AT | w GaamfEd
a1 T A 50 TR ATNT @ 7
il

| et AR A ¥ 9) o
¥ fer s oo B
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[*fr forr srerrn]
oY ag qaw difad s 4,35
wawdt ¢ drae gl g
w4 T GGG § 1 A wgE
R arA g g fr mér et §
Wagaagi o aEm fasar & 7
g e &0
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g, | vE fret # Tl & a5y
& farr faeg™ wara 487 A1 ¥ wafs
4—5 HIERAT ®1 37T OF &7 a1 A A5
&1 &, ¥ fa¥ 59 § 99 ¥ fay gfna
WA a7y Age fed &
gast forsran wmod are oG ¢
¥F T qUHT 47 3T =030

Y Fwer (391) : I wERa,
e AR Zrew f7an, 8% folr & st
HTAIZ XATE | 9 wAra F A awe
“dw fpar & IAFT & F9GT FYA1E |

& fow dta & wrar £ 99w Ay §
3% gaE & T aarg § 1 397 "wgar
g & fagre & gam qoem 2@ &
fow fefigae & wran § 9ot g0a7 #a1
ST & | AT 9T OF AE I 92 fawn
% ford 3o feeil & ama o 70 & 1 w6
ot agr ¥ fed| e & ot e 4w
feaT 8, TF sarera ¥ ot a% I 9%
wré aaer AEY ferat & 1 T wm famm
& fordr ey Ffowarc 3 wy e W §,
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¥ guwr o ;AT F@T §, A Iq
oA ¥ O gara & angar § o fe
wfavaT & oy = § gur faar g R
THIEIE § gAHT W FEerE ¥ gAHr
WrAT FIY, FRyT SR wwrfean, gaE
g Il o | gaa gamE ag g e
TET ¥ GG ATEA TTAT A | THE
Tt ® AT o wEA g fF @y amA
HIHIETY § FAET WAAT KL, FAEIL
warferat & gHET A g AT 4
Foarcem & g amaT wagy, AWt
T =rfegn | wifE w@t < FoEE &
FH€lg 30—35 "iw w1 feedw § o1 fiw
TEF W AT EE A & agw
§< 7Y STAT 9% 1 1 e fedy wfw-
A g &, IEE 9O 9w
STReTeT AT fadee ¥ gagyT et
grae gaeT faar ang

AT gate ¥a ag & f gaer e
fefgaz & smaarer ga-fadsm 53-55
Wi g & W1 gHET ¥ aTgT i A
doro aETST ¥ WA Wy § ) agh
T A ek T A g W T aw ¥
gag 7ad a% T E 1 W
fefesr & a1 am =3 §, amAE,
FAEAT 4T AT AT F {7, § AT
¥ 3ge wTd § | T H 5w & a7 -
ATz, faadww w7 I awEAr
o¥d & | gafeq & Agar g R w #
&1 #7 omeaer & & 9F, MY FEAT
g1, W feesht oreRw g1, W@ T
CEE g1, OF 37 Ta § waw el
afgdr 1

| T AW ¥ ag M SR 2
fF smEmET 9 FEmEE § A &
OF FIWITTE FATH-gIeT & | AT ¥
Wt 7-8 fIw & Wk FomRE ¥ AT
7-8 HTS & | FIWETE & MY WIT 16—
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17 GATCHT IR § | agh & sy wY
27 9F¥Y ¥ fAy ATATEr av FLHARTE
FATHT TFEAT TIAT § | §FAT §L A F
Tgr & AN FY qgT IFEE g ¥
agh 1 T 97 ¢, 98 samEman fago
# v w1 @ a1 fergeam dae )
# w9 @i g a7 sw-gfar & =
FTT ¢ | g5 gr=en Y oz Y Twd
TAET & F 91 fF FIHT a1 qF-
Y 3 FT WA KWL 3§ faar ari
afew 377 g9+ gAaTadr & fad W
fear 1 #Yo wie FHIFT A T7T T~
oY frar @Y afqar oo & e A
o< 400 A FT A 3z o7y § fend
fear | #3 400 7TEwY & ol 7y afew
gt $r wAar ¥ Ay weArd fma v )
agl &Y Zx wear wifgd, oF ST
dqarq arq A gady g w U EY

T rar gaT g § f ST
QX ¥ A fgrgeam Ffaw d3 §, T@i
9T qIgAN SATET FAT W OGP o o
EETTAMYL & 2O 7T AT Fof 7
e § fas 2-211 gz Fur g, forw
w1 fof A 37 9T 9T /g A T
FCH 1T 7T 917 &, THY A7 UAEEY
A A & 1 73T gam § 5 agr 9 W
fuar grar =rfgd | o agi & sfeg
& 3¥ oY oa¥ a1t # T weAmT
foran &, afss o a5 sq s o
agf faarm & | Ay ooy FE
i gl o M faw gec g =fgy

ug ®g F & qura FEOE

The Minister of Rallways (Shri
8. K. Patl): Mr. Deputy-Speaker,
Sir, I am grateful to the House for
the reception that they have given to
to the railway budget. The criticisms
that have been offered are more in-
clined towards commendation than
towards condemnation. It is true that
the railways being the biggest under-
2708 (AiY LSD—T.

taking in this country in the public
sector, everybody should be also
critical about it so that we should
understand as to where the mistakes
are made. 1 may not be able to reply
to all the points of criticism because
there have been many. I ghall try
to cover as many of them as I can,
but if I leave anything, it is for good
reasons. One is that my hon. col-
league, Dr. Ram Subhag Singh, has
covered many points that were raised
up to the point that he made his
speech., The second is, the railways
have established a very salutary
principle or practice that whatever
points have not been replied to in
the House, we reply to them Ilater
and keep copieg of those replies in
the Library, so that the Members will
have the opportunity of reading them.
The reply is given to every point that
has been raised; whether hon. Mem-
bers will be satisfied or not is a differ-
ent matter. But the attempt has
been that we should try to reply and
never evade responsibility.

One thing on which there has been
unanimous praise from all quarters—
almost from every Member—was g
tribute and a very glowing tribute to
the magnificent services that the rail-
ways have rendered during those 22
fateful days of the conflict between
this country and Pakistan. T accept
those congratulations in a very hum-
ble spirit; these people have really
done something of which the rail-
waymen, right from the Minister to
the lowest gangman, will be proud
for all time to come. 1 can assure
this House that the trust that they
have put in the railways and the
expectations that they have of the
railways will be tulfilled. Tt will be
our task always to stand up to those
expectations.

Having sald that, T shall first deal,
not with particular points of criticism
but with some of the main questions,
which are questions of policy in which
hon, Members are interested, and those
questions need not be left out. The

first I8 with regard to the financlal
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performance of the railways. I will (ii) From the dividend payable at

give you a summary of what the
railways have done so that you can
understand how very profitably the
railways have run: not that there has
been no issi or bl ; there
would always be and the attempt will
be to correct those things. But we
have done everything in our power to
see that this concern in the public
sector really becomes a profitable con-
cern and an object-lesson to similar
concerns in the public sector.

The House is aware that during
every year since Independence, it is
now 18 years—from year to year,
without interruption, the railways
have made the full payment of divi-
dend as laid down under the conven-
tion, and also made the full appro-
priation for depreciation as recom-
mended by the convention committees
from time to time. During the Third
Plan period, which will end shortly,
the railways have maintained and even
improved on this performance. Dur-
ing the Second Plan, the rate of divi-
dend that was prescribed and was
being paid was only four per cent as
against the six per cent that we shall
be paying now. There have been
successive increases in the rate of
dividend since then, first to 4.25 per
cent from the first year of the current
Plan, subsequently increased to 45
per cent after the Chinese aggression
of 1862, The rate of 45 per cent ap-
plicable with effect from 1st April,
1963 was further modified in that the
railways were required to pay divi-
dend at the rate of 5.75 per cent on
all capital provided for the railways
after 31st March, 1864. The House is
aware of the Convention adopted
after discussion in December last ac-
cepting the recommendations of the
Convention Committee, 1965. The
following are the principal features of
that Convention:

(i) The dividend rate with effect

from 1st April 1966 is 6 per cent on -

all capital provided after 31st March
1964 and 5:5 per cent on capital pro-
wided until that date.

5.5 per cent on the capital invested
by Genera] Finance in the Indian
Railways upto 31st March, 1964, one
per cent will be distributed by the
Central Government to the States,
the distributed sum being in two parts:
Rs. 16.25 crores will be distributed in
lieu of passenger tax and the balance
as special assistance to the States
from the Centre to help them to
finance their portion of safety works,
such as manned level crossings and
road over-bridges and under-bridges.
These questions were referred to by
various hon. Members. They may
know now that for the first time the
Centre also is contributing in a big
way, so that the States may be help-
ed in having those bridges, etc. The
distribution as between the States will
in each case follow the pattern pre-
scribed by the Finance Commission.

(iii) The provision for depreciation
will be stepped up substantially to
Hs. 650 crores, if this is found possible,
during the Fourth Plan, ag against the
provision of Rs. 380 crores during the
Third Plan.

(iv) A sum of Rs. 4 crores will be
set apart each year from the Develop-
ment Funds for the provision of pas-
senger and other user amenities.

The new convention reflects both
the increased expectation of railway
performance and the increased obli-
gations now placed upon them.

Besides the improvement in the
dividend during the Third Plan, the
railways have improved in another
respect over the financial performance
of the Second Plan, During the
Second Plan, the surpluses which
accrued from year to year were not
fully sufficient to meet the expendi-
ture that had to be made from the
Development Fund—a fund which can
only be fed from the annual railway
surpluses. It had therefore become
necessary for the railways, during the
Second Plan period, to borrow from
General Revenues to finance such ex-
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penditure which is allocable to the
Development Fund under the Rules of
the Convention, This may not always
be possible. We are now in a better
position. It may be incidentally men-
tioned that the railways have been
able to rehabilitate the Depreciation
Fund and the Development Fund
which had run down very heavily
during the Second Plan period. The
balances under these funds are now
at a more reasonable level In addi-
tion, the Pension Fund has been in-
stituted, which will be a source of
additional strength to the Railways
and will enable them to meet future
obligations as they fall due.

1 will now give figures which will
show at a glance the position from
1856 to 1961 and from 1861 to 1966,
how our finances have gone on im-
proving year after year, plan period
after plan period. The Depreciation
Reserve Fund—in crores of rupees—
which was 103.47 in 1856 went down
to 18,79 in 1861, but again rose up to
71.90 in 1966. The Development Fund
was 12,97 in 1956, but at the end of the
second Plan period we had to borrow
Rs. 10 crores from the Government.
Today from Rs. 6.54 crores at the
beginning of the Third Plan, it has
risen to Rs. 37 crores. Therefore, no
borrowing would be necessary. The
Revenue Reserve Fund which was
Rs. 46.89 crores in 1956 is today
Rs. 63.90 crores. The total has gone
up from Rs. 63 crores at the end of
the Second Plan to Rs. 195 croes to-
dav. T am quoting these figures merely
to show the steacy improvement in
our performance.

There is now no bottleneck in the
railways’ transport capacity, We
used to hear about shortages of wagons
and coaches. That is a far ery now.
During the last year of the Third
Plan, steady gains have been record-
ed in the freight performance even
on the routes which have hitherto
been chronically short of capacity,
namely the route to Assam via the
wugon ferry across the Ganga bet-
ween Farakka and Khejuriaghat and
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on the East Coast route to the south
vic Waltair and Vijayawada.

Even though the programme of
acquisition of rolling stock in the last
two years of the Plan has been out
back somewhat owing to lower mate-
rialisution thai originally visualised
of freight traffic, the locomotives and
wagons available are adequate to meet
the demand. There is no backlog in
general goods traffic movement. And
in fact, for certain specific categories
of traffic such as raw coal to washer-
ies, washed coal and other raw mate-
rials to steel plants and iron ore for
export through Vizagapatnam and
Madras ports, transport availability is
somewhat ahead of traffic. There was
a reférence made to cut in wagon
manufacture. Although it has mot
been restored fully, we have seen that
large-scale unemployment does not
result. That was done because the
funds are limited, IMf the funds for
rolling stock are reduced, naturally
something has to be cut. The cut has
not been restored fully, but more than
half of it will be restored, so that there
will be enough cushion and no oc-
casion for retrenchment of people will
arise.

Coming to new lines construction
policy, construction of new lines re-
quires large investments. Many peo=
ple have been asking for railways in
inaccessible areas. The hon. lady
Member, Shrimati Sahodara Baj said
that she smiles and therefore I do
not take notice of her; somebody
frowns and therefore, I take notice
of that member. I assure her that we
always take notice of her, whether she
smiles or frowns. As 1 said, con-
struction of new lines requires large
investments.  Most of the ecasier ter-
rain is already covered by the exist-
ing network of railways and, general-
ly speaking, new proposals usually
encounter difficult terrain or require
extensive drainage works or the cros-
sing of major rivers. Other factors
also contribute to the high cost of
new line construction today, Both the
country's resources and the resources
made available to the railways are
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limited. Strategic lineg required for
national security have, of course, re-
ceived the highest priority, as they
must, But subject to this considera-
tion, it is becoming increasingly
necessary in the national interest to
employ limited resources so as to
yield the greatest productivity in the
shortest possible time. Priorities in
new line construction in successive
plans have in general been oriented
to specific developments in iron and
steel and coa] production, the mining
of mineral ores for export schemes for
serving the hinterland of new ports or
the expansion of existing ports and
other projects for integrated develop-
ment of industry and agriculture.
They start paying, immediately and
therefore we get returns.

Some referenceg were made to elec-
trification and dieselisation in the
Fourth Plan, saying that our progress
has been slow. The Fourth Plan has
not yet been finalised. However, in
1966-67, the first vear of the plan,
about 700 kms of new electrified track
is expected to be commissioned on the
Allahabad-Kanpur section, in the Cal-
cutta area and the Barajamda Sector
bringing the total electrified route to
about 3100 kmg at the end of 1966-67.
1 may tell the House that by far this
is the fastest speed that any country
has achieved, We do not take special
credit, because we have had the ad-
vantage of the experience of other
countries.  But we have aot been
remiss so far as this is concerned. The
Chittaranjan Locomotive Works is
expected to produce 75 electric loco-
motives which will be used to augment
the fleet on the existing routes as
well as provide new motive power for
traffic gn the new routes commission-
ed. Similarly, the 50 odd diesel loco-
motives expected to be delivered by
the Diesel Locomotive  Works.
Varanasi, will go to reinforce the fleet
of 485 diesel locomotives operating
over 8000 kms on the broad gauge.

Coming to expenditure on passenger
amenities, while it is true that there
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were some shortfalls in expenditure
on passenger amenities in the past
years, I would like to point out that
this was due to genuine difficulties
and that the extent of shortfall was
of the same order as on other works
for the corresponding periods. Re-
current shortages of materials like
cement and steel and the time taken
lo build up the necessary organisa-
tion for executing plan works had
inhibited expenditure during the ear-
lier years. So far as cement is com-
cerned, there is no difference bet-
ween a government department and
private people. We have to wait in
the queue. That is why some money
may not have been used. However,
no shorttfall is anticipated in the outlay
of Rs, 4 crores on passenger ameni-
tieg either in the current finamcial
year 1965-68 or in the next year, 1966-
67.

The policy of the Railway Ministry
is to complete certain standard pas-
senger amenities at all stationg and in
all trains before taking up further
improvements in the standards of
amenities, restricted to a few chosen
stations.

15 hrs.
[SHRT SHAM LAL SamAr in the Chairl

Out of nearly 6,850 passenger stations
on the Indian Railways, all over the
country, all standard amenities have
been provided at more than 5,000 sta-
tions. The cost of providing one or
other of the missing standard ameni-
ties at the other stations has been
estimated to be about Rs, 2} crores
only and it is hoped to complete this
programme of providing the standard
amenities at all stations within the
next two years. Suitable instructions
have been already issued to the rail-
ways to ensure that this is done,

Shri Priva Gupta: What are
standard amenities?

the

Shri S. K. Patil: T trust hon. Mem-
bers have taken note of the relatively
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extensive reductions that have been
made in the tariff rates for the move-
ment of various commodities in com-
mon use, When that 3 per cent in-
crease was suggested, many people
had been very elogquent about it and
some of them pointed out that
this will be the last straw omn
the camel's back and things like
that. But they have totally for-
gotten that for most of the commodi-
ties which are really in daily use the
rate has been reduced. I can point
out as to how much it comes to and
then they will understand. I am
talking of the necessities of life.
They are concerned with every com-
modity, but I am not talking about
all of them. 1 mentioned this in my
budget speech; full details are avail-
able in Annexure ‘C' of the meroran-
dum on freights and fares proposals
that was distributed with the budget
papers.

As an indication, I would mention
that at the representative distance of
1000 kilometres for rail mowvement,
the reduction in the tariff rate for
sugar would be Rs. 850 per tonme.
while for hydrogenated oil and
ghee it will be Rs. 16.50 per tomne.
For other commodities affected the
reduction is even more, being
Rs.17.50 per tonne in the case of
medicines and Rs. 18.10 per tonne in
the case of tea, Therefore, when my
hon. friend, Shrimati Jyotsna Chanda
from Assam complained that 3 per
cent has been added on tea, she for-
got that 18 per cent has been reduced
and, therefore, that 3 per cent
merease does not work at all. The
total reduction will be of the order of
16 to 17 per cent. She should really
have congratulated the Ministry for
reducing the rate rather than referr-
ing to that 3 per cent increase.

Shrl D. D. Puri (Kaithal): What is
the net result? Are you going tv
realise more by way of freight or
less?

Shri 8. K., Patll: [ am talking of
those things where the rates have
been reduced. I am not talking of
other things where the hon, Member
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might be interested. I am talking of
things that are really in daily use.

The psychological effect of the
changes in freight rates has been
mentioned by some hon. Members, 1
hope these reductions too will have
their psychological effect.

Hon. Members have shown interest
in the matter of salt. Of course, salt
is very important. Also, it has got
some kind of an emotional thing so
far as salt is concerned. But I am
surprised that Mahatma Gandhi's
name has been brought in. Mahatma
Gandhi never said, go to a shop and
loot the salt there or take the salt
away from there. What was the salt
satyagraha. I can remind the hon.
House that I seem to be the only
remaining member now who was a
part of that satyagraha in that year.
What he said was that the salt that
the nature has given on the sea
benches, if that salt is there and if
somecne goes to take t, nobody should
object. But that does not mean that
when somebody has taken it from
there, somebody has cured it, some-
body has paid for its haulage and
when the whole thing is ready for
use it is your duty to take it away.
For God's sake do not bring in the
name of Mahatma Gandhi into this
That is exactly what he had not saia.
I can understand that salt is in com-
mon use and it is consumed by all
and something should be done about
it, But as it is, the duty on salt—I
am talking of the haulage—is some-
thing round about ome-third of the
duty on similar things. 1 can give
you the figures. I would explain
however, that salt rates are low and
the adjustment that has been pro-
posed is small. For the same move-
ment of a distance of 1,000 kilo-
melres, the tariff rate for tea is being
brought down by Rs. 18.10 to the level
of Rs. 88.90 per tonne. The salt rate
is only about a third of this and the
adjustment proposed in thr ‘ariff rate
for salt was only from Rs. 385 to
Rs. 37.2, at this distance, quite a small
adjustment. As I have already stated,
even at & distance of 2000 kilometres,
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the effect would have been only half
a# paisa per kilogram of salt.

Nevertheless, I may say that no-
body is keener than the Ministry of
Railways itself to minimise in every
way the charges on consumers,
especially the poorer section of them.
I would like to inform the House that
accordingly, slight though the pro-
posal is, a review is being under-
taken now to see whether it is possi-
ble to modify the proposal somewhat
and reduce the extra incidence on
freight charges on salt.

MNow I come to the question of wage
boards. Here are people interested in
labour. My hon. [riends on this side
and also my hon. friends on that side
are interested, and that fraternity is
common. Therefore, they want the
introduction of a wage board. Another
matter that has been raised again
and again is the question of a wage
board for the railway employees. I
dealt with this matter last year and
my view regarding this is stil] the
same, namely that the conditions of
service of railway staff are quite diffe-
rent from those in the private sector
and can be compared more to the
conditions of government servants
than of industrial workers. I am con-
vinced that if their emoluments are
taken along with fringe benefits like
free medical treatment, more liberal
provision of cheap residentia] accom-
modation, educational assistance and
various other amenities as well as
more liberal leave rules and greater
security of tenure, railway servants
are on the whole in a better position
than most industrial workers, In any
case, it is not possible to consider any
change for railway employees in isola-
tion without considering the reaction
on other centra] government em-
ployees. But this much I can say,
that if this matter has got to be con-
sidered sometime, surely the repre-
sentatives of the railway people,
their leaders, have established the
nice practice of meeting us from time
to time expressing their view points
and if I am convinced by putting plus
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and minus as to what will be the
position after the wage board is set
up and what they are enjoying now,
I will consider it. They cannot have
the best of both. Therefore, this is
a matter which is constantly under
review and it will be reviewed.

Then I come io the question of
extension of medica] facilities for
retired employees. When we want to
extend these facilities to our retired
people, it is something that will cost
quite a lot of money. It will be an
amenity to our retired employees. As
a measure of help to retired railway
employees, a scheme has been pre-
pared to extend to them the facility
of outdoor medical treatment, includ-
ing the supply of drugs and medicines,
more or less on the lines of the Cen-
tral Government Health Scheme in
Delhi. The facility will be available
at about 50 hospitals—practically all
the divisional, central and workshop
hospitals at the zonal railways. A
retired employee and the wife or hus-
band of the employee will be eligible
to join the scheme. The contribution
will be as low as 50 paise per month
for staff who retired on a pay of
Rs. 75 or less, and 75 paise for staff
who retired on a pay between Rs. 76
lo Rs. 150, The maximum contribu-
tion will be Rs. 5 per month. The
widow or widower of a deceased rail-
way employee will also be eligible to
join the scheme. This should afford
substantial relief to retired staff with
their straitened resources.

Now comes the gquestion of grain
shops. A lot of noise has been made
about grain shops. I would have
been happy, in these days when there
is so much debate every day about
food, if it was possible for us to do
something. Any time I would be
happy, no matter what the conse-
quence of the thing is, provided food
wus available somewhere. If you
merely open a grain shop, from the
next day there will be a queue before
it with nothing to sell. Therefore,
opening of grain shops will not do.
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Shri Priya Gupta: Let them start
with whatever is available. ...

Mr. Chairman: Let the hon. Minis-
ter go on,

An hon. Member: Let the Minister
continue without interruption.

Shri 8. K. Patil: Leave the hon.
Member to me to deal with,

The opening of, grain shops in lieu
of dearness allowance has been raised
by a number of hon. Members. I
would like to emphasise that this is a
general question affecting all Central
(Government servants and not merely
Railway staff. I, however, concede
that the Railways by their very num-
bers can reasomably be expected to
take a leadership in this if the circum-
stances so0 permit.
The hon. Member should hear this.
The experience of the Railways
during the last war, and many years
thereafter, with running of grain
shops was very unhappy. Various
committees which included Members
of this Parliament, such as Grainshop
Ingquiry Committee, Railway Corrup-
tion Inquiry Committee, Indian Rail-
way Inguiry Committee, and several
Public Accounts Committees have
commenied adverscly upon them and
the corrupt practices which are found
there like bogus or inflated number
of cards, bad quality of supplies, com-
plaint about under-weighment, etc,
Because of those complaints the scope
of grain shops was first reduced and,
later on, it was Adecided to abolish the
grain shops as early as possible. The
process has not yet been completed.
Even now there are some shops in
the country run for the railwaymen.
In order to help the railway staff,
nhowever, the railway administration
have, with the help of the State Gov-
ernments, tried to provide fair price
shops, either run by the railwaymen’s
consumer co-operative societies of
dealers authorised by the State Gov-
ernments. Out of 450 stations having
a concentration of 300 or more em-
ployees, about 430 have fair price
shops already, 366 run by the rail-
waymen's consumer  co-operative
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sociely and their branches and the
rest by authorised dealers.

I may say here something more, If
after two or three months the supply
position is found to be better, we can
review the position. When the crops
are coming into the market and there
is availability of food, we can cer-
tainly consider it again. But, in the
absence of availability, we should not
add to the dangers which we are
already having. Therefore, that ques-
tion shall be constantly under review
and we shall come back to it, Be-
cause, we know that the railwaymen
are very hard-working and, therefore,
they must get good food. There is
no doubt about it. My sympathies
go tv them because in the worst of
times they have rendered their best
and o the satisfaction of the people.

Then I come to the Railway Public
Service Commission. This is some=
thing which iz a special privilege of
the hon. Members from Bihar. I am
really glad that there is unanimity
in the demand for Public Service
Commission. I wish the same unani-
mity is there in many other important
matters because then the difficulties
will be reduced. Some hon. Mem-
bers seem to think that we shall have
Public Service Commissions because
some States wanl it. If that princi-
ple is accepted, then all the States
will have to be given a Service Com-
mission each. But I can understand
that being a populous State they have
certain difficulties of their own. 1
have been examining how I could
solve this problem.

The House should understand how
the Railway Service Commissions are
appointed, We have already got four
Railway Service Commissions. There
is one in Calcutta which caters to the
Eastern Railways and the South
Eastern Railways. There is one at
Allahabad which caters to the North-
ern Railways and the North Eastern
Railways. There is one ai Bombay
which caters to the Central Railways
and the Western Railways. The one a1
Madras caters to the Southerp Rail-
ways. So far as the N.F. Rallways
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is concerned, it looks after itself. It
has no Service Commission,

Now, what is it that the Railway
Service Commission doea? So far as
posts higher than class III are con-
cerned, the recruitment is made by
the Union Public Service Commis-
sion. Therefore, the Railway Service
Commission does not come into the
picture in such recruitments. So far
as class IV posts are concerned, re-
cruitment is done in the Divisions.
Therefore, that also does not come to
the Railway Service Commission.
Only recruitment of class III em-
ployees is done by the Railway Ser-
vice Commission. I know that there
are thousands, or even lakhs, of such
employees. 1 can understand that,
Therefore, if we give something like
that for Bihar....

Shri A. P. Sharma (Buxar): I did
not say for Bihar.

Shrl 8. K, Patil: He is rather hasty.
When I have said what I have to say,
I am sure he will be satisfled.

! Suppose we have picked up Bihar
for such an office. How shall I dis-
tribute the work? Because, Bihar is
connected with both Calcutta and
Allahabad, as it is in between. Those
people who really want to apply come
from not one zone but four zones.
If I provide something special, it has
no meaning. It must have some rela-
tion to the existing zones of the rail-
ways, That has to be borne in mind.
So, I have thought of a scheme which
will give them the maximum satisfac-
tion. They will perhaps have some-
thing better than anybody else, per-
haps the better of both the Commis-
sions.

The views expressed by hon. Mem-
bers regarding the necessity for set-
ting up a separate Service Commission
to cater to the recruitment needs of
that section of the railways running
through Bihar area have been given
vory careful consideration. The
anxiety of the Members to ensure that
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the candidates from Bihar area are
not inconvenienced in taking written
and oral examinations conducted by
the Railway Service Commission is
also understood and appreciated by
me. In the context of the very grave
administrative difficulties that will
arise if the zonal system were split
up for recruitment purposes on the
basis of political jurisdiction, I have
been working out ways and means
of satisfying the interests of candi-
dates from this region, from Bihar.
The recruitment for the Eastern Rail-
way, including that for portions of
the Railway running through the
Bihar State, is undertaken by the Ser-
vice Commission headquartered at
Calcutta and for the metre gauge

_ portion of North Eastern Railway by

the Service Commission headquarter-
ed at Allahabad. The appointments
of the Chairman and Members of
these Commissions are made in con-
sultation with the UPSC and while
sending up panels of names for such
appointments to the UPSC the recom-
mendations made by the States con-
cerned are fully considered.

Arrangements have been made to
conduct examinations held by the
Railway Service Commissions at 12
centres in Bihar area, including of
course the more important centres
like Patna, Chakradharpur, Dinapur,
Gaya etc, In this context, I may
mention that approximately 75 per
cent of the Class III vacancies filled
through the Railway Service Com-
mission are those in non-technical
categories and the examinations for
these categories are held at the
various centres indicated by me. Even
in the case of the technical catego-
ries, depending upon the number of
candidates applying, such examina-
tions are conducted at wvarious con-
venient centres. However, as a
further step, the Railway Service
Commissions of Calcutta and Allaha=-
bad will be instructed to establish an
office for the convenience of this very
populous region—perhaps at Dana-
pur—and to visit it some time every
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year for conducting oral as well as
written tests for Class III recruitment.
S0, now they have not to go any-
where except within their own State
and they will have all the advantages
which they are clamouring for,

15.15 hrs.
[Mr, DeErPLry-SPEAKER in the Chair ]

The hon. Member, Shri Priya Gupta,
said that the Railwaymen fulfilled
both the tunditions prescribed by the
Bonus Corumission, namely, the indus-
try shoulsy be profit-making and it
should be competitive and yet the
railwaymea had been denied the
benefit of wonus on the plea that they
were depurtmental employees. We
are very jroud that at one time he
was an employee of the railways and
we would like our employees to come
to this Ho.ise more and more to help
the railwiymen. It is an essential
job that he is doing.

Shrli Pr.ya Gupta: Of losing the
job?

Shri 8. IX. Patil: It is a good thing.
When ths Bonus Commission was
set up by the Government of India,
one of thi terms of reference stipu-
lated in thie Resolution issued by the
Ministry «f Labour and Employment
on 6th December, 18961 was as under,
Because sumetimes hon. Members are
in a huny and when they read a
document they read only that portion
which is convenient to them, forget-
ting the sther part, The terms of
reference say:

“The term ‘Industrial Employ-
ments' will include employment
in the private sector and in estab-
lishmenis in public sector not
departmentally run.”

The word “not" was printed in small
letters; perhaps, it should have been
printed in block letters,

*“.,...tnd which compete with
establisiments in the private
sector.”
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Thus, it will be seen that employees
of public sector undertakings run
departmentally were specifically ex-
cluded from the terms of reference of
the Bonus Commission. Railways are
excluded from the Bonus Scheme
because they discharge a public func-
tion and their surpluses cannot be
considered as “profits”. The statutory
position is also quite clear from sec-
tion 32(iv) of the Payment of Bonus
Act, 1965, which lays down that it
does not apply to “employees em-
ployed by an establishment engaged
in any industry carried on by or under
the authority of any department of
the Central Government or a State
Government or a Local Authority”.
Therefore, this was not given.

The hon. Member, Shri Shinkre—
he is not here—complained that the
total demand for grants was Rs. 1,455
crores when the traffic revenues are
only about Rs. 796 crores in the bud-
get year. Now, budget is a speciality
which has got to be studied The
budget is prepared in a form which
has got to be accepted. I do not blame
the hon, Member. I am quite sure
that when he becomes a Legislator
again, either here or in Goa, he will
very closely study how the budgets
are prepared so that he could under-
stand these figures of Rs. 1,455 crores
and Rs. 798 crores. Evidently, he
wanted to imply that while our
income is only Rs. 786 crores, our
expenditure is Rs. 1,455 crores.

For a concise presentation of the
financial picture without the compli-
cations of accounts of gross and net
expenditure, I would like to refer
him to the pamphlet of eight pages
circulated with the Budget Papers
entitled “Budget of the Railway
Revenue and Expenditure of the Cen-
tral Government for 1888-87". That
will give him the correct picture and
remove his doubts. The presentation
to Parliament is being made in accord-
ance with the form approved by the
Comptroller and Auditor-General.
Certain items of Credits under each
demand, which go in reduction of



4569 Railway

|Shri 8. K. Patil]

expenditui ¢ when booked in accounts,
are neveitheless treated as outside
the scope of the Demand in the
interests of greater Parliamentary
control. The total net expenditure
will be Rs. 976 crores of which Rs. 530
crores is for Rewvenue expenditure
proper including pension payments,
Rs. 1334 crores for dividend—this
{ime the dividend has increased to
Rs, 133.5 erores—and the balance of
Rs. 313 crores for works charged to
Capital, IDepreciation Reserve Fund
and the Development Fund.

Dr. Ranen Sen wanted to know what
was the programme for achieving
complete gelf-gufficiency. He seems
to be under a kind of delusion that
self-sufficiency means that everything
must be done departmentally by rail-
ways and that private people must
not do anything. If this is his notion
of self-sufficiency, then even in
thousand years I do not intend having
it because if there are things which
are done cheaply by other people and
we can got the advantage of it, I do
not see uny reason why I should
encumber the administration by hav-
ing this lhrust upon them. But, if
by self-sufficiency he means that we
have got to spend money unneces-
sarily and that should be stopped, I
share his anxiety and I shall give
him the picture which is very very
hopeful.

So far as freight wagons, passen-
ger coachts and steam locomotives are
concerned, these are almost entirely
indigenous; only a few items like
special roiler bearings, rubber bonded
fittings et: and some portions of the
wheel ses requirements are being
imported. Steps have been taken to
accelerate the drive for self-suffici-
ency and finding of indigenous sub-
stitutes for the remaining emal] items.
Wheel :ets production is being
increased.

It may be mentioned that of the
total pirchases made by the Rail-
ways in 084-85—the figure that was
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mentioned by my hon. colleague—
amounting to Rs. 320 crores only,

Rs, 285 crores worth of things were
indigenous; therefore, he could see
that nearly 80 per cent were from
indigenous sources, With the deve-
lopment of industry in the country it
is expected that in the mnext few
years, imports will be restricted only
1o a few items of a highly specialised
or proprietary nature.

Some of the hon. Members must
have seen an exhibition that we put
up here exhibiting about 1,000 to
2,000 jtems that we import so that
our industrialists could produce them
if they could. It was primarily
intended for them. Not only in Delhi
but it will be in Bombay, Calcutta,
Madras and other places so that even
these items on which we spend
annually Rs. 30 crores to Rs. 35 crores
in importing them, a considerable
portion if not all of them can be
manufactured here. It will be our
endeavour to see that the Railways
become completely self-sufficient; but
I can say that the Railways are self-
sufficient more than any other single
thing that we have got in the public
sector. There is no particular pride
in it because we have had the advan-
tage of working on it for many many
years.

Much has been said about over-
crowding. It is a perennial complaint
and it is also justified. I do not blame
hon, Members. It will be our cons-
tant anxiety to see that new trains
are introduced, During the year
1965-66 (upto 31st October, 1965), a
total of 175 trains have been intro-
duced or extended involving an addi-
tion of 17,008 kilometrage daily—in one
year. The change in traction from
steam to diesel or electric for the
haulage of long distance Mail and Ex-
press trains on the important trunk
routes has also been made use of for
augmenting loads to the extent feasi-
ble and a number of important trains
surh as Madras-Howrah Mail and
Howrah-Kalka Mail have benefited
by it
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My hon. friend, Shri R. S, Pandey,
who had recently paid a visit to Japan
and came back much benefited by the
experience of what he saw there, must
have seen that railway which runs
between Tokyo and Osaka. If the
hon, Member has seen it—I am quite
sure, he has seen it and has possibly
taken a ride in it—it is a different type
of railway. It is not the flat railway
that we have got here; it is 14 feet
higher throughout from Tokyo 10
Osaka and there is no hindrance what-
soever, It is electrically run and their
attempt is to attain the speed of 250
kilometres an hour. They have come
up to 200 kilometres and 1 am quite
sute they will come to 250 kilometres.
The same thing cannot be 8one here,
exactly, but still something has got to
be done, Therefore we have got to
keep our tracks under constant obser-
vation, whether it can bear the in-
creased gpeed or not, Some of the
track has been lying there for the last
30, 40 or 50 years and that is mnot
precisely the track which can allow
all this kind of a speed. There is a
constant endeavour to increase the
speed and our train that goes from
Delhi to Agra, the Taj Express, has

attained a speed of 75 miles per hour. .

Shri Priya Gupta: Not yet; it will
from 1st April, ’

Shri S, K, Patil: Yes, the hon. Mem-
ber will have to wait for some time
for a few more miles to be added to
its speed, Acceleration of important
passenger trains on major trunk
routes by change of traction from
steam to diesel or electric, wherever
possible, is also being resorted to. 'A
beginning was made in this direction
by putting the following trains under
diesel or electric traction, the
Howrah-Madras Mails and Howrah-
Delhi-Kalka Mails. Thus the journey
time from Howrah to Delhi will be
reduced by 1 hour 35 minutes and
that from Delhi to Howrah by 1 hour
55 minutes, or nearly two hours.
Sealdah-Pathankot Expresses are also
being hauled by electric engines now,
over certain gections,
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My  hon. friend, Shri Harish
Chandra Mathur, suggested that the
number of Super Express Goods Ser-
vices should be increased. Presently
these are running on seven routes,
including Delhi-Bombay, Bombay-
Caleutta, Calcutta-Madras and Cal-
cutta-Delhi. It is intended to in-
crease the frequency of these ser-
vices on the existing routes and
to  cover nmnew routes to suit
the traffic offering on the basis of a
review now being made,

Then Dr, Ranen Sen wanted to
know . w

Shri D, C. Sharma
Do not mention names,

Shri 8. K, Patil: He made a very
good speech and had given many
points. That is why I refer to him
again and again, Hon. Member need
not be jealous of him because he did
not speak on the Railway Budget. He
wanted to know the progress of the
Committee appointed to go into the
various aspects of metropolitan trans-
port including circular railway 1n
Calcutta. I can assure him of one
thing, whether he believes or not,
that I am as anxious as anybody in
Calcutta that the circular railway
must come as quickly as possible; but
the difficulty is not on my part, I can’
just tell you where things stand now.

(Gurdaspur):

A Study Team on Metropolitan
Transport appointed by the Planning
Commission at my request consisting
of a Leader, 7T members and a Secre-
tary, visited Calcutta last year and,
mnter alia, have had discussions with
the Study Group set up by the West
Bengal Government to assist them, on
the Calcutta Circular Railway propo-
sal. It shall be our endeavour to
have that work expedited so that
sponer they come to a conclusion the
betier it is and we shall have to take
it in hand,

Shrimati Jyotsna Chanda talked of
the Silchar-Manipur rail link and of
its extension to Manipur. When
Members talk of the rail routes they
metely give the mileage; they do not



4573 Rutlwaey

[Shri 8. K. Patil)

talk of the gradient and the type of
terrain that it has got. It is just like
somebody saying, “Kashmir is so near
why do you not take it to Srinagar?”
One must understand that it is not
flat terrain that you can have it; there
are enormous difficulties that have
got to be taken into consideration.
No survey has yet been undertaken
to examine the feasibility of estab-
lishing a rail link between Silchar
and other place in Manipur, The
terrain is exceedingly difficult for the
construction of such a railway
line

Shri Priya Gupta: Is it more diffi-
cult than the existing hill section?

Shri 8. K. Patil: Yes. It will have
to traverse difficult mountain slopes
and will be very much restricted in
ils transport capacity due to steep
gradients and sharp curves,

Shri Priya Gupta; Wrong statement.

Shri 8. K, Patll: Even if it is there
the capacity to carry on that is less
and it is bound to be less. A railway
line in this area will be very costly
to construct as well as to maintain,

Shri Priya Gupta:
impossible,

It is costly, rmt

Shri S. K. Patil: Manipur is a]read}
connected by a metalled road from '
Manipur Road railway station to Im-'
phal. Improvement in road transport
facilities seems to be a better proposi-
tion in this difficult area than con-
struction of a railway line. The
Planning Commission are conducting
a transport survey of Assam and the
enlire eastern region, Due considera-
tion will be given to the recommen-
dations of this Study Team and what-
ever the Railways have to do in order
to give this facility to that almost in
accessible tract, Railways will be only
too pleased to do it.

My hon. friend, Shri Priya Gupta,
who is making a running commentary
all the time . . . .
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Shri Priya Gupta: Because you
made wrong statement,

Shri 5. K, Patll: . spoke of
the desirability of coal, ash and cinder
handling contracts being given to those
who could handle the work on g co-
operative basis. It is a very useful
suggestion that he has made. The
Railways have been encouraging co-
operatives wherever possible, With a
view to encouraging the growth of
labour co-operative societies the fol-"
lowing concessions have been gllowed.
In cases where tenders are called for,
they are permitted to furnish 10 per
cent of the earnest money, subject to
a minimum of Rs. 500 and a maximum
of Rs. 1,000. They are not expected
to furnish the ful] security amount in
one lump sum like others; the securi-
ty is made up by easy monthly deduc-
tions of not more than 5 per cent
from the bills, As on 31st December,
1985, 34 Co-operative Labour Contract
Societies for handling coal etc. were
existing on the Indian Railways. Of
these, 18 societies were holding 28
contracts, We are continuing our
efforts to organise as many societies
as possible. I can assure my hon.
friend that more and more societies
will come and he will see that this
part of it will be brought under a co-
'operative system.

Shri Priya Gupta: Can it be run
departmentally?

| Shri S, K. Patil: No, not depart-
fmentally We have to run Railways
3

i not coal.

Shri Shiv Charan Mathur stated
that adequate recognition should be
given to the railway employees who
laid their lives for the country during
the Indo-Pakistan conflict and that
suitable rewards should also be given.
I mrade a mention of it gnd I am
grateful to the House for that, Not
only we shall do that, give the re-
wards etc, but even to commemorate
those magnificent services that they
have rendered, we want to do some-
thing more, Nearly 20 railwaymen
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have died gnd scores of others have
been injured during that unfortunate
conflict. They come from Punjab
from where my hon . friend, Prof.
Sharma, comes.

20 Railwaymen were killed during
the recent conflict with Pakistan,
Each family of persons who lost their
lives on duty of the Railways was
pald Rs. 500 as ex gratia payment and
Rs, 1,000 as assistance from ¢he Rail-
way Minister's Welfare and Relief
Fund/Staff Benefit Fund, in addition
to payment of the full normal com-
pensation ranging from Rs. 3,000 to
Rs. 7,000 and the payment of settle-
ment dues and family pension. Fur-
ther, other donations generously con-
tributed by members of Railway staff
have also become available to these
families. The widows or dependants
are also being provided suitable jobs
on the Railways and children given
assistance in the form of free educa-
tion upto the Higher Secondary
standard. If there is any member of
a family who can work in the Rail-
ways, he is immediately taken. No
other qualification is necessary. Thatl
is being already done, I must even
compliment some voluntary organisa-
tions in the Railways, specially ladies
who call themselves Railway wives
which means wives of the Raiway-
men. (Interruption) My hon. friend,
Prof. Sharma, should not take any
objection to that, They have collect-
ed lakhs of rupees and articles worth
lakhs of rupees, Not a month passes
when there are no collections. They
collect donations and send them to
various centres, not only to these
people but even to refugees and other
people. That is a very wholesome
activity indeed and the House will be
glad that it will continue.

A posthumous cash award of
Rs. 1000 as Railway Minister's Cash
Award was also sanctioned to the
family of Shri Chaman Lal, Fireman,
Pathankot Shed. who was awarded
posthumously Ashoka Chakra Class 1.

Shri D, C. Sharma: Well done.
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Shri 5. K. Patll: He comes from the
hon. Member's constituency and, [
think, this will help him in getting
elected again to this House,

It has also been decided that suit-
able monuments and plaques should
be erected in memory of 20 railway-
men who lost their lives at the sites/
stationg where they fell. The two
symbols of commemoration will be as
follows:

(i) A monument of stone|brick
cement concrete with an ins-
cription in marble to be erected
near each of the sites where
they fell in the discharge of
their duties; and

(ii) A marble plaque bearing a
suitable inscription to be fixed
at a prominent place at each of
the railway stalions concerned.

My hon. friend, Shri U M. Trivedi,
stated that incognito inspections by
officers should be introduced. There
used to be in by-gone times some such
things—the kings would go some-
where incognito and they used to
have artificial beards, etc. because to
grow beards and then to remove them
will be very difficult. I do not know
how it is. But surprise inspections
are often conducted by officers where
considered necessary. Officers also
carry on incognito inspections. For
example, when reports of ticketless
travel on certain sections of the Eas-
tern Railway were received, officers
who had recently joined the Railways
were asked to go incognito and carry
on investigations and inspections. It
would, however, be very difficult for
scnior officers to perform useful acti-
vities Incognito because they can
easily be recognised. But some other
methods can be found.

My hon. friend, Shri Shinkre, also
ialked about the conversion of rail-
way line in Goa to broad gauge, The
feasibility of Taying a Broad Gauge
line in Goa, as a part of the conver-
sion of the existing Metre Gauge line
from Hospet to Marmugao in the con-
text of a long-term plan for move-
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ment of iron ore for export via Goa
is under study and surely in time to
come it will be undertaken.

Shri K. L. More wanted fhat the
conversion of Miraj-Kolhapur railway
line should be taken up immediately
along with the conversion of Poona-
Miraj, as 80 per cerft of the traffic on
the Poona-Miraj Section is coming
from Kolhapur It is a very good ob-
servation. A decision regarding con-
version of the Miraj-Kolhapur Section
to B.G. will be taken after detailed
cxamination of the survey reports.
Therefore, that is also a matter which
is engaging our attention.

My friend, Shri Hanumanthaiya,
wanted the railway line from Goa to
Guntakal and Guntakal to Bangalore
to be converted to Broad Gauge, As
regards conversion of the Guntakal-
Bangalore M. G_ Section is concerned,
it has been proposed to undertake a
traffic survey for examining traffic
prospects and to assess the justifica-
tion for this conversion. Depending
on the results of these investigations,
the need for conversion of this Section
will be examined from time to time,

Shri Hanumanthaiya also suggested
that Salem-Bangalore railway line
which is now under construction as
Metre Gauge should be converted to
Broad Gauge. An analysis of the
pattern and level of traffic in this
region has revealed that the existing
Bangalore-Jalarpet single line B.G.
Section and the new MG. line
beiween Bangalore and Salem taken
together would be able to carry all
lhe {raffic anticipated in this region in
the next ten or twelve years. There
is. therefore, no justification now to in-
cur an additional outlay of about Rs. 3
crorves for conversion of this line to
B.G. particularly when there is para-
'mount need for maximum economy
in expenditure. The sub-structures of
bridges etc. of the new M.G. line are,
however, being designed and con-
structed to suit the Broad Gauge
requirements so as to facilitate con-
version of the line to B.G. when such
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conversion is necessitated and justified
from the traffic and operational points
of view.

A point was raised that Property
Tax levied by the Government of
UP. on low-paid staff like Gangmen
and Gatemen should be withdrawn.
The State Governments have full
powers under the Constitution to levy
this tax and the Central Government
cannot intervene or withdraw the same.
It is not a matter in U.P. alone. This
is the position all over India. There
are taxes of the local authorities, the
Municipal Corporations, etc. We can-
not go into their way.

Shri Priya Gupta: Why not the
Railways bear some portion of it?

8Shri S. K. Patil; The Railways
should pay everything. If you give
133 crores which I give to the public
exchequer, then that amount can
perhaps be used for things like that

Where the local bodies do not
render any services, efforts are made
in suitable cases Lo persuade the State
Governments to set up Notified Area
Committees for the Railway Colonies
or Settlements which incidentally ex-
cludes the staff from the liability to
pay the Tax. Where services are not
rendered, then we ask them to notify
them as Notified Areas where their
jurisdiction for taxation does not
come,

My friend, Dr. L. M. Singhvi, talk-
ed about zones. 1 can quite understand
that. Naturally, if I were from Rajas-
than, I would be interested in zones.
There is nothing wrong about that.
What I am saying should not depress
him. That is something which is en-
couraging. It is in keeping with the
kind of a speech that I made. I did
not say that these zones will imme-
diatley come. But my mind is work-
ing in that direction. Sometimes it is
really good that one should express
one's mind so that other minds also
think of that. It will be done some-
times. These are made purely for
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operationa] efficiency. The regrouping
of the Indian Railways is a continuous
process and is constantly under exami-
nation. The first major regrouping
wag donc in 1951-52. Thereafter, the
next reorganisation was done in 1954
Then in 1964, il became clear that the
Central and the Sourthern Railways
had very heavy work-loads and the
efficiency indices of the Southern
Railway were falling, while there was
a slackening in the improvement on
the Central Railway. So, a new zone
was announced. It will come into
being in thc next few months.

Shri Priya Gupta: By politica] pres-
sure.

Shri 8. K. Patil: Not by political
pressure at all, If there is a political
pressure, my hon. friend perhaps puts
so much pressure on me that T must
make a sperial concession for him.

A recend review has indicated that
the workload on the Northern Rail-
way has remained static for the past
two vears, 1963-64 and 1964-65, at the
level of 210, and the increase in the
workload on the Western Railway has
also been only marginal., In view of
additional expenditure involved, re-
grouping is resorted 1o only when
operating conditions and workload
warrant such a step. There seems to
be mno pressing administrative or
operational need {o organise a new
zone by carving out portions of the
present Noirthern and Western Rail-
ways. The review of workload is,
however, continuous and when the
need arises, appropriate action will
be taken for any adjustment in
or regrouping of these two Railways.
1 have parlicularly mentioneqd these
static conditions and the marginal
increases in the workload of both the
Railways because they are coming to
a point where possibly a zone may be
necessary.

Shri A. P. Sharma: The Kunzru
Committee also recommended it.
I is

Shri 8. K Patil; constantly

under our review.
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Now, I come to Tariffs. I have said
something about the tariffs. But I
will give some more details. The
House is aware that the Railways have
a wide-ranging scheme in operation
for concessional freight tariffs for
various export commodities. The hon.
lady Member from Assam, Shrimati
Chanda, however, made a suggestion
regarding exemption of certain export
items from the levy of the supple-
mentary charge of 3 per cent, Tea
wag one of the main itemg mentioned.
I have given the reply to her that in
fact it has gone down by more than
Rs. 16 and, therefore, that point does
not arise. So also many other items
which are of daily use, which ane
mostly used by people,

About the programme of building
up of diese] locomotives, my friend
Shri Ravindra Varma has stated that
the progress of building of diesel
locomotives is very much behind time
and the schedule originally laid down
is not being kept. The facts are that
the project could be progressed only
after foreign exchange had been
arranged from the Export/Import
Bank of the United States for the
supply of plant and machinery and
components of Locomotives. From
that stage, the tactory hag been com-
ing up very satisfactorily, Produc-
tion is proceeding at a steady pace
now. Capacity is adequate. The
question of imported componentg is a
limiting factor and efforts are conti-
nuing to arrange the necessary foreign
exchange. Therefore, if there is slight
delay and we have fallen back, it is
not because there is no desire or there
is any remiasion our part, but it was
because of non-availability of foreign
exchange which has now been made
available, Therefore, matters are
progressing now.

Shri Dinen Bhattacharya suggested
introduction of additional trains and
augmentation of loads ol existing
traing in Calcutta area. 450 local
trains are at present running in
Howrah and Sealdah Divisions of
which 308 are under electric traction
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and the remaining 142 under steam made available. Every endeavour is

traction. Changeover from steam to
electricity will provide 20 to 60 per
cent more accommodation than ihe
existing steam trains. An analysis of
traffic in the Calcutta area has shown
that but for a few peak hour locals,
the other services are not fully utilis-
ed. There is thus no immediate
justification for introduction of addi-
tional trains in the area. But the
improvement that we are suggesting
from steam to electricity, etc., will
go on and, as I said it will give an
additional increased capacity from 20
to 60 per cent.

Regarding the time taken for the
disposal of claims for refund, this is
also a question that often comes. We
are trying; the information that has
been supplied to me indicates that
there has been a constant improve-
ment and the time-lag is being made
less and less.

Regarding the catering quality of
food and service of late, there is
difficulty in obtaining cereals such as
rice, wheat, atta, etc,, and their quality
is not always upto the mark. Railway
Administrations are doing all they
can within these limitations to im-
prove the quality of food and services,
Some members have been proposing,
“why not private men do {t" and
others are propesing, “why not Gov-
ernment do it". We are trying the
best of both the systems. We mast
move continuously. This is something
where, once you do a thing, you can-
not undo it. Therefore these experi-
ments must be carried on. There are
hyman weaknesses that are notlce-
able: an attempt iz being made to cure
them.

Shri Ram Sewak Yadav referred to
non-maintenance of connections of
branch line trains with the main line
services at junction points. This
does not happen quite often. Some-
times when the trains are delayed.
then it happens, but an attempt I=
made to see tWat connections are

made to secure the maximum number
of connections at junction points. A
recent analysis made in this regard
has shown that during the period
from August 1965 to January 18686,
the position in respect of maintenance
of scheduled connections at wvarious
junctions on the Indian Railways was
generally satisfactory, being mostly

more than 80 per cent. This is a good
performance.
Shri Laskar wanted that Pilot

Engines with sufficient arms should
move ghead of trains in North-East
Frontier Railway in Naga area to
restore confidence in the travelling
public. 1 can give the House some
idea as to how we are proceeding in
that area.

Army guthorities are responsible
for the safety of trains on the
Lumding Badarpur and Lumding
Simalguri Sectiong of the North East
Frontier Railway. The following pre-
ventive measures have already been
enforced by the Army in this area:—

(i) Search Light Pilots with arm.
ed men pilot all passenger
trains plying in these Sections
between dusk and dawn.

(ii) Every passenger train carries

an armeq escort in the front,

the rear and the middle.

(iii) Foot patrolling is done both

day and night by police bat-

talions posted at different
camps in the disturbed area
under the control of the Army

Sector Commander.

(iv) All goods trains are escorted
by armed guards of the Rail-
way Protection Force.

(v) Recently, a Second Battalion
of the Special Emergency
Force of the Rallways Pro-
tection Force has been placed
at the disposal of the local
army authorities for relnforc-
ing the security arrangements
in these two Sections,
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Shri C. R. Basappa complained
about the non-provision of over-
bridge at Tiptur. No firm proposal
for a road over-bridge at Tiptur has
been received from the State Govern-
ment. The Railways are prepared to
«construet over/under bridges st any
of the busy level-crossings when
sponsored by the State Government
if the State Government concerned
agreed to bear their share of the cost.
There js a formula recognised and
that is understood by both the State
Governments and the Centra] Govern

Railway
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any harm ghould come to banana. We
are really grateful to the planters of
that district who are capable of pro-
ducing so many—I do not know how
many—millions of banangs; we are
even having an export market for
that. We must, therefore help them
as much as we can.

Bananas were initially moved In
covered and open wagons. The ques-
tion of improving their transport
arrangements was recently taken up
by a Cummitt.ee. As a result of the

ment. Ag soon as they are ready

because the expenses on the approach
road have to be borne by them—we
-shall do it; so far as the Railwayg are
<oncerned, they are ready to do it.
‘We have put some fundg at their dis-
posal from the coming financial year.
“Therefore, let us hope that they would
«wome with their proposals and we
shall have the difflculties removed.

Shri B. P. Maurya quoted certain
figures to show the increase in certain
categories of accidents. The figures
given by him did not pertain to

“Train  Accidents”; they  related
to certain categories of accidents
that fall under “Failure of

Equipment" or accidents “Not involv-
ing trains”, The latter took place in
.yards in course of shunting, etc. None
of these categories affects the safety
of passengers. Even in their case,
the tota] number of accidents falling
under group of the Table (given in
Chapter T of the Review of Accidents)
under “failure of equipment”, has
beon considerably reduced. The con-
‘sequential  accidents which  affect
direelly safety of life, limb or pro-
perty have shown a marked trend of
reduction.

My friend Mr. Rane, stated that
the wagons supplied for the transport
of bananas from the Bhusaval area
were nnt suitable being of steel con-
struction and that a new tvpe of
wagon suitable for banana traffic
should be designed and manufactured.
1 can assure my hon. friend, Mr. Rane,
that the hananas are constantly under
our review. Evervbodv likes banana
and. therefore, we do not want that

2706 (Ai) LSD—8.

ttee's -tmns. ar-
rnngements were made to supply
“CA” type wagong with wooden floor-
ing for movement of this traffie
recently—-—not‘;vemre. These wagons,
as also “V" type wooden body wagons
on the western Railway wifth louvres
on sides, have been found quile guit-
able for this type of trafMec, which
has also been accepted by the trade.
My hon. friend may inspect those
things and in case he feels that
bananas require gome additiona] pro-
tection, I am prepared to give that.

Banana traffic is, however, being
cleared satisfactorily with the two
types of wagong referred to above by
making special arrangementg for their
movement with minimum transit time
and by providing shed facilitics at
certain stations for stacking consign-
ments,

Shri Sinhasan Singh expressed the
fear that concrete sleepers which will
be manufactured at the lower lewvel
will not be strong enough and have
the risk of accidents. I can assure
him that this has been gone into and
we are having them done in the pub-
lic sector ourselves with the expert
collaboration that we could get. Such
a difficulty should not arise hecause
we want the track to be strengthened
in every possible way. Higher speeds
would require the track to be stren-
gthened. So that type of fear should
not exlst,

Many other suggestions have been
made. Shrimati Sahodra Bal Ral
wanted bridges. T do not know whe-
ther she will follow my speech. Of
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course, she will get a translation. So
far as the bridges are concerned, we
have laid down a policy that the
State Government has to sponsor the
scheme and come to us and we will
readily agree to do that. What money
they have to spend and what we have
to spend has gll been settled. There
are no difficulties about it. So far as
their part is concerned, M.P will get
some additional funds ...

WA AT T 19T G
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So she will really be happy that these
things will be done.

I have covered most of the points.
So far as the remaining points are
concerned, as 1 have said, it has been
a salutary practice, which we have
put into action, that whatever points
remain unanswered, will be answered
in a special brochure and that will be
kept in the library, so thut the mem-
bersg will have the opporiunfly of
looking at it.

Before 1 conclude I must say that I
am very happy indeed over the trend
of speeches which the hon, members
made, although they have been criti-
cal; they have got to be critical;
unless they point out their difficulties,
we gre not understanding them. 1
can quite understand that the Rail-
ways in India require development
both intensively and extensively.
What has come in in the other coun-
tries will take another fifty years to
come in in India. We have got to
increase and lengthen our lines and
we have got to modernise them, and
we have got to change from narrow
gauge to metre gauge and from metre
gauge to broad gauge, All these
things are there. But sometimes
money or flnance is a limiting factor.
it ig a limiting factor, no doubt. Some-
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times I feel, although 1 do not want
it to be done, that if the railway=
really do everything for themselves,
without being a part of a larger plan,
possibly, the performance of the rail-
ways would have been still better,
because at present we have got to
stand in a que like many others; I
do not find fault with anybody
because a set of priorities has got to
be there laying down what should
come first and what should come
second and so on, and fhat is what
the Planning Commission is for. Sub-
ject to that, it shall be our constant
endeavour to see that as much exten-
sion of the services as we are capable
of would be rendered.

With these words, I am sure that
when the Demands are placed bafore
the House, they will be passed,

Some hon. Members rose—

Mr. Deputy-Speaker: I can allow
only one or two hon. Members to

put guestions.

" Dr. Ranen Sen (Calcutta Bast): I
am glad that the hon. Minister has
made a reference to the Calcutta cir-
cular railway.

Mr. Deputy-Speaker: He has said
that at the earliest possible momems
it would be taken up.

Dr. Ranea Sen: 1 would like to
seek some clarification from him. 1
had put a question on this on the
25th February, 1866, and from the
answer I find that the West Bengal
Government have set up a study
team. Earlier, in the course of the
halftan-hour discussion on this matter,
the hon, Minister had said that he
had appointed a study team—and he
had announced the names also—to goO
into these things in regard to the
Calcutta Circular Railway. But it
was reported in the Calcutta papers
that the West Bengal Government
also had set up a study team.

Mr. Deputy-Speaker: Both the Gow-
ernments have set up study teams
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Dr. Ranen Sen: Ultimately, I would
like to know whose verdiet will pre-
vail, and whose verdict will be ac-
cepted by the Government of India
It i3 known that the West Bengal
Government had previously set up
some study teams and some com-
mittees and they had the verdict of
those committees. So, I would like
to know what would happen ulti-
mately.

Shri 8. K, Patll: T had a talk on
this rubject with the Chief Minister
of West Bengal more than once, and
1 had suggested to him that the
problem of the circular railway was
not an isolated problem; it was the
transport  problem of the eity of
Calcutta.  Therefore, all modes of

transport have got to be considered,.

and we have got to see how the circu-
lar railway fits in so that for the
future expansion it would be easy.
‘Therefore, he himself suggested that
I should take the initiative in having
an expert committee in which foreign
expertise would also be available
especially from those countries where
such things are done.

Surely, the "committee or the team
that the West Bengal Government
have appointed would help because
that is also necessary since they have
done the spade-work. But ultimately
it is the Planning Commission that
wil] come to the conclusion as to
what the picture of the transport as
& whole of the City of Caleutta
should be.

Shri R. §. Pandey (Guna): Yester-
day, I had referred to the techno-
economic gurvey......

Mr. Deputy-Speaker: Dr, L. M
Singhvi.
Shri R. S. Pandey: . .. of Madhya

Pradesh: in about eight districts there
18 no railway line,

Mr. Deputy-Speaker: 1 have called
Dr. L. M. Singhvi.

Dr, L. M. Singhvli (Jodhpur): A
great deal of the hon. Minister's re-
ply has been devoted to elaborate In-
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dividual questions and elaborate am-
swors thereto. But the hon. Minister
has not given any indication of what
Govrnment's policy formulations are
in respect of (ransport co-ordination
as a general larger matter and not
merely a matter of railway adminis-
tration.

I would also like to point out that
the persistent unyielding neglect to
which the metre gauge on the rail-
ways has been subjected has to be re-
moved, and this can be done only by
creating a separate zone for this, be-
cause otherwise, those sections always
remain a part of the larger whole in
which they do not receive the neces-
sary attention.

Shri S, E. Patll; So far as the ques-
tion of evolving a national transport
policy is concerned, as the House
knows—I do not know whether they
have got the latest report of the com~
mittee—

Dr. L. M. Singhvi: Yes, we have
got it. 1 raised this matter on the
floor of the House the other day.

Shri S. K. Patil: The House will
remember that it was perhaps eight
years ago when I was the Minister
of Transport and Communications and
not of railways, that I was responsi-
ble for appointing the parent com-
mittee in order to evolve a national
policy. Then, it went on to difler-
rent phases, and ultimately the re-
port has come. I have seen through
the report, and in many respects I
like it but it has got to be seen by
other Departments, not only by the
Railway Ministry but by the other
Ministries. But I am gure that very
soon some kind of 3 firm decision
would be taken,

So far as the metre gauge is con-
cerned, ] think my mind is also work-
ing on the same plan 35 the hon.
Member's.

8hri A. P. Sharma: While announc-
ing about the South Central Zone, the
hon. Minister himself made a state-
ment in this House that the picture of
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the Indian Railways' regrouping would
not be complete unless and until the
10th zone was created. In view of the
recommendations of the Kunzru Com-
mittee on Railway Accidents that the
Northern Railway and the Western
Rallway are very unwieldy and the
Northern Railway extends from
Moghalsarai to Jedhpur, will the hon.
Minister tell us when, as a result of
the constant review which he says he
is making, he ig going to make an
announcement about the formation of
the 10th zome.

Shri S. K. Patil: I had said so even
when the ninth zone was created two
years ago, and yet it has taken such
a long tiue even to inaugurate it
because it is not merely g question of
the declaration that the zone is creat-
ed, but many things have got to be
done; unless it is opened and it goes
on, we cannot divert our attention to
somcthing else. But if what I have
said just now is any indication as to
how our minds are working, 1 think
there is the clearest proof in it.

Shri Priya Gupta: May I seek one
clarification?

Mr. Deputy-Speaker: When I had
ealled the hon Member earlier, he
did not get up. We cannol convert
this into a question-hour now. We
bave already had a full-dress de-
hate for about 20 hvurs or so.

Shri Priya Gupta: You did not call
me earlier, but you had called Dr.
Ranen Sen.

Mr. Deputy-Speaker:
may put his question.

Shri Priya Gupta: May [ request
the hon. Minister not to cancel the
entire argument about the wage board
and the grainshops and the bonus?
The question raised by me was about
the principles of fixation of wage,
which he never touched at all; he only
touched on the question of compari-
son of the railway workers with other
workers. That is not the criterion.
That is my first question. . .

All right, he
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Mr. Deputy-Speaker: He can put
only one question.

Shri Priya Gupta: My second ques-
tion is alsa a part of it. Regarding
the question of bonus, they have
stated sometimes that the railway
workers are industrial workers, and
sometimes they have stated that they
are departmental workers. That posi-
tion also needs clarification.

Regarding grainshops, if the grains
are available through the other mar-
ket sources, they can also be made
available through the subsidised
grainshops.

These are the principles which I
had raised, but he has not touched

“them at all. He has evaded them.

Shri S. K. Patil: 1 have nothing to
add to what I have already said.

Mr. Deputy-Speaker: Now, we shall
take up the Indian Tarif (Amend-
ment) Bill.

Shri Banga (Chittor): I also wan-
ted to put one question.

Mr. Deputy-Speaker: I am sorry;
we cannot convert this into a question-
hour.

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri  Jaganatha
Rao): The Demands are there still to
be discussed and hon. Members can
put those questions at that time.

1558 hrs.
!NDIAN TARIFF (AMENDMENT)
BILL
The Minister of Petroleum and

Chemicals (Shri Alagesan); On behalf
of Shri Manubhai Shah, I beg to
move:
“That the Bill further to amend the
Indian Tariff Act, 1934, be taken
into consideration.”

Shri D, C. Sharma (Gurdaspur):
What Is the time allotted for this?
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Shri Alagesam: 1 think it is about
1} hours.

This Bil' seeks to amend the First
Schedule to the Indian Tariff Act,
1934, in order to give effect to Gov-
ernment's decision on certain items
reparding protective duty. Hon. Mem-
bers will have observed from the
statement of objects and reasons
attached to the Bill that the Bill secks
to roplace the two Ordinances, one
deprotecting the ball bearings industry
from lst January, 1966 and converting
the protective duty into revenue duty
on ICT items Nos. 72(35), T2(36) and
72(37) and the other levying protect-
ive duty on petroleum crude at the
rale of 20 per cent ud valorem under
a aew item No., 27(10) in the ICT
schedule with effect from the  1st
February, 1966.

- — -

Copies of the Tarif Commission's
report on the ball bearings industry
and of the Government Resolution
jssued on the report have already
been laid on the Table of the House.
Notes containing a gist of the Tariff
Commission's recommendations in res-
pect of the ball bearings industry and
the statement explaining the reasons
relating to deprotection of the ball
bearings industry with effect from the
1st January, 1966 and the levying of
20 per cent ad valorem protective
duty on petroleum crude with effect
from the 1st February, 1966 through
ordinances have also been circulated
amongst the Members.

The ball bearings industry 'was
protected up to the 31st December,
1965, The Tariff Commission submit-
ted its rcport on the industry on 1st
October, 1965 and recommended con-
tinuance of protection to the ball
bearings industry for a further period
of three years up to the 31st Decem-
ber, 1968 and also recommended to
extend the scope of protection to
other rolling bearings.
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[Sura P, K. Doo in the Chair]

The Tarif Commission's recom~
mendations were considered carefully
by Government. Having regard to the
fact that there was no likelihood of
any unhealthy competition from im=-
ports, as the bearings of specifications
which are locally produced are ban-
ned for import and in view of the
rate of customs duty having beea
rationalised under the Finance (No.
2) Act, 1965, Government considered
that tariff protection to the ball bear-
ings industry need not be continued
beyond the 31st December, 1965, Gov-
ernment, however, considered to
continue the then existing rates of
duty on ICT items Nos. 72(35), 72(38)
and 72(37) under which ball bearings
are assessed to duty. Government
decision on this industry could not be
included in the Indian Tariff (Amend-
ment) Bill, 1965, as due to procedural
difficulties, examination o! the Re-
port in question could not be com-
pleted by the time of introduction of
the aforesaid Bill during November-
December 1965 session of Parliament.
Government decision deprotecting the
ball bearings industry with effect
from 1-1-1966 was announced only
on 31-12-1965. As Parliament was
then not in session, the Indian Tariff
(Amendment) Ordinance, 1965 (7 of
1965) was promulgated on the 3lst
December 1965, converting the protec-
tive rates of duty into revenue duty
with effect from 1st January 19686,

16 hra

Now, 1 come to the levy of tha
protective duty on crude imports

Shri Ranga (Chittoor): Kindly ex-
plain what is the significance of the
conversion from protective duty %o
revenue duty.
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Shri Alagesan: Once you de-protect
it, the duty can be varied; there is
no need to go to the Tariff Commis-
sjon. That is the main difference.

With the object of economising on
foreign exchange expenditure and
bringing import costs more in line
with international prices, Government
has been constantly trying
to bring down the prices of crude oil
importéd into the country. A subs-
tantial measure  0of success was
achieved during 1965 in securing price
reductions. While this was wholly
welcome, the development had some
adverse effects on indigenous crude
oil now becoming available in increas-
ing quantities. The policy hitherto
followed as regards indigenous crude
prices has been to fix them on a par
with the discounted and fluctuating
prices at which crude ¢il is imported
from the Middle East from time to
time. Success in securing reductions
in imported crude prices has, there-
fore, resulted in continually depressing
the prices of crude oil produced in the
country. There is a clear and impera-
tive need to secure for indigenous
crude 0il a price that is in keeping
with the costs of oil exploration and
production to the indigenous crude
producers,

In this situation, it became essential
o evolve a scheme:

(i) to improve the prices of in-
digenous crude oil by delinking
them from the principle of strict
import parity at discounted rates
and relating them, for the present,
to undiscounted posted prices for
analogous crudes in the Middle-
East; and

(1i) to ensure that imported
crude (available at much lower
ecost in the Middle East) should be
subjected to import duty to bring
its cost in India reasonably on a
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par with the new price busis for
indigenous crudes.

As a corollary, the prices of refined
products would have to be refixed
suitably on a basig that pays also due
regard to the ecconomics of reflnery
operations.

The formula hitherlo in force for
determining the ceiling of selling prices
of major petroleum products was due
to expire on 31st January, 1966. The
continuance of a basis that had be-
come out of date would not have been
desirable; besides this would have also
orolonged the above-mentioned conse-
quences on the pricing of indigenous
crude. There had also beep consider=~
able speculation about the Govern-
ment's decisions on the new price basis
in the light of the recommendations
of the Talukdar Working Group on
0il  Prices which had submitted its
report in August 1965, This report
had been prepared after full study
and the due inquiry over a period of
about 16 months. It dealt with the
pricing of crude oil and petroleuwm
products after giving to private and
the public sector oil companies and
the crude producing interest in the

country‘ adeql.zate. opportunities for
expressing their views.
In this situation, Government's

decision on the pricing of major petro-
leum products was announced on lst
February 1966, on the basis of the re-
commendations by the Talukdar Work-
ing Group with modifications on the
lines explained above. Ag an integral
part of the new pricing scheme, it was
necessary to provide, simultaneously,
for the levy of a protective duty on
imported crude. As Parliament was
not in session and action wag immedi-
ately necessary for the reasons ex-
plained above, the Indian Tariff
(Amendment) Ordinance, 1866 (1 of
1968) was promulgated on l1st Febru-
ary 1966, in the interest of the indu-
stry and protective duty of 20 per cent
ad valorem on petroleum crude was
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levied by creating a new item No. 27
(10) in the Indian Customs Tariff

Schedule.
Sir, 1 move.
Mr, Chairman: Motion moved:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration".

Shri D. C, Sharma: What is the time
allotteg for this?

Mr. Chairman: 90 minutes,

8hri Ranga: There is one good fea-
ture about this, that the protective
duty imposed years ago on ball bear-
ings is being withdrawn in view of the
fact that the object for which it was
imposed at that time has been achiev-
ed. This duty was imposed at that
time to help the ball bearings manu-
facture in our country and make it
stand on ils own legs. At the same
sime, I have a feeling that this revenue
duty which is being imposed is going
to be a burden as much on the ball
bearings manufacturing industry as
upon the rest of the industrial system
in this country which is dependent
on the use of ball bearings. It is this
kind of thing that economists all over
the worlg have been condemning be-
cause they do not want all these pri-
mary indus‘rial products to be taxed
in this manner because that would
eome to be included in a snowball
fashion in the final price the consumer
wnuld have to pay,

Secondly, in r~gard to crude oil also,
in respect of which they are imposing
an ad valorem import duty of 20 per
cent, I have a feeling that we would
have been able to produce all that
erude here, and at a much less price
earlier than the effort that the Gov-
ernment had made in order to produce
crude oil under government auspices:
and it is because of the hicher cost of
production that they have to incur
that they are now obliged to impose
this import duty. Upto this time, we
never had it. Now we would like
Government to explain to us how it is
that after we have begun to develop
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our own oil exploration and our own
industry, the prices of crude oil in our
country have gone up. If they have
gone up, why is it so? Because all
this time we have been complaining
that all these private monopolies with
their headquarters in various Other
countries were trying to exploit us,
the consumers in this country. Now,
are we to be a partner in the exploi-
tation of consumers jn this country
merely because we are developing
our own home industry, in addition to
whatever we have been getting from
abroad from these monopolists? Or
is it going to be another monopoly
levy upon our industry by our own
oil industry? We would like to be
satisfied in regard to this matter. If
it is sbsolutely necessary in the inte-
rest of national economy and in the
interest of the development of gur own
oil industry to levy higher prices, let
it be said so, so that we know what
we zre doing and why we are doing
it. These are the two main points I
wanted to make in this connection.

1 am one with Government in their
anxicty in developing our own industry
in our country. But I want them to
keep in mind in the recommendations
we have made in the Public Under-
takings Committee. There was too
much of wastage, there was not suffi-
cient control over the stores, there
was too much of golmal in stores man-
agement, too much of capital locked
up, purchase of crores and crores of
rupees worth of machinery, some of
whirh have not been unpacked even
now after they were imported from
Russia, so much of it that was
imported into our country not
having been properly inspected and so
on. We do not know how much there
is in all these various packets, whether
there is anything at all in them whe-
ther there is not any redundaney.
All these facts were brought out by
the Committee on Public Undertakings,
and they made their recommendations.
T would like the hon. Minister to give
some information to the House and
satisfy the House that there is better
management on the part of Indlan Oll
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Co.,, than there had been till very

recently.

Now, 1 am told that the Assam
Government is being given a kind of
subsidy. What is the price of crude oil
in Digboy, what percentage of it is
the sales tax, and why is it that this
Assam Government is allowed to raise
How much
are they realising as a result of this
Do the Government of
India have any kind of control at all
We would like to

such a huge sales tax?

sales tax?

over these things?

have some information,
=
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Shri Alagesan: My hon. friend,
Prof. Ranga, has disappeared so soon.

8hri Warlor (Trichur): He has just
gone to the Select Committee meet-
ing. He was summoned by somebody.

Shri Alagesan:
him,

I do not mistake

He raised the question about ball
bearings and said that this conversion
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of the protective duty into rewvenue
duty on the import of ball bearings
would go to increase the cost of
industries which use these ball bear-
ings. Actually, the Tariff Commis-
sion, which went into this question,
recommended an increase in the ad
valorem  duty from 100 to 125 per
cent. What the Government has done
is not to accept that recommendation,
but to convert the protective duty
into a revenue duty, so that it can
be altered in future with ecase, and
has kept it at the 100 per cent level
So, there is no question of any extra
hardship being imposed upon indus-
tries which use these ball bearings.

Shri Warlor: How far will this
affect the price that the consumers
will have to pay on indigenous pro-
ducts? What will be the impact on
the price?

Shri Alagesan: The local prices are
much more than the import prices,
and even, when we impose 100 per
cent duty, some of the items will cost
less than the indigenous prices. There
were only three units. Now more
units have been licensed, and with
the coming in of more units and more
production, we can hope that the
industrial production costs will also
go down and they will be on a level
with the import prices.

With reference io the new levy that
we propose to have, the mew protec-
tive duty of 20 per cent ad valorem
on crude imports, I should like to
explain the position. Prof. Ranga
thought that at one time oil was pro-
duced cheaper and it is costlier now.
It was a misunderstanding of the
position. It was not so. What actual-
ly happened is that we import
crude, especially from the Middle
East. ‘There, the production costs
of crude oil are very low. In
fact, we are not able to know the
cost of production of crude In Middle
East. Certain prices are put up as
posted prices, and we have to pay
those prices. Uptill very recently we
have been paying the posted prices.
Only from 1960 some discounts we
have been ablz to obtain, and especial-
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ly last year we were able to obtain
considerable discounts. In the begin-
ning of last year, there was a dis-
count of 2 cents per barrel; then in
the middle of last year, there was a
further discount of 7 cents per barrel;
and towards the end of last year,
there was a further discount of 8 cents
per barrel, All these are very wel-
come things, because they have meant
a considerable reduction in the import
bill on foreign crude. I think I can
calculate it. It may be roughly Rs. 3.5
crores that we would have saved on
import bills by these discounts. And
we have not stopped trying to get
further discount from these oil com-
panies, because we feel that there is
still room for more discount to be
obtained om the imported crude.

Tariff (Amdt.)
Bul

While this is a very welcome factor,
what happens iz it is not such a wel-
come factor for the price that we pay
for the indigenous crude. We have
started producing indigenous crude in
some quantities. In Assam, Qil India
is producing indigenous crude, and it
is feeding the Digboy, Gauhati and
Barauni refineries. All told, it now
comes to about 2} million tons.

Shrl Wardor: Digboy?

Shri Alagesan: In Naharkativa oil
field they do not have enough crude
to supply, so OQil India feeds a part
of the Dighoy reflnery also. So, it
comes to about 2 to 2} million tons.

In Ankaleshwar also, ON.G.C. is
producing oil. We are now putting
that oil, about one million tons and
even more, into the Koyali ReHnery,
and we are also sending about a
million tons to the Bombay Refineries.

The price of the indigenous crude
was related to the discounted price of
the foreign crude. So, as we went
on getting discounts and as the price
of foreign crude was coming down,
the price that was paid for indige-
nous crude was also going down. So,
last year itself, while we had a saving
of about Rs. 3.5 crores on the import
bill, ONGC and Ol] India Ltd, put
together got about Rs 4 crores less
for the crude that they sold. So, this .
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was an anomalous position in which
we were placed. So, we wanted to
free the indigenous crude from this
sort of oppressive situation. We
delinked the price of indigenous crude
from the strict import parity that was
obtaining till now. We will pay that
price to the indigenous crude which
will be related to the posted price
without discount, When foreign crude
is obtained 3t a discount, the differ-
ence in price between that and the
price we pay to indigenous crude will
be made up by the duty we are levy-
ing. Because the imported crude will
have to be brought on a leve]l with
the price that will be paid to the
indigenous crude, That was the
necessity for a 20 per cent protective
duty on the imported crude.

Shri Warilor: That means the price
will be the same. That was also the
formula that was there already.

Shri Alagesan: That was how we
arrived at this and the two prices
will be more or less the same. Prof.
Ranga hud a mistaken notion that
the indigenous o0il produced in our
own country should cost less. He was
puttirg forward a plea that till now
the foreign companies were charging
a high price and now we are charg-
ing the higher price and exploiting.
That was his line of argument. That
is not so because the production costs
in the Middle East are very low. As
I said we are not able to find out
how low it is. Whereas the indige-
nous costs are much more, we are
still in the process of stabilising our
cost, we have to wundertake much
more exploration and much more
drilling, we have to undertake the
exploration of many more areas,
which have not yet been explored. In
fact we want to streamline the activi-
ties of the ONGC and take the assist-
ance of even foreign firms who
possess expert knowledge and the
wherewithal and equipment for ex-
ploration not only on land but also
under water, We have to expand
the activities of the ONGC manifold.
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The quantity of oil we get per well
averages 50—60 tons whereas the
average in the Middle-East is 800-1000
tons. You can imagine how low is
the cost of production in the Middle-
East and how high the cost of produc-
tion is in our country. In order to
protect the indigenous crude explora-
tion and production we have been
forced to impose this levy. It is not
a question of our exploiting; it is a
question of protecting our own indige-
nous industry. That is the rationale
behind this protective duty. Prof.
Ranga also referred to the remarks
of the Public Undertakings Com-
mittee regarding certain wasteful
features of the ONGC. We are fully
aware of it; we want to streamline
its activities; we are taking every
measure to see that past mistakes are
not repeated and we shall put it on
a much more useful and economic
basis. He also referred to the sales
tax and the royaities that we pay to
the Assam Government. That has
been gone into by the Talukdar Com-
mittee and on page 33 you will find
mention that the sales tax and the
rovalties are excessive and something
should be done about it. Certainly
we can persuade the Assam Govern-
ment and we have been trying to
persuade them. I am sorry to say
that our efforts have not been attend-
ed with any success so far,

Shri Warlor: It is the highest rate
that any government has charged on
any commodity.

Shri Alagesan: There is a history
behind it. There was a dispute about
the actual amount of royalty that
should be paid to Assam. Assam was
pleading that it is a very poor State
and its finances should be strengthen-
ed. They placed their cases before
our late Prime Minister, Pandit Nehru
and it was his award that we have
to accept. Hon. Members perhaps
know it. Surely, sales tax and royalty
certainly are oppiessive; there is mo
doubt about it. We ghal]l continue
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our efforts to have these two things
set right.

Hon. Member Shri Jadhav talked
of crude oil. It is not that crude oil
that we are discussing. What we say
crude oil in popular parlance, is called
light diesel oil. We are making every
effort to supply LDO in sufficient
quantities both to Maharashtra and
Gujarat, Even this morning I was
talking to the hon. Minister from Guja-
rat and we were able to satisfy him.
He says that the demand in Gujarat
is not fully met and they are able to
get LDO from Bombay. That means
that LLDO that is set apart and allot-
ted to Bombay is not being used for
the purpose for which it was allocat-
ed and it is being sold into Gujarat.
Even so we are making every effort
to see that sufficient quantities of
LDO for use in agricultural farms,
for lift irrigation which goes to aug-
ment our agricultural production. are
allotted to these two States.

Shri ‘Tulshidas Jadhav:  Prices
must be reduced for agricultural pur-
poses.

Shri Alagesan: The price of LDO is
fixed and we cannot reduce it only
for one purpose. It is difficult to
make out a case for this because it
is used not only for agricultural pur-
poses but for industrial purposes also.
If you start reducing price only for
one particular category, it will lead
to all sorts of malpractices. If the
State Governments think so, they can
sgubsidise the purchase of this oil and
so it is for them to take up. I think,
8ir, T have covered all the points. I
am not moving the amendment which
stands in my name,

Mr. Chairman: The question is:
“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration'
The motion was adopted.
Mr. Chairman: The question is:

“That Clauses 2 and 3 stand
Part of the Bill"

The motion was adopted.
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Clause 2 and 3 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the.Bill.

Shri Alagesan: Sir, T move:
“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

16.29 hrs.

DELHI LAND REFOREMS (AMEND-
MENT) BILL

The Minister ef State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, 1 beg to

move:

“That the Bill further to amend
the Delhi Land Reforms Act,
1954, be taken into consideration.”

This is a very small Bill which arose
out of the judgment of the Punjab
High Court on the interpretation of
two clauses as now existing. These
are clauses 3 and 13. If hon, Mem-
bers refer to section 3, they will find
that the Deputy Commissioner in-
cludes Collector and Revenue Assis-
tant or an Assistant Collector of the
first class empowered by the Chief
Commissioner by notification. Certain
powers have been vested in the
Deputy Commissioner and the exist-
ing Act says that the Deputy Com-
missioner includes Collector and a
Revenue Assistant or an Assistant
Collector of the first class empowered
by the Chief Commissioner. Now,
after the Land Reforms Act was
passed in 1054, Bhumidhari rights
were given to various tenants. This
was done by the Deputy Commis-
sioner by a general declaration and
it was followed by specific declara-
tion in individual cases by the
Revenue Assistant. The Punjab High
Court held that the interpretation
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should mean that the Revenue Assis-
tant also should be empowered. As
the definition stands, the Deputy
Commissioner includes a Collector, a
Revenue Assistant or an Assistant
Collector, who has to be empowered
by the Chief Commissioner. But the
court held that “specially empower-
ed” applies to both, and therefore, all
the declaration about 75,000 persons
. who were given Bhumidhari rights
became wvoid. That is the point in
regard to which the first amendment
is being brought before the House,

The other amendment concerns also
a question of interpretation. The
House will see there is no funda-
mental principle involved. On the
contrary, the principle is that the
tenant should be given Bhumidhari
rights. Section 13 of the present Act
says to whom the Bhumidhari rights
can be given. The various classes of
persons are given there, Sub-clause
(1) of section 13 is the pertinent or
the relevant clause here, that is, “a
non-occupancy tenmant, including a
tenant of or over twelve years in
Shahdara Circle”. That is, a non-
occupancy tenmant also includes the
tenants in Shahdara of or over 12
years in Shahdara, The court also
held that the words “non-occupancy
tenant, including a temant of or over
twelve years in Shahdara Circle”
would mean only the tenants in the
Shahdara circle and nowhere else.
But the fact is, these tenants also
belong to other willages in Delhi and
they are not being given the Bhumi-
dhari rights on the interpretation of
the existing clause which says, “a
non-occupancy tenant, including a
tenant of or over twelve years in
Shahdara Circle”. All the tenants
should be given the Bhumidhari
rights. The High Court said that
though this must be the meaning, it
is not made clear. So, 75,000 people
who are given Bhumidhari rights are
again at the mefcy of the landlords.
Therefore, we came out with an ordi-
nance and this Bill is brought before
this House in pursuance of the inter-
pretation given by the High Court.
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There are five clauses in the Bill
and the relevant or pertinent clauses
are clauses 2 and 3. In order to make
the definition completely beyond
doubt, we say that “Deputy Commis-
sioner” includes (i) a Collector; (ii)
an Additional Collector; (iii) a
Revenue Assistant empowered by the
Chiet Commissioner and then (iv) an
Assistant  Collector of the first
grade. About the class of tenants to
be given Bhumidhari rights, we say,
“a tenant of or over twelve years in
Shahdara Circle and & non-occupancy
tenant in any part of the Union terri-
tory of Delhi other than a non-
occupancy tenant referred to in clause
(d)". That is made clear now,

Clause 4 of the Bill makes a provi-
sion that all declarations conferring
Bhumidhari rights before 5th Feb-
rurary, 1966 shall be deemed to be and
to have always been made in accord-
ance with law by the Deputy Com-
missioner or the Rewvenue Assistant
and the persons shall be deemed to
have been wvalidly and lawfully
declared as Bhumidars. This is again
to safeguard the rights of a person.
If there is a question of right involv-
ed, if somebody says that his name
has been wrongly entered, that he is
not & tenant with Bhumidhari rights
under the Act of 1854, and if there is
any dispute regarding title or changes
in the tenancy of the person, it can
be done only on the ground referred.
to in the proviso to sub-clause (&) of
clause 4

This in short is the purport of the
Bill. Nearly 75,000 persons who were
given Bhumidhari rights were declar-
ed as having no Bhumidhari rights
and they are at the mercy of the
landlords. In order to protect their
interests, the ordinance was brought
in, and this Bill seeks to replace that
ordinance.

Mr, Chalrman: Motion moved:

“That the Bill further td amend
the Delhi Land Reforms Act, 1954,
be taken Into consideration.”
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Is Mr. Naval Prabhakhar there to

move his amendment? No.

Shri Vasudevam Nalr (Ambala-
puzha): No Member from Delhi State
is here. And, all of them are Con-
gress members!
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8hri Warlor (Trichur): Now that
the High Court has come down upon
this and interpreted it in some other
way, will that not affect the existing
occupants until this Bill is passed

into law, in the interregnum?

Shri Hathi: We had already issued
an ordinance and this Act will re-
place that ordinance. So, they will
not be affected.
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Mr. Chairman: The question is:

“That the Bill further to amend
the Delhi Land Reforms Act, 1954,
be taken into consideration.”

The motion was adopted.

Mr. Chairman: I will put all the

clauses together. The question is:

*That clause 2 to 5 and 1,
the Enacting Formula and the
Title stand part of the Bill"”

The motion was adopted.

Clauses 2 to 5, and 1, the Enacting
Formula and the Title were added to
the Bill.

Shri Hathi: I beg to move:
“That the Bill be passed”
Mr. Chalrman: The question is:

“That the Bill be passed.”
The motion was adopted,

16.39 hrs,

[MPORTS AND EXPORTS (CON-
TROL) AMENDMENT BILL

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): Sir, on behalf of Shri Manu-
bhai Shah, I beg to move*:

“That the Bill further to amend
the Imports and Exports (Con-
trol) Act, 1947, be taoken into
consideration.”

*Move:d with the recomn:e.ndatimof the President.
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The Imports and Exports (Comtrol)
Act, 1947 will cease to have effect
on the 31st day of March, 1966, from
which date there will be no legisla-
tive sanction for the continuance of
Import and export controls.

The need for the Central Govern-
ment to have legislative powers to
control the foreign trade of the coun-
try is as great today as it was in
1947. The country is embarking on
an ambitious Fourth Five Year Plan.
The def requir ts also are
much more than in the past. The
need to conserve foreign exchange is,
therefore, imperative and the position
needs to be controlled closely and
continuously to ensure optimum utili-
sation of available foreign exchange
resources for the purchase of goods
required to sustain industrialisation,
to protect the indigenous industry
and to meet essential requirements of
defence and export-oriented indus-
tries. On the export side, it is neces-
sary to ensure healthy practices in
our foreign trade and to safeguard
the interest of the country in respect
of items primarily required for home
consumption particularly in the pre-
sent emergency.

The Bill accordingly seeks to con-
tinue for another five years that is,
up to 31st March, 1871, the powers at
present vested in the Central Gov-
ernment for contro] and regulation of
imports and exports under the afore-
said Act.

The Bill also seeks to amend sec-
tion 5 of the Act to make provision
for a minimum penalty in pursuance
of the recommendations of the Com-
mittee .on Prevention of Corruption.
Opportunity has been taken to make
certain changes in the Act, consequen-
tial on the repeal of the Sea Customs
Act, 1878 and the enactment of the
Customs Act, 1962 in its place.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Imports and Exports (Control)
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Act, 1947 be taken into considera-
tion.”

Shri Himatsingka (Godda): Sir, 1
support the Bill that has been moved
by the hon, Minister. It is necessary
that the Government should have
powers to regulate import and export
in the interests of the country. While
supporting the Bill, I feel that in a
number of matters the policy that
has been followed is not correct.
Certain articles are imported in a
finished form and if they are allowed
to be imported in the raw material
form and allowed to be processed
here that will save a lot of foreign
exchange. But that is not being
done. Certain articles which we are
importing—we are importing a num-
ber of such articles—can be proces-
sed here if only raw materials are

allowed to be imported. I can cite
one instance. At present refined
anthracite coal is being imported

costing Rs. 400 per tonne whereas if
anthracite coal is imported it will
cost less than Rs. 200 per tonne and
it is very easy for the existing indus-
try to process this anthracite coal.
Therefore, I do mot see any reason
why a raw material which can be
processed here, which will give em-
ployment to many people, by which
we will save foreign exchange, should
not be imported, I do not know why
the raw material is not allowed to be
imported and the finished product is
being imported. If the raw material
is imported and it is processed here,
it will help in the saving of foreign
exchange, That was happening
before in the case of petroleum coke.
Now our refineries are pfoducing raw
coke which is being processed here
and it has helped us to save about
Rs. 1 crore in foreign exchange.
Similarly, anthracite coal, if it is
allowed to be imported in the raw
form, we can save foreign exchange.
There are &8 number of such other
articles. Therefore, 1 feel that the
Government must take such items
into consideration when they frame
their policy about imports so that we
can save a certain amount of foreign
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exchange in the country and avoid
the very dangernus low level to which
our foreign exchange has gone down.

Shri Warior (Trichur): Mr. Chair-
man, although this is only intended
to enable the Government to con-
tinue the 1947 legislation on import
export, 1 thought that from the Gov-
ernment side, when it is moved, we
will get some information about the
entire aspeet of import export in this
country afier 1947, Now we are in
the vear 1966, We should like to
know what has happened in the entire
administration of imports and exports
during the last nineteen years. I am
very sorry that just like the opposi-
tion was taken by surprise, the Trea-
sury Benches were also taken by
surprise in this case.

Shri Jaganatha Rao: No, no,

Shri Warior: The Minister in charge
of the Bill, Shri Manubhai Shah, was
not present in the House. Luckily,
the Minister who substituted for him
had been able to get hidliet through
some other Minister.

Shri Jaganatha Rao: The Minister
has come,

Shri Warlor: If the debate wil’
again be opened by Shri Manubhai
Shah, 1 have nothing to say. I will
speak afterwards.

The Minister of Commerce (Shri

Manubhai Shah): Please continue
your speech.
Shri Warior: Without getting an

introduction by the Minister in a
proper way, only relying on the notes
read by Shri Jazanatha Rao when
they were passed on to him? Will
it be the proper way of proceeding
with the business of the House?

Shri Manubhai Shah: If T may
clarify, normally, the House does not
wish to have a lengthy speech at the
consideration stage from the Minister.
But, Sir, if you like, I can make some
observations. 1 am in your hands

Shri Wardor: Yes, ves. It will help
the consideration of the Bill.

Mr. Chairman: Ye¢s, he may do so.
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Shri Manubhbai Shah: Mr  Chair-
man,....

ot gem w4 wEAw (F979) ¢

& sqaEqr 9TgaT g, W o A 1@
¢ e mew F womafa 7 &

Mr. Chairman: The hon. Minister

might resume his seat. The bell is

being rung... . Now there is quorum.
He might continue his specch.

“Shri Manubhai Shah: Mr. Chair-
man, Sir, I am wvery happy to bring
this Bill for the consideration of the
House. As ig well known, the foreign
trade of India occupies a very impor-
tant place in the national economy. In
the early stages of development of
any under-developed country, the
inputs in terms of capital goods,
machinery, equipment and technical
know-how and the import of basic
and essential raw materials which are
not possible to be produced in the
country during the period of develop-
ment, for those purposes it is very
necessary to utilize the foreign ex-
change resources of the country very
fruitfully and in a thrifty manner. It
was with this basic consideration of
thrift and proper use of imports smd
of maximising exports so that the
balance of payments position can con-
tinuously remain better, this Bill was
introduced several years ago. How-
ever, it is provided that every five
years the House will review the pro-
gress of the working of the Act and
if the Government and the country
fee] that the continuation of this Act
in the statute book is necessary, it
should be further extended by =a
similar period.

As the House is aware, since 1858
the position of our country has con-
siderably changed because in the first
decade of independence we were
hardly undertaking any massive pro-
gramme of economic growth.

The First Five Year Plan, =o to say,
was a routine plan of prowth, with-
out any specinl emphasis on either
induatrial progress or agrieu'tural
production. It was only in the begin-
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ning of the Second plan that we can
say that the industrial revolution of
this country really took its root, As
we all know, the early decade had a
favourable balance of payments posi-
tion because during the war due to
lot of extortion of the Indian eco-
nomy the British had accumulated a
lot of foreign exchange belonging to
India in the British Treasury and the
view of the entire public in this
country was that we ghould utilise
that foreign exchange to the liberali-
sation of imports required by the
common man. All the accumulated
Rs. 1,200 crores worth of sterling in
the British Treasury to the credit of
India were gradually utilised. It
would not be right to blame any per-
son including the Government and
the people in those years because if
the hon. Members would refer....
(Interruption). You cannot finish
another Bill today.

Shri Vasudevan Nair (Ambala-
puzha): What iz happening? What
is the matter?

Bhrl Warior: At times we have
background music. That is very dis-
turbing.

Shri Manubhal Shah: It would not
be proper to rush through the Bill
I can finish in five minutes; I can
finish in 20 minutes. I will try to
economise on time as much as possi-
ble.

Shri Vasudevan Nair: What is the
difficulty of the Parliamentary Minis-
ter of State? Is he trying to hustle
the Minister?

Shri Manubhai Shah: No, there is
no hustling. You can 1uvst  assured
that I cannot be hustled.

The Minister of Parllamengary
Affairs and Communications (Shri
Satya Narayan Sinha): He just want-
ed to know how much time he expect-
ed to take,

Shri Warior: The Minister of Par-
Uamentary Affairs should know that
more time is now available for this
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Bill. It is a very important thing.
We did not participate in the debate
on the other two Bills precisely
because we wanted more time for
this.

Ehri Satya Narayan Sinha: 1 was
going to make a statement because
tomorrow we wanted to take up the
General Discussion of the Budget as
echeduled. If any Bill was part heard
today, it will be taken up tomorrow.
Any other Bill, the Armed Forces Bill,
we will take up after the General
Discussion is ower.

Mr. Chairman: But the Business
Advisory Committee has already
allotted one hour for this Bill. So,
it all depends on how the discussion
goes.

Shri Satya Narayan Sinha:
part-heard,, we shall take it up to-
morrow. e remaining Bil]l will be
taken up after General Discussion of
the Budget is over.

If it is

Shri Manubhai Shab: I was saying
that it was in those years that not
knowing what will be the tremendous
requirement of foreign exchange in
the succeeding vears of the Second,
Third and Fourth Plans, we were
naturally as a people and as Govern-
ment more liberal in utilising the
reserves which we had accumulated.
But as in life so in the world there
is no substitute to experience and as
we experienced more and more we
did realise the need to conserve
foreign exchange. So, it was in early
1956 and thenceforward that the
House and th: Government became
very very zealous to guard the utili-
sation of foreign exchange, [ can
say without any fear of contradiction
that there are wvery few countries
which are so conscious, extraordinari-
ly well aware of husbanding and
utilising with the greatest thrift the
reserves of their foreign exchange.

The import policy in the last decade
under this Act has been very rational,
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supporting the industrial and eco-
nomic development of the country,
providing for the repayment on due
date all the external aid that we have
been fortunate to receive from friend-
ly countries. 1 am proud to say that
all the international agencies and the
friendly powers have acknowledged
that perhaps India is one country
which has never delayed or defaulted
in repayment, that we have utilised
the foreign assistance to the. maxi-
mum advantage of the human and
economic development of this country.
In terms of both liberalisation of trade
and external aid, vre have been for

tunate enough to receive a liberal
amount from abroad. This Bill,
therefore, continues to provide the
instruments in the hands of the com-
munity to see that import avoidance,
import restrictions, import-ban and
impeort rationalisation are carried out
to the maximum advantage of the
natitmal economy. 1 need not dilate
more on this point that the continua-
tion of this will leave the instruments
safe in the hands of the Government
and the community to wutilise the
imports, restrain them and substitute
them wherever possible and to make
the rmaximum use of the foreign ex-
change available.

The Bill also contains export res-
traints and regulations. 1 am happy
to say that out of more than 10,000
products which the Indian economy
exports —it is one of the most diversi-
fled parke! of cxporls that we have
developed in the last several years-.-
we huve [reed all the exports barring
i few of the vegetable seeds or mine-
rale rconfaining the atomicr consti-
tuents and nuclear energy elements
and some wild-life of animals which
we have got to preserve in the' coun-
try. We have practically put all the
exports on a free licensing list i.e.
Iree from any livensing procedures
or formalities. Ew»n so, the presence
of the regulatory measures is neces-
sary to avoid any pitfalls in future,
when we might have to put some
restraints on some products for export
or we might have to regulate the
export in order to get the maximum
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benefit of the price realisation in
foreign countries. That is the inten-
tion of the second part of the Bl

The third thing is that we have also
tried to secure punishment of im-
prisonment m this Bill as an added
precaution to see that imports or
exports are not wmisused, Uptil now,
if a party imported something as
actual user or as established importer
or as ad hoc licensee and if he mis-
managed its utilisation, all that the
law-courts could do was to sentence
him not to imprisonment but with
fine. There were a few people--I do
lot say too many--a few people who
would rather utilise the foreiga ex-
change and earn the money and then
suffer the fines. Maybe, the law-
courts were so lenient that they will
sentence him with imprisonment till
the rising of the court and the man
is then let free. Here, we have pro-
vided for such offences. which this
House and the Government consider
to be highly reprehensible, because
we cannot afford either exporters or
importers, even in a small number,
as defaulters to get away with their
Euilt without adequate punishment,
the pun'shment of a minimum term
of six months, not less than six
months, and upto two years. We have
provided this punishment for the
default in either the misuse of foreign
exchange in import proceeds or non-
realisation or in default in export
proceeds,

These are the basic features of this
Bill and T am happy to say that in
spite of the fact thalt we are passing
thrnuzh very szevere strains of foreign
exchonge, it is a sign of growth. Some
friends might consider that the hard-
ship that we are passing through
should bhedevil us and we should get
dejected und frustrated. 1 for one
can say on behalf of this Govern-
memt that we do not feel so. These
are the birth pangs of a new order
and any country which wants to sus-
tain economic growth will have to
pass through these travails and diffi-
culties. All that one can say is that
if we do better in restraining imports
and enlarging exports, we can Ccer-
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tainly have a better balance of pay-
ments position.

As the House is aware, in the last
seven or eight years, the imports have
increased from Rs. 700 crores to
Rs. 1,400 crores per Yyear because
more power plants have to be import=
ed, more steel plant machinery is to
be imported, more basic raw mate-
rials for the maintenance of various
industries have to be imported as we
cannot just manufacture them here.
The non-ferrous metals are not avail-
agble here; many types of special
steels are not avallable here, The
world and the sophisticated industrial
technology cannot be expected to be
advanced all at once. Therefore, we
have to import these things. Like-
wise, exports have increased from
nearly Rs. 500 crores to Rs. 850 crores
per year. But the rate of growth of
exports has not been commensurate
with that. Naturally, in this country
where the local demand itself is terri-
fic and, therefore, the high costs and
competitive costs are not available.
Our grown of exports has not been
commensurate with that. Even tak-
ing into account external aid plus
export, there does remain a certain
imbalance which will have to be sus-
tained for a while. But I do hope
that now that we have institutiona-
lised the exports and all the schemes
thereunder, we shall have better
results; as you know, nearly 80 per
cent of our exports are agricultural
exports, and 20 per cent are of the
manufactured goods. With the stabi-
lisation of the schemes that we have
initiated, T have no doubt that from
year to year we shall have better
results. But without going into
details of either the import packet or
the export packet, I would commend
this Bill for acceptance by the House
so that we can continue to regulate
in the interests of the public and the
nation and the economic development
of this country both the flow of im-
ports anél the promotion of exports.
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17 hrs.
Mr, Chalrman: Shri Warior:

Shri Warlor: Mr. Chairman, Sir...

Mr. Chairman: The hon. Member
can continue tomorrow.

Shri Kapur Singh (Ludhiana): Let
him speak at least one sentence.

Shrl Warlor: There are many things
to be said in regard to this Bill. Even
now Government are only putting
some restrictions and issuing some
orders. I want to go further and say
certain things....

Mr. Chairman: He can continue
tomorrow.

17.01 hrs,

BUSINESS ADVISORY COMMITTEE
ForTy-8rxTH REPORT

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): I beg to present the Forty-
sixth Report of the Business Advisory
Committee.

17.01} hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

E1GHTIETE REPORT

Shri Hem Raj (Kangra): I beg to
present the Eightieth Report of the
Committee on Private Members' Bills
and Resolutions,

17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 10, 19668/Phalguna 19, 1887
(Saka).




